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PARLI~IENTARY DEBATES 
(PART I-QUESTIONS AND ANSWERS) 

Wedllesd<ry, 19th April, 1950. 

The.Hou.'e mt'l ot a Q'uarier to Eleven of th~ ('IN;;-

[Mil. f'I'EAKER ill /he (,hair] 

ORAL A:t\SWERS TO QCESTIONS 

MAN"CFAOT"CRE OF MACHINERIES OF JAl'ANESE PATTERN 

'1829. Dr. R. S. Singh: (u) Will the ':\Iillister of Industry and Supply be 
pleased to state whethe.r the Government of India intend to manufacture some 
industrial machinery of Japanese pattel'll? 

(1)) If so, do thc Govel'nment of India intend to hire sOllle Japane~e experts 
to help' malwfactul'e thn.e machineries? 

The Minister Of Works, Mines and Power (Shri Gadgil): (it) Yes. 

(b) This will he dOlle if necessary. 

Dr. R. S. Singh: .May 1 knoW' whether we shall have to import liew j·lants 
fa: lllfllll1fueturing this llHH~lliner.v or could this n1H<:billl'l'Y be !11anufHctured 
on th,_, existillg l'JHnt~:' 

Shri Gadgil: A, J have statcd if it is found nec~ssary to bring in Jar.311ese 
teehlJicians, that will be done. 

Dr. R. S. Singh: What i, the diff~I'ellce ill price between the Japalle,;e-
rnullu[,lCtured llHH,hinery and Indian-manufadUl'l'd machinery? 

Shri Gadgil: I cannot ~ny offhand. I require notiee. 

Shri Tyagi: Mnv I know if Government is pmsuing any plan either to im-
port or rnanufnctu;'e 'such smnll IlIGchillery of the J(ll'une;;e type Hlld dist·ri-
bute them arnong the vilh,gers for put-poses of dl'Yelopillg cott-..:lge industries? 

Shri Gadgil: There is some pIal! and fl ('Nltral Cottage Il!(lustl'Y Institute is 
being set up at Hm·duaganj. That 'institution \\·i.1I be in charge of rnul!ufaetnr-
ing pilot plants and if ne:·essary Jnponese expel·ts will be imported to tmin 
our people. 

Shri Tyagi: Is allY money being allotted for this purpose and' if ~o, how-
rolle'l for this year? 

8hri Gadgil: I l'e'l"iI'e notice. 
Shri ltesava Rao: Mnv I know if Government. is contemplating to import 

any Japanese engineers to· manufacture thes .. machineries? 

( 16flJ 
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Shri Gadgil.: I have alr&~dy answered that. If necessary they wHl be 
in,ported. 

Shri P. T. Munshi: "Would the hon. Minist€r give me an idea of the Fcheme 
whic:1 is under consideration? 

Shri Gadgil: Japanese Hla~hintlry ahd equipment will be instaUeu and 
experiments will be carried out in this institution of all types of Japanese and 
other machines with a view to determine their suitability for this country. 
This institution will ntanufaeture tool machinery and help the indicrcnous 
machine-tools manuiactmers in duplicating them.' " 

Shri Shiva Rao: The hon. :Minister in answer to a supplementary question 
referred to a new training institution which is to h€ set up shortly. Will he 
take care to see that ther" is no duplication of such institutions, because I 
belie v" the Labom Ministry has similar institutions under their charge. 

Shri Gadgil: That will be tak€n into consideration. 
Shri Hathi: May I know if any of the State Go'Vernments have approached 

the Government for import of such machinery? 
Shri GadgU: I require notice. 
Shri Rudrappa: Before importing this machinery has it been found in the 

trr,ining institutions start€d whether the machinery can be useful and can be 
adapted to Indian conditions? 

Shri Gadgil: I did not follow the question. 
lfr. Speaker: Before starting this scheme have Government satisfied them-

selves that the recent centre started by the Government of India with Japanese 
expert'> has given some good results? 

Shri Gadgi1: Obviously it must have been done. 
Shri T. N. Singh: What type of industrial machinery will be taken up first 

whe'l this manufacture is started? 
Shrt Gadgil: That is a matter more or less of detail for the management of 

the I usti tu te. 
Dr. R. S. Singh: How long will it take to start the manufacture of this 

mtlchinery? 
. SlIrl Ga4g1l~ It is impossible at this stage to give any time. 

DISMANTLING OF SrALLS BUILT BY DIsPLACED PlmsONS IN ALWAB 

*1830. Shri D. 8. 8eth: Will the Minister of Reha.bW.t&tlon be pleased to 
state. 

(a) whether t.he stalls built by the displaced pe~ons in the H~p.e qircus. 
Alwar. were razed to the ground by the Deputy DIrector of RehabIhtatlOn at 
dead of night on 18th March 1950; 

(b) whether Government ar~ aware troat the s~all holders were ba~ly abused 
by the Superintoeudent of Police who accompamed the Deputy DIrector- of 
Reh8bilitation; . 

. (c) what ~pecial cireumstances led to the dismantling of the stalls at deail 
of night and why no notice was served to the holders of the stalla; and 

(d) whe.t action d~ Governme!lt propose to take in the case? 
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'l'he Minister of State for Rehabilitation (8hri Mohan Lal Saksena): (a) to (d). 

Information is awaited from the Government of Hajasthan and it will be laid on 
the Table of the House as soon as it is received. 

Shri B. Das: May I know if tht: Deputy Director of Rehabilitation was un-
dilr the Central Ministry of Rehabilitation or the Government of Rajasthn.n? 
0Yf as he an officer under this Government or the Government of Uajasthan? 

Shri Mohan La! Sa.ksena.: Under Hajasthan, of course. 
Shri Kamath: Has the hon. Minister no information even today as to whe-

th~r the stalls are standing there or they are no longer there?, 
Mr. Speaker: Whatever it may be, he says that information is being coll~o

ted. 

~fli afq- Cf1lT ~ tfq 

"'1831 p.ft ~: (~) ~ WiT<\";fiT ~ ornm~ f.f; ~ rn am: 
~ e:Ttr # ~.t. ~~ ~~ ~ ? 

( ofT) ~ e:Ttr 3Th: ~ rn <tiT ~ ~ fit;ij- if; ~ ~ ~ ? 
(ij"T) W"fli" [rq- 3fT<: ~ e:Tq- ~ 'lfrof 'fiT CFrT ~er ~? 

LACCADIV AND MALnlV ISLAlI"DS 

·1831. Shri Zangre: (a) Will the Prime Minister be pleased to give the 
;number of Indian nationals living in the Laccadiv and Maldiv Islands? 

(b) Who is running the administration of the Laccadiv !ond Maldiv lFlnnds? 
(c) What connection has India got with the Laccadiv and Maldiv Islands? 
de Dapaty K1r!iSw of External Affairs (Dr. Keskar): (a) At the time of the 

J941 census the population of Indians in the Laccadiv Islands was 12, 178. 
The· number of Indians in the Maldiv Islands is reported to be 100. 
(b) and (c). The Laccadiv Islands are being administered by the Govenl-

IDellt of Madras under paragraph 2 of the Fifth Schedule to the Constitution 
of India. According to the information available with the Government of 
India, the Maldiv Islands are a dependilncy of the Government of the United 
Kingdom which is responsible for ~;he defence and external affairs of the Islands 
-while the Sultan is free to carry on the internal administration. 

~T ;orf';ti : CFrT ~ a:Tq- ~l!~ if ~ ~~'f;:rT 'fiT arnRiIi'T 
lft~ om ~t ~? 

Shrl Zangre: Has any plan been formulated to rehabilitate the refugees in 
iheoe Islands? 

Dr. Keakar: The Ma1div islands are not a part of India. The question 
"therefore does not arise witb regard to them. . With regard to tha I.r.ccudiv 
Isl<lnds the hon. Member is aware that it is geographically very far away QI"d 
"to takp refugees from Punjab or Bengal to that place would be a matter of 
:gr'ent expense. 
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m ~ : lftlT W [r'1 ~<r if; ~Tm <it ~ ~~r 3th: ~ ---- '" 
;rq-.fifc if 5,f.,fi'ffiif~Of f~<rT ~ ~ ? 

ShIi Zangre: Are the people living in tbese Islands given any reprcscnta-
tipn i I the .\la(h·us Assembly and Madras Government? 

:Or. Xeskar: I would requi.re notice of thnt. 

Shri Hossain Imam: Was J_uecadiy a Centr31ly Administered area before 
the advent of the new Constitution? 

Dr. Keskar: No. Even before it was unJer the adrnini~tration of the ).fadras 
GOYeI"l1nent. 

ShJi B. Das: Are not the people of Laccudiy Islunds mostly Mu,limR? 

Dr. Keskar: I think there are both Hiudlb nnd ·Muslims. In the ~Ia'tl iv 
Islands they are mostly Muslims. 

Shri T. T. Krishnainachari: Is the Deputy Minister aware th"t the High 
Commissioner for India in Ceylon recentlv visited the Maldiv Islallds and will 
the hon. Minister thro\I' '('111~ light on .tl;e ill(cntiollS <lll'l purpose of his vi,i!" 

Dr. Xeskar: He did visit the place but I alll Hot able to give hi~ 8",1('t report on 
lu,; visit just now. 

TRADE WITH U.S.S.R. 

*1832. Prof. S. N. JIiahra.: Will th" Minister of Commerce he pleased to 
state what was the volume and llutme of tJ'ItJe with the e.S.S.lL dllr;llg th" 
year 1949-50? . 

The Minister of Works, Mines and Power (Shri Gadgil): A ccol\lillg to the 
labst statistics the to(al vulue of trad" with the U.S.S.n. dlll'ing A[,,-il to 
Decell\ber 1£140 WHS lis. 1,3:31 lakhs; imports being \I'orth R". 1,10'7 bl;hg [Ind 
('x[)('rts wortb Rs. 224 lukhs. Sta(i"tics for Junuary·).Lu-eh lOGO are not r,.wil-
ahl.:. Exports consist-ed mai;,]y of lac, tea, and jute and imports of "lllphatB 
of ammonia and \,.hwt. . 

Prof. S. 1(. lIishra: Do Govt'rnment propose to explore W'eHter possibilities 
of trade relations with the U.S.S.H? 

Shri GadgU: As a matter of fact llf'~f)tiatjons 11:\\'0 been going on sillce Ajlb:il 
1948. Certain proposals were made and certain arrangements were :,ccepH"tr 
but there was dispute about the rate of exchnllge between the two "oUlltries. 
Then canle devaluation and aft-er that negotiations were 110t ('.olltinned. 

Shri Deshbandhu Gupta: l\V,y I Imow whether it is a fact that U.S.S.n. 
firms insist· that in case of disputes settlPmentR would lie in MORc')w and thtlt 
was one of the reasons for less imports from thHt countr"? 

Shri Gadgil: I do not think so . 
. Shri Xishorimoban Tripathi: May J know if Government have been negotint-

ing any barter deal with the U.S.S.n. for getting fertiJi~ers? 

;,; .. Shri GadgIl: As a matter of ract, as T ~aid, apart {mm the negotiations thHt 
'were ultimately discontinued, agreements were entered into with th~ U. fl.S. R. 
on three or four different occasions. One was in .J uly 1948 when we purchased' 
50,000 metric tOllS of wheat from Russia as against the supply of 500 metric-
~ of tea ........... .. 
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The. Minillter of La.bour (Sb.ri Jagjivan Ram): The question is about ferti 
liSt'l'i:;, 

8hri Gadgil: The following ptirehases have been inad,,: 
25,000 met.t'ie to{)ns valued at £550,000: contract placed in January 1949 
130,000 metric tons: ('ontmd placed in September, 1949. 
50,000 metric tons: contract placed in 1\ovembt'r, U)49. 
SlI.ri Deshba.ndhu Gupta.: MIlY I know whether it is a fact that recently 

:Rl1ssia had offered some new~print, and that deal conld not go through because 
of tile conditions stipulated which were 110t practical? 

8hrl Gadgil: Whieh conditions? 
Shri Deshba.ndhu Gupta: The one I referred to, that settlement of disputes 

will Ii," in Hussia. 
Shri Gadgil: That was not so. The di~pute was over the rate of cxchangp 

and the negotiations were not therefore continued. 
Prof. S. N. :Mishra: :May I know if Government propose to ha\'e any treaty 

-of trade and commerce with t.he e.S.S.H? 
Shri Gadgil: Th;:ot question is under cOllsideratioll. 
Sb.ri Xamat.b.: How mueh of this tr"de tQ whieh the Minister has rde,rred 

'\'tIS Oil a barter basis? 
Shri Gadgil: As r stated, as against, it jute, lac and t<'1t were bartered. 
Shri Hossain Imam: How is the bnlarl<'c of payments arranged. hetween 

India llnd Hussia? Is it in st.erling or in any other cmrency? 
Shri Gadgil: As I said, it is 011 a ,ort of a bMter basis that it is being, done. 

BY-PRODUCTS FROlll CoAL 

·1834. Shri Jnani Ram: Will the Minister of Industry and Supply be pleas-
ed to stute: 

(a) the various by-products from coal that are produced at Giridih oollieries.;, 
(b) thil quantity of such by-products; and 
(e) the ma.,jw,,'n capacity of the power plant there for producing such by-

proe,;;:t .. ? 
The :Minister of WorkS, Kines and Power (Shrt Gadgil): (a) to (c·). A state-

mel!t containing the required information is luici on the Tnble of tIle House. 

Various By-Products from 
Co·c] th ,t are producoo. 

I. Coke 

(i) H;rd coke 

(ii) Rubble coke etc., in-
clUding coke breeze.. 

'2. Coal tar 

3, Sulph lte of Ammonia 

4. Benzol. 

o. Solvent Naptha 

STATE~m~T 

Qtt ";ntity of such prodnets 
produced during 1948·49. 

38,793 tons 

8,000 tons 

1,200 tons 

10,678 g"UonR. 

200 gallons. 

1\laximum c p.l.cit:{ of Plant 
as 'it present.. 

42,000 tons 

8,000 ton. 

l,flOO tons 

600 tons 

36,000 gaUons. 

750 g"nona. 
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INDUSTRIAL DEVELOPMH)<T OF VINDHYA PRADESH 

*1835. Shri DWived1: (a) Will the Minister of IndUStry and Supply be please<\, 
to state whether Government have any prnposal to industriaIise the area. 
knowllas Vindhya Pradesh? 

(b) Has any surveJ of the industrial potentiality of this area been made and 
if so, with what results:' 

(c) If not, do Go,erument propose to take any steps' in this direction? 

(d) Have Government considered the possibility of manufacture ofalumi- . 
nlUlll from available deposits of bauxite in Vindhya P;radesh? 

The Minist.er of Works, Mines and Power (Shrt Gadgil): (a), (c) and (dl. 
Thtlr.~ is no such proposal at present. . 

(h) No. 

>;ft TaW: 'fllT ~'fr ~~~ if; <'mrT -q ~ <mr ~ f<!; ~f""sr.; 

if; ;g"'t.r 'f>uor ~;rr <1ff'f'3f tRN f~'C1f Q'~ -q Q'Tt<:r ~ ? B'~ ~Trr 
-q ~if if; rn4' 'fllT 'f>T~ ~lf ~ ~TlflTT ? 

Shri Dwivoedi: Is the han. Ministl'r aware that almost all the minerals of 
India are available in Vindhya Pradesh? Will any measures be t..'\ken to utilise 
thnn? 

Shri Gadgil: J:ftorts will be made. 

MANuFACTURE OF NEEDLES FOR HOSIERY MAOHlNES 

*1836. S1;'1 Sidhva: (a) Will the Minister of Industry and Supply be pleased 
to state whether there are any factories in India which manufacture needles-· 
for hosiery machines? 

(b) If so, what are their names and their capacity? 
(c) Wb:~t is the quantity and value oisuch needles annually imported from' 

a.broad ? 
(a) Is indigenuus needle good in quality und can it ()()lllpete with fureign 

needles ~o fUr as prices are concerned? 
The MiniSter of Works, Mines and Power (Shri Gadgil): (11) No. 

(b) and (d). Do not arise. 
(c) Sevarate statistics of import of this article are not maintained. 
Shri Sidhva.: Arising out of parts (0.) and (b) of the question, enn the hon. 

Minister state whether a firm in Bombay is manufacturing hosiery needles, un-
der the nam,) of Seksaria Brothers? 

Shri Gadgil: A party in Bombay, called Messrs. Export and Import Asso-
ciation imported a needle-making plant from the U.S.A., but it was not ins-
talle<l because of ,financial difficulties. 
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Shri Sidhva: Is it not a fact that these hosiery needles are manufactured 1" 
ME'ssrs.8eksaria Brothers? I want to know whether the information is 
correct 

"Mr. Speaker: He has stated that Goverliment have no information. 
Shri Sidhva: These are manufactured in Bombay. 
1Ir. Speakez:He is giving information. 
Shri Sidhva: What is the quantity of needles imported from U.S.A.? 
Shri Gadgil: As I stated, no separate statistics are kept of this particular 

article. 
Shri Sidhva: \Vbat is the annual consumption? 
Shri Gadgil: How can I say whellllo stati~ties are kept? 
Shri Kamath: Is there anv plan or scheme before Government to-day to 

nMk" India self-sufficient in pln~ and needles? 
Shn Gadgil: What sort of pins? 
Shri Kamath: All "sorts of pins, for nil kinds of pinpricks. 
Shri GadgU: No scheme for manufacturing in India all sorts of pins. 
Shti Sidhva: Am I to understand that there are no statistics? 
Mr. Speaker: Yes. 
Shri Sidhva: How can that be" correct? Commerce Ministry will have it. 

PRoDUCTION AND EXPORT 01' CASHEW-NUT 

*1837. Shri Sidhva: (a) Will the Minister of Commerce be pleased to state 
what is the value of cashew-nut produced in India? 

(b) What qUllntity is expor'.ed and what. qUlLIltity is consumed in India? 
(c) How many sUl'h factories eDstin India? 
The KiDI8ter or Worlra, KlDes &lid Power (Shrl Gadgil): (a) About SEven 

crores of rupees. . 

" (b) (i) Average annual exports of cashew kernel during the three yeaTS end-
ing 1948-49 are 16,697 ions. " 

.(ii) Estimated average annual quantity Qvailable for consumption in India 
during the. three yenrs ending 1948-49 is approximately 29,000 tollS in t.·rms 
of cashew·nuts ancl 'i,250 tons in terms of cashew kernels. 

(c) The Number of the more important concet'llS processing cashew-nuts in 
different States of India in 1941-42 was 104. Information in respect of latgr 
periods is not; readily available. 

Shri Sidhva: To what oountries are cashew-nuts mostly exported? 
Shri Gadgil: United Kingdom, Burma, Straits Settlement-s, Federated Mallly 

States, Union of South Africa. Canada, Australia, New Zealand, Sweden, The 
Netherlands, Belgium, Franoo, Portugu.:,se East Afr;~a, United States of 
America, Ceylon, Hong-Kong, Fiji IslandB, and China. 
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Shri Ka.runa.ka.ra. Menon: How wallV of these fnet~riE's are Buropeltu fnct-
orit'.s and how many are Indian faclories ~ 

Shri Ga.dgil: I cannot say about the o\\'ner~hil', hnt 1 have given the total 
llumheJ' of fa dories which is 104. 

Shri Shiva. Rao: With reference to the replJ' to part (b) of the question, how 
mueh of th~ quantity lh"t is export"d is import.ed in the raw f('rm from East 
Afri<:u: 

Shri Ga.dgil: A :ew days ago I gave these figures, hut if my hon. friend is 
anxiom, to have them again, I will give them later, !lot just now. 

Shri S. C. Sa.ma.nta.: Mav I know the names of the Indian States ,,;here 
cashew·nuts grow in abIHl(lm:lcl'? 

Shri Ga.dgil: Generally on the WeRt Con~t of India. 

Shri Bossa.in Ima.m: Mny I know the dollar valne of the export and the 
sterling value? 

Shri Ga.dgil: I gflYe aetnilea figures only four days ago, and I said that the 
substantial part of tbe expol'b goes to the dollar areas. 

Sbri Ka.run&ka.ra. Menon: "'hat step~ are GOHrnrnent tnking 10 encourage 
the ca8b~w-nut industry? 

Shri Gadgil: That is more or leBs for tI'e agricultUl'e Ministry to reply. 

Mr. Spea.ker: Question No. 1838. 

'l'he MiniSter Of Works, Mines and Power (Shri Ga.dgil) r08e-

lion. JIlemb6rs: The questiou is addr('ss('a to the l)rilllt' 'Minister. 

Shri G&dgu: It has been transferred to me. 

FOREIGN DIPLOMATS CONSTRUCTING THEIR OWN BUILDINGS IN DELHI 

*1838. Shri Sidhva.; (a) Will the 1I1i"i,tel' of Works, Mines and Power lie 
pl"nseJ to state how many foreign Diplomat;;, with the I\UlllPS of the countries 
they rep"esent, who ht"',; their olfie," in Delhi, hnve dec·ided to construct their 
own buildings for olfiel' and re,id,'niiui purposes '} 

(h) '\'hat stage htis 1h.e (jIH·,tio!l of allotment u)' sale of land to these :!.liplo. 
wafs reached? . 

The Minister of Works, Mines a.nd Power (Shn Ga.dgil): (a) No ,liplomatic 
Mission hilS so far put up its OWJI building ill Delhi, though some ~fissif)ns have 
purchased a few housE'S ill ~ew Delhi. 

(b) The question of allotment does llOt arise. Foreign Missions are, ho'h--
(,Vel', free to purchase land in Delhi. Plot, of lalld of Hllit"hl" size in t.he area 
South West of ~ew Dell,i, whieh iR now being deveiopt'rl for ext.ension vf the 
Capital have also heen offen·d to thern Oil perpetual lease and this offer is being 
cOlIsi(lered by thelll. It is probable thilt when these 1'lot~ have heen p"ovided 
witl1 all neeess3ry' sel'viees like. watt-'r, l'oads, eleetl'icit.)' eh;', , , llHlll~1 1\Iitsicns 
will reflliw thd', construction of th .. ir own buildings is nn altrl\l·tive I'l·opo"ition. 

Shri Sidhva.: ;\fH~' J knQw the nillW";; of t.he Dil'iollLats or EmbnRsil's who 
ba Ve npplit',j for these plot. and whether uny concession has been marl I' in the 
I'rie~ of the land? 

Shri G&dgil: I require not.ice for that. 
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Shri K&math: Are the fac.ilitil·' ~njoYl'il iu J ndia by fOl'eign '.\lisilions for 
ac.qltisition of laml equal to those which ure elljoyed by our Miss:OllS llurofld? 

Shri G&dgil: That is 11 question whidl the hOIl. the Prime :'IIillister "'ill be 
in a better positioll to answer. 

The Prime Jlinjster (Shl'i Jawaharlal Nehru): 'rhe bon. 1\1e111her will realise 
th,,~ the facility ill a hun(hell pIal'''" iliffers. You CHnnot compare one' with 
the other in respect of a hunill'ed places. :Konnally, t.he facilities are the same; 
s()n 1etimes, they diff"r. In the great cities, for instance, conditions of oue 
tn'" prevail I1nd sufticient accommodation is difficnlt to obtain, 
If you go to plaN'S which are mther remot~, conditions are easier. 

Shri Kamath: Is the Indian Embass," in :vloscow free to acquire land for 
ib buildings us the l.'.s.:';.n Embassy i;l Delhi i~? 

Shri Jawaharlal Nehru: Xo, Sir. 

Shri Deshbandhu Gupta: May I know the extent of concession ill the l'rice 
of lalld that is gl'allted to these Embassies? 

Shri Gadgil: The idwl is not to charge them more than what is justified by 
th~ money spellt Gll th'~ development of that area. 

Shri ltamath: Do Governmellt propose t{) have any scheme of reciprocity in 
this regard? 

,.Kr. Speaker: Order, order, 

Shri Kama.th: In view of the Prime l\liuister's reply "no" to my question, 
I\,Hllt t.o know wht,ther tl",re is any reciprocity at, ali') 

M:r. Speaker: He is entel'ing into an argumpnt now. 

SAU; OF 'rEA To U!>'ITED KINGDOM 

*18S9. Shrt Buragohain: (a) Will t.he Millister of Commerce be pleased 
te. state whe'the'r India has entered into ally cOlltrad \\'ith the Unit,eel KiDg-
<lor" fot' the sale of tea out of the CUT1'01lt 'year's production? 

(b) If so, how do the terms compare with the terms of simil'lr contrac(s in 
the past two years? 

The Minister of Works, Mines and Power (Shri G&dgill: (al nna (b). Supplies 
of Indian tea are not mAde to the United King,]om undt·r eontr"ct betw~"n the 
G,lY"l'P.lllenis of Cnit<·d Kingdom und Inclin but the Government ,:of (hited 
l(ing<]on, llU\'ehnses sueh ten in bulk UDder ('oni.ract wit.h individual gardens in 
Indin The terms under whit'll tea purehnses for H)50 should be made lire n.t 
1'1'( ,<'nt under negotiation with the l'nited Kingdom Government. 

Shri Bura.gohain: After the bulk purchases 11"y(" been wade by the p'nited 
Kiugdol1l out of the current ~·e9r's crop, may 1 know what quantity of tea will 
be Elvailuble for export to hard currency a!'<"n;;? 

Shri Gadgil: II; is ir.1j)ossible to ony at this stage, because the negotiat.ions 
are going on t.o find out the eXAct quantity that will be avnilable for (xport to 
hUl"] eunency areos. 

Shri Buragoha.in: Are we going to get ,my increl1st,d cost. of' production 
allo\\,tln",,,, 'for th" curreut yenr's erop as e.ompul'"d with the previous year's? 

Shri Ga.dgU: Thtlt is one of the things being disc~"stld and I mlly say that 
an nd,lition of ol1e penny p',1' lh. oYer what they origi!lIllly offel'rd has been 
t,ccepted by the United Eingdom Govarnment. 
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Shri Buragohaoin: Is any part of the tea purchased by the United Kingdom 
·Government re-elCportedfrom that country to other countries? 

Shri Gad,gil: I require notice for that. 
8hri Tyagi: Are negctiations going on with H.M.G. (An hon. lIIembM: 

"There is no H.M.G. now". ) at Government level or afe the growers them-
selves are conducting them? 

Shri Gadgfl: The bal·gains are entered into directly with the gardeners, but 
the terms and other connected matters are done through the Government of 
India. 

Shri Tyagi: In view of the tliscussions ill this House during the last occasion 
have Government taken any st-eps to raise the price of the Indian tea .which 
goes to the United Kingdom? 

Shri Gadgil: As I have already sliid, an additional (,ne penny over what v. as 
originally offered has been secured. 

Shri Tyagi: \Vhat is the price of Indian tea in U.S.A. and other coun-
tries? Is it three times as much? 

Shri Gadgil: I require notice for that. 

PluOE OF PAKISTAN JDTE 

*1840. Shri B. K. P. Sinha: (a) Will the Minister of Commerce be pleased 
to state what price Indian jute interests have agreed to or propose to pay for 
P&.ki~tan jute? 

(b) What is th~ price at which jute is selling at present in Pakistan? 
The lIini&ter of Works, Kines and Power (Sbri Gadgil): (a) As is well 

known the Indian Jute Millis Association recently negotiated 
with the l'akistan Jute Board for the pu"chase of eight lakh bales 
of Pakistan raw jute. The rates in Indian rupees which were agreed to were 

(1) Jute cuttings @ Rs. 28/- per maund. 
(2) Hubby Jubbies @ Rs. 30/- per maund. 
(3) Crosa bottoms @ Rs. 34/- per maund. 
(b) The Government of Pakistan have not fixed any prioos for cuttings or 

hubby jnbbies. They have however fixed a· minimum price of Rs_ 23/- psr 
nJ3ulld in Pakistan rupee for bottom jute .. It is difficult to state the current 
prices in Pakist.an as they vary wielely from place to place. While there ·nre 

. reports of low quotations for distressed selling at some places it is understood 
that the quantities offereel at sllch prices are not ~uhRtalltial. 

Shri B. K. P. Sinha: What is the l'easc,n for the diffel'ence in the price of a 
ccrtflill categor.v of jut.e in Pakistan and the p1'ice which We have proposed and 
to wbich they have agreed for the same categ')l'Y of jute in India? 

Sh.ri Gadgil: So far as a particular category is concel11ed. there may be 
some rlifference in pric., in Paki;;tan and in Indin. but as I have said in the 
answ~r the price differs from place to pluce in PakiRt.ll1 itself. 

Shri B. K. p. Sinha: Vi'hat is the exchange ratio that, will forn'!. the basis 
for the payment of the price of this jute? Is it the ratio which we have accept., 
ed or the ratio which Pakistan wants us to accept.? 

Shri Gadgil: The question of exchange ratio does not al'ise. in this connection. 
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Shri B. K. P. SiDha: It is not a question of exchange ratio. I lLlean the 
price-the basis which will detemline the payment of the price. 

The Prime lIIinister (Shri .Jawaharlal Nehru): Since the payment is likely 
to b~ in Indian rupees, the question of exchange ratio does not arise. 

Pandit •. B. Bhargava: May I know what is the policy of Government:: 
whether tl) decide this question of jute with Pakistan in an isolated form or in. 
connection with trade relations ss a whole? 

Shri Gadgil: A few days ago. the han. Mr. Neogy made a statement clarify-
ing the position, during which he had stated that this is part of a general ,Jom-
prehensive Agreement.' 

Shri B. K. D&8: May I know whether this question of. jute will be ~aken up 
b~ the Delegation whieh is being sent to Karachi? 

Shr:i Gadgil: It is one of the items that would be talked over at the Con-
&RllOO: . 

Shri B. K. D&8: Are the~' to reach a final cOllclusion in Karachi or will tI,ey 
con,;~ here before ngrt:eing to anything? 

Shri GadgU: No final conclusion can be reached. It is a Conference bet-
ween the Secretaries and they will report to their respective Governments. 

Dr .•. V. Gangadhara Siva: May I h-now whether it is a fact that th€' jute 
b"ught by the Government of India from Pakistan is of inferior 'l'13lity and" 
is of no use, and if so, may I know why it was not examined before being 
purchased? 

Shri Gadgil: This deal has been entered into by experts; so I shall nof< 
hazlU'd any opinion beyond the one given by the experts. 

Shri Biswana.th Das: May I know the reason why such an important deal 
as this was allowed to be put through by the businesEmen themselves withollti 
taking up the matter on a Government to Government level? May I know, in 
particular, why this deal was allowed to be put through by a Britisher, Mr.· 
Walker? 

:Mr. Speaker: I think that the very same question was dealt with pravious-
Iy o:~ the floor of this House. 

Shri Baj :Bahadur: May I know how the present prices compare' with the 
prices of similar categories of jute before devaluation? 

Shri Gadgil: They compare very well. 

Shri Hossain Imam: How does the price pre,'uiling in India compare with 
the pr'ce gelled for QUI' pmehases from Pakistan? 

Shri Gadgil': The reason why the Jute Association and the p€'rBOnsconnect 
ad with' it, who were Sootchmen and Marwaris, entered into this transaction 
was because it was advantageous. 

Shli Ba.l Bahadur: With reference to the reply given to my supplemcntary 
question, may I know whether tho prices compare favourably for ug or for 
Pakistan? 

Bhri Gadgil: I think that the hon. Member has enough comprehension to. 
undustand what I stated. 
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Shri Tyagi: Before this jllte de'al was eompl .. tl,a, did the GOVl'YlllllClIt tul;(l 
enl'e to see tlwt the jut<· bale, which had been cI~tailled by l'akisbm' aDd on 
.aCc·ouut of which the whole tronl>l" arOSe were rdeased by l'akisb.ll1? . . 

Shri Gadgil: Certain bAles which were purchaged before devaluation have 
.bet'll mostly rdeas,'d and r<,eeived in Imlia. 

AKBAR AND ~IADR DIsPLACED PERsONS CAMPS 

. *1841. Lala AchiJIt Ram: Will t.he Minister of ltehabilitation be pleased to 
1;tate : 

(a) the dates on wbich Akbar and Madh Displaced Per$ons Camps in 
Bombay were started; 

(b) the ma.dmam number of persons housed in each camp a~ allY time; 

(c) the r:umbl'l' of pcreons in each camp at present; 
(d) the total number of deaths in each of these camps, and the death 1'[.te 

per annum per one thousand in these camps;, and 

(e) the number of deaths in Madh Camp during the period fron: 1st of 
{)ctober to 51st December, lIMO? 

The Miniater of State for :Rehabilitation (Shri' Kohan La1 Saksena): (3) 27th 
March a~ld 25th November 1948 respectively. 

(b) 12,:348 and 9,tH4 respecti,·ely. 

(e) 6,600 and 7,000 respect.ively. 

Cd) The total uumber of dtatha during the period May 1949 to :March 19,:;0 in 
Akbar 31l(] Madh Camps wel'e 318 llnd 518 respecth·ely. 'I'he death rate per annnm 
pel' one thousand during the same period was 44·13 and 64·23 respecth'ely. 

(e) The numb~r of ,leathR in Mudh Camp during 1st of October and 31st of 
Decunbel' 1949 was 278. 

~m ~ -::r;r : "lIT lfr.t'''fllr 1f';r'T ~~ ~ CP.I'm~ ;tT FIT 
~ir f~ ~ ~ 31 ~ ~ 1949 <Ffi ~li;fT ~ ~ ~ gi' 
aih: ~ if ~T 'flIT 'fi'T<:UT lifT ? 

Lala Aehint Ram: Will the hon. Minister be pleased to st"t-e why 80 many 
deaths occurred from October to 3IRt December 1949 and what were the reasor.s 
fe.1' that:' 

lSIT i!T~ lmS ~~ : ~ it; ~ If\T{OJ' ~ ~ ~, ~ i'!'T lI'~ 

~ f.I; ~ 'mF'f ~T ~ "I'm ¥fT, ~ if ~ ~ .,.~ tq ~ ~ am: 
'lf~w f<fa-fi:r.t (multiple vit1m1ns) ~ ~~ ~Tf.I;l:fr ;;rRrT 'fT I 
~ armcrT ~ <ITA ll1: ~ (extra) ~ ~ ~, ~ m 
G:~aih: '~ ~'m;r ~'T~ ll1: ~ ~f.Rr If/fT am: 
~ ~ 

~ ~ ~'T ~m~ , ~ ~ ~ i11fT am: ~. 
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ll't~ ~lfT<n?,{ qT, ':3'if~ f~ ~ ~~ f"l'llT ~T f.f; ~r arh 
~ ~~ ~er ~ f~r ;;rp:r I 

~ " 
8hl'ii Kohan La! 8aksena: Two reasons a"e stated in this connect.ion, first-

ly, they u,;ed to ,;ell some of the ratioll which was given to them and thus they 
did not ~ake multiple vitamin". Besides this, when information was 
received, an extra ration was i.suvd and! lb. milk and three ounces of green 
vegdables were supplied per head and in deference to the wishes of the hon. 
the }'rilDc Ministf'r sonle money was "Iso sent find arrangements \\'ere made· 
to supply more extra milk to those families which. suffered as a result of mo,e 
deb-ths. 

~~ arf"FCf U+r : ~if ;]fT <?!U'fi arT'l .r '.li~{ ~ f'li ~ 
~1T er"t, ~ (1'r fVl,~ of; <IT",T ~~T # +rT f~T 1!1T, arl<: 
~~'Ii 'liT 'OfT 'li+fT ar~t· erT, ~ ffi ~T~ar'h: <fT'IiT .f.;tff it ;ft ¥ft, ~ 
~<:IT ~ R; ~~T ~lfT~T +rrm '1ft 19ro' cPf~ CflfT err I 

Lala Achint Ram: But the sallic 'jlltlntit,Y of ration as pointt,d out b~' you 
w."s being issued ilt "II other CfIllIP, ill Indi" und the deficiency of food existed 
there al<o, 'Yhat I ,,,ant to know is what were the particIllar reasons for so 
lllany d"aths? 

m +r~ ~% ~: 'flIT ~T~ 'liRGf~, ~ ~T <Im'5T ~(fT I 
~ ll;: <nFr lJ~r.r ~ am: 'liT+!' qmT Iiji~ ~, ~ ~ mr.r '!iT ~~ 
(supplement ) ~ m ~ afl<: ;;IT mr.r ~T foo ;;rmr err, 
~r ~,.ffl ~T if, lfl?:T <f oRr +rT ~~ ~ I 

8hri Mohan Lal Saksena: I "aIlIlO( 5,;Y wh"t ,He thc particular r,"HOll~. 
\\'h~rp the jJt>ople were l)()or alld they worked hal'd, they ll,ell to ~{lppli2meut 
th •. tt· ration Hnd (lid not sE·ll the ration which wa~ giYen to thenL IIel"':' tht\Y 
had eVen been 'selling it. 

~T arf;;Rr 'U+r: 'f<rT arr:r lT~T 'li<:of; arh: CfQ*t~fi1 ~ 

<ffi~ R; 'flIT 'IiT~ qT ? 
Lala Achint Ram: '''ill the bon. Minister please make necessRry enquir;es 

(Iud state the reaSons thereto 0 

ssft +ftvr ~ m.rr : ~ ~T ~~ ~'fim R; ~ ~ ~~ 
'flIT 'Ii~ I ~~ ~R ~ ~ ar'h: ~ ~ ~ ~, GT~~ ;ii' ~R 
am: ~.,;q f'ifiH·(!(T of; ~ .r 'Ofr ~~ f~~ # fmmfuT 'liT ¥ft, 
~) ~ ~~ 'Ii<: ~T I 

Shri Kohan LalSaksena.: I C.Ull1ot understand what further enq'liries 
sLould I make. Our officers went there und s,]'\\' the things. 'Ve accept;>cI the 
recummendations made in this conn6ctioo by the olfie-el's of the Bombay Goveru-
ment and the Health Ministry. 
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Shri Xama.th: During this period iu question how many medical officers or 
doctor~ were in attendance at these camps: were they whole time or part-time' 
-employees? Were there any well-equipped dispensaries at these camps? 

Shri Mohan Lal Saksena: I am afr{lid I cannot give the exad number of 
-doctors in attendance at these camps; but there were certain whole time 
~edica, officers attached to these camps. We have certain rules relating to 
mtdic-al relief at the camps. 

Shri Kamath: Wha t are those rules? 
Shri Mohan Lal Saksena: I ha,e not got the rules here. But the Health 

Millistry have prescribed certain rules that every camp with a particular num-
-ber of people should have a certain number of medical officers. 

Shrimati Durgabai: May I know how long it will take to complete the town-
·ship .)f Kalyan? 

lIr. Speaker: It does not arise out of this question. 
Shrimati Renuka. Ray: Who was in charge of these ~mps-was it under the 

<Cenir'll Government or the provincial Government? Has it now been complet~
Iy closed down? 

Shri Mohan Lal Saksena: The camps are under the Bombay Government; 
-they have not yet been closed down. 

Dr. Desh:mukh: May I know if the medical officer. in attendance at any 
llme made a report about the deterioration in the health of the inmates and .if 
so what steps were taken consequent upon it? 

Shri Kohan Lal Sakse1l&: I will require notice of ·that question. If at nIl, 
th'.ly would have made a report to the Government of Bombay and when this 

'Was brought to our notice we sanctioned increased scales of rations. 
Shri Gaut.am: What steps do Government purpose to take to prevent such 

'high rates <.1 mortality? 
Shri .MohanLal Saksena: This mortality, was mainly due to seasonal 

·.diseases. 

MAINTENANCE ALLOWANCE TO DISPLA.CED PERSONS 

*1842. Lala Achtnt Ram: Will the Minister of RehabWt&tion ~ plellsed 
'1;0 state: 

(8) the number of displaced persons who have been sanctioned maintenance 
allowance in the Punjab, Uttar Th'adesh" Ajmer and Bombay re;;pectively up 
to 31st March, 1950; and 

(b) the total number of applications received state-wise up to date? 
'!'he JrDnister ofi State tor BehabIlitation (Slui JI.ohan La! Saklena): (a) 

Punjab. 959 
tT.P. 247 
Ajmer. 
Bombay. 

152 
196 

(b) 6,175 applications were received by the Punjab Government and 2,350 by 
I.jmer direct. Besides, 1,073 and 1,225 applications pertaining to U.P. and 
-Bombay respectively were received ill this Ministry. The number of appJi-
1atioDs received by these two Governments direct is not known. 
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~ ~ u;r: 'fliT mrrifTlT ~T 'ifT WIT 'fi~ <r~if f.t; 

~'fi ~a- ~ $"'R'5T "fi':-l li 3lTmli'f ~T ~ ~ ~ ? 
Lala Achint Ram: Will the hon. Minister he pleased to state what is the 

time "'hich is taken on all al'€mg8 to decide all appEcation:' 

'''IT l'l1~ <'5T<n mrrr : *-l ~ifiT ~r.r '1Q.~ lfT W:rr ?;iT am: 
~TlT~ ~ ~T<n m arrcr ~T ;l f'f.lTT· '1fT I ~ ~ij" on: 1!'1~Hr~ ~ fit; 
~ij" ~~ : .. ~ li ;;iT ~ ~'i<'5T 1WTT ~~, qii: ~ ftifirt li ~efT ~, 
rJT ~ij"ifiT ~ II ~<: rrq:r <n~T, ~fit;;:r m ~~ li ~ Q<nT ;;iT lfi1TT ~ 
~, ~ ~~ ~ ~T~, CIT q~ ~<: <i5lTefT ~ ~ ~ 'fiT ~ 
( verify) ifi<:i'fr cr~ffi ~ I 

. Shri Mohan La! Saksena: I replied to this qutstion previously also, and 
;perhaps that question too was put by the hon. Member himself. It depends 
upe,,, this that if the detailed information called for in the application is avail-
abl" in the "'cord, it does not take much time to grant the allowance. But 
in cas,'. where the requisite particulars are not given. some delay is bound to 
:inv~lve becilllst! these are got to be verified. 

~ arf"Rf u;r: 1f~ ~ 'fiT ;fm ~ ~ f.t; f~ arorr ~m 
~ tfjij"<nT ifi<:i'f 1f, qii: ~ ~ ~ aiR: ~ ~ 'fiT ~ ~ 1fT 
f'fi aTrcr;f ~ are <til ~ rn ~ ft?lf CfllT ~ ~511fT ~ ? 

Lala Achint Ram: 'What I mean to sav is that the time iavolved in deci-
ding the application is ve.ry considerable 'and I wanted to know what steps 
have been taken by the Government to reduce that? 

'-fT ~ ~ ij"~;n : 1!~ ~ri ;;rcrr.r ~ lIit ~ ~ fit; ~ 

~ ~ ~lTro ~ ~ 'fiTftm 'fiT ;;nrJT ~ fit; ~ ~ ~ ri am: 
~ ~T rn 1!>1 ~ 'fiT \ill' ~ tim ~ it ~ ~ 
t, ~ri arr-f~ ~ tiT ~ij" ~ ~ ~ "fi': ~ ~ aTR ~ 
m ifilfiT ~ 'ifT ~ ~lf rn qrg ~ ~ ~T '1fT fit; ~ ~ arf.q;:a' 'Ulf 
-3fR orm ~ ~ ~ fit; ~~ ~ ~ ~ ~~am: ~ 
~ ~T ~ fit; 311T\ ~R ifift ~ ~T ~, cr) ~ iffi\?ll1 fit; 
~~ ~ ~ ~ ~ am: li' ~m iU rn ~ ~ ~I 

Shri Mohan Wl Saksena: All that I can gay is that every possible effort 
is made to expedite the matter. Moreover the Members of the Commit-
tee incharge of this work are also trying and I have asked the active members 
<If the Committee to contact Lala Achint Ram and Dr. Bakshi Tek Chand and 
·discllss ,dth them as to how the things can be, expedited. I would likp. to 
know whether they have given uny advice. They may tell me how matters can 
be expedited and I shall try my best to accomplish this task. 
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{:5T~r ~ <l'f ~ f'ffi:rfC{ m~ 'fiT ~r ~ ~ fit; :ar@,r 
1{<l ~';fi fo!;l:IT ~ I '1';; 'iT ~ifir 'f~T ~ ~, ~ ~~ q~ 

aprr a<!i ~ ~ ~T ~arr ~ I 1f 3{if 3ll'1 ~ ~7.ff9iq 'fi~ ~ fop 
ro •. wn ~ arrq ~q: f'fi alT'l;f ~ ~it # ~ Of;:n~~, ~ 
~it 'fir ~R # ~fqiT ~ ~ mfifi ~~Tm.q 'fiT i~ ~a.T 
~T ;;rTlf ? 

La.1a Achint Ram: I am gmtdu] to the. han .. 1\1inister that he has mention-
ed me. ]\0 action has so far been taken to ad upon the ",hice which I !tud 
given him. 11ay I know from the hOll. Mini,;!"r whether he has iner',a,ed 
the numher of members of the Committee appointed by him so that the apl'li-
catio,ls could be disposed of without any dday? 

m 'f~;; ~~ ~m: ;;fr ~ f;o[q;f i[l:<rJ t, ~ijir ~ ~ 

if{ ~ I 3fT<: lf~ eft ~T '1~T ~ f<f;- ~.<: ~'fi rtc;;ft~qr;; of; f~ 
~ 3lWT ~ <::'fflIT ;;rTlf I 

Shri Kohan LBl Saksena: Yes :;;ir, the number of me1111,..rs has be~n in-
crea~tcl. But it is not 1'o;;,ible that a separate welll],er should be Il[lpoin\,e,{ 
for looking into an individual application. 

I-i.W 4. l&S IS J ~I.<.! ~ u,.··.l,. .... _,;.;L... l&S : ,;t....... - ..rtl - ...fr .)4:5 
? ~ 4:5 4~ )I~L... ~" ",A ... ~ '"--'~ ...,..;,111 ~ L),y< LJ~Jb. ~ IS ~ 

Giani G. S. MusaD.r: \yill the hl)ll. :'Ifilli,ter be please,l to state whether 
it i~.: [: fact that in ct:'1'b.11n (' .. a~('s llHtil1tell:.uwe allf)wHnce <'l1uoullting to rnpecs. 
six 0',"' seven only ha .. beL'1l sanctioned? 

m 'fT~ <'m? ~'Rf;:rr : ;;fr ~, ~ :;r'fi ~, rofot; ~T~, m<i 

li'll:IT mwn<: 'f'fiT;; 'fiT f'fi1J1IT 3ffifT ~ I 

Shri Mahan La! Saksena: Yes f3ir. it is true because they were g.·tti'lg rup-
pet's six 01' seven (J111~- on aecount of house-rent. 

Shri R. K. Chaudhuri: ;\1H.v T lwow if thl' sy,;t .. m of p'l.Ying ]))HilltPlIflllC() 
allo-\:"-ilnees on upplicutiou i~ it'~C) ill yogue ill the Stut.es of \\\~st. Hellgal flud 
Assam? 

m t[T~if <'m? mrrr: cf~ ~T'i ~ f;;rn;f itlT 3fr~ ~ ~~ OTR ~ 
qm:qm ~ f<f;- ~ 'OIl q.;;t.l~ tJ;{:5w~ (maintenance allowance) fe:l:IT 
;;rrqr~, Cf~ ~T an<: ~ ;fi mTli ~ ;;fT tt<f"ffr ~ ~ arrm 
tt 

Shri Kohan Lal SakBena: It has been a~cprtained with reg'l!"(lto the peo-
ple who ha'.-·, migrated from I'he West P,.kistan that this maintenallce allowance 
is given to them Gut of the rent collected from the shops and houses which have 
bee"} declared as "Ev!l6ll6e Property". 
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Shri llajumda.r: Wbat are the reasons for not extending th:s scheme to 
West Bengal as well? 

Shri Kohan Lal Saksena: Becau"e the evacuee property law· does not apply 
to West Bengal, Assam and Bihar. 

Shri Majumdar: But what has it got to do with the Evacuee Property Act? 

Shri JIohan Lal 8aksena: A" I have already informed the House once be-
fore, it iE out of the funds of the evacuee property, that we are giving th~s 
maintenance allowanee to those persons who are entitled to get rent from thell' 
property left in Pakistan. Otherwise we have got women's homes where un-
attached women and children are kept. and they are not given any separatlP 
allowance. 

Dr. Deshmukh: \Vhat are the l·easons for so much of variation in the rate! 
of maintenance allowance? 

Shri. Mohan Lal Sakaena: I sm sorry that the hOIl. Member has not studidd 
the scheme which was laid on the Table of the House. According to the scheme 
displaced persons can get only such rent as they were entitled to get fr011l 
their property in Pakistan. If a person was getting on.ly Bs. 5 he cannot get 
Illore here. \Vhat.ever t.hev were getting, they are gettmg here. Between Bs. 
30 and Rs. 50 there is a graded cut and in that. manner it goes right up to Rs.250. 

INDIANS WHO HAVE AC<;UtRED CEYLON Cl'rIl'BNSBll' 

*1843. Shri Sanjlvayya: Will the Prime Minister be pleased to state how 
many Indi 1llS ha ,·e acquired Ceylon citizenship so far? 

The Deputy Jlinlster of External AfIairB (Dr. Xeakal)~ Up to th"end of 
"!arch, 1950, },232 Indians had Acquired citizenship rights in Ceylon. 

8hri SlI.1I.jlvayya: ~Iay I know the total Humber of Indians at present in 
Ceylon? 

Dr. Xesk8r: This question has been asked lllany times on the floor of t,he 
House. I think it is between '1.00,000 and 8,00,000. 

Shri S&njivayya: May I know what steps the Governmenf of India ha\(f: 
take, t" seCure safeguards for hldians? 

Dr. Xeskar: This is too gener"l a qllestioll. All along the question of Citi-
zenship Act. was going on in Ceyloll. The Government of India did its best 
to &'lft'guard the rights of Indians in the matter of Ceylon citizenship. Hon. 
Members are aware that the Government of India were not able to convinCE! 
the Government of C ... ylon with r(g~rd to certain matters regarding the right .. 
of Indians to secure Ceylon citizenship. 

Shri Rathnaawamy: What nre the qualifications needed bv Indian nationals 
Jiyillg in Ceylon for securing citizenship rights? • 

The Prime KlniBter (Shri Jawaharlal Nehru): I ventured to point out on 
previous occasions that there ig a certain confusion in this. Are we talking ot 
Indiall Ilationals or of people who or(' 110t Indian nationals but people who urB 
of Indinn descent? If they are Indian nationals, t.hen the~' have ri"hts of 
Indi.n nat·iollal. and not of Ceylon Ilntionllis. The question is how fa~ these' 
p~ople who are there can IInder the n,,"· law~. of Ceylon become Cevlon nationals 
ther<!by log'ng their Indian nationillity at tbe same time, because' they {'anllot; 
hav~ two nationalities. There has heen unfortunately disagreement'between 
the Government of India and the Government of Ceylon Rnd what 
42 PS Debate 
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we p~t, forward has not been wholly accept'ed by the Government of 
Ceylon. And as a result a large number of Indians in Ceylon-that is, people 
of Indian descent in C~ylon--r.re dissatisfied and have not registered themse]vCR 
yet· .. 

Dr. B.. S. Singh: lYlay I knoW" whethel' the facilities given to Indian nationals 
in Ce~'lon to secure Ceylonese citizenship arc the sam" "'hich are give'l J.,y 
the Government of India to Ce~'lonese nationals to secure Indian citi~"llship? 

Shri Ja.waharlal Nebru: The questioll does not Hrise. in that way. So far 
as our facilities are concerned the, are in the New Constitution, but I am not 

.IlWUle of any instunee of a perso"n from Ceylon trying to get them. But in 
Ceylon br:;., !lumbers of peopl(', running into hundreds of thousands, 800,000 
or S'), went there some generations ago, thirty or forty years ago, or have been 
bmn there. Their Rtatus has thus far been rather uncertflin. It oirprerl no 
great difficulty so long as there WiI, one common nationality or common citi-
J:en;;hip called "British Subject" applicable both ill Ceylon und India. -"ow 
Ithat doeb not exist. These ditliclllties have arisen and they have to choose 
-between Cevlon nationality and Indian natiollulitv. Then ~gaiu, the Cevlon 
,(;o\"ernment" has passed l~ws governing Ceylon n'atiollality some of which to 
~ome extent are unfair, we think, t.o those people of Indian descent who want 
Ce~'lon nationality. 

lion. Members: Tose-
Xr. Speaker: I think the matter has been sufficiently clarified. 

Shri Sona.vane: Are anv disabilities attached to the peopl'l of Indian des-
cent who have not acquired Ceylon citizenRhip? 

Shli J&waharlal Nehru: If they are not 'citizer.s' they do not get citizen-
ship privileges. 

Bidi INDUSTRY 

"1844. Sbri Kh&parde: Will the Minister 0-1 Industry and Supply :,e pleased 
to Rtate what quantity of bidi8 is exported to foreign countries? 

'!'he Minister of Works, Mines and Power (Shri G&dgil): Under the present 
trade classifications, statistics of exports of bidis are not separately available . 
.-\. total quantity of 30,68,425 Ibs. of manufactured tobacco other than cigars 
and cigarettes was, however, exported durIng the year 1948-49. 

m ~ : em llr.;.fn:r ~ GRI1<fit fori ~t ~r ~ mm ~ ~ 
<F1<::~ ~ ~ if ~ ~ a:ih: f.f;wf ~~ ~t lfi1lf ~ ~ I 

Shri Kha.pa.rde~ Will the han. Minister be pleased to state what is the 
number of Bidi manufacturing factories in Madhya Pradesh and what is the 
number of Workers employed therein? 

Mr, Speaker: It does not arise out of this. 
Shri 11.. K, Chaudhuri: \Vhat are the foreign countries to which exports 

bave been made? 
Shri Gadgil: Ceylon and Pakistan. 

. Shri B.. L. X&lViya: M;ay I know whether any export duty is charged on 
the export of bid; apd J,idi kaves, aud if so at what rate? 
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Shri GadgU: Sir, I would rather require notice to give precise information. 
Shri Kam&th: Have any attempts been made by Government sO far to 

·explore European and American markets for our bidis? 
Mr. SpeHer: Order, order. I do not alloW' that question. 
Shri DeIIhbandllu Gupta;: May I know what is the total yearly output of 

billis Il,nd which are the biggest bidi producing centres? 

Shri Gadgil: The total output is estimated at 15,000 crores and Madhya 
Pradesh and Bombay are the two States ill which the production is"greater 
ethan the rest. 

Mr. Speaker: I think we will better proceed to the next question. 

C{)ST OF PRODUCTIO:;- OF SALT 

*1845. Shri Vyu: WiLl the Ministe~ of IDduatry aDd Supply be pleased t() 
state: 

(a) the !)ost of prcductionof salt per maund in (i) Sambhar; (ii) Didwuna; 
and (iii) Pactpadra; and 

(b) the proportion of cost on (i) labour and (ii) supervisory staff employed 
in those !,roduction centres? 

The KiDlater of Works, Kines &Ild Power (Shri Gadgil): (a) (i) 7 annas; 
',(ii) 5 31111as; and (iii) 7annas. 

(b) A statement is laid on the Table of the House. 

STATEMENT 
The proportion of cost on (i) labour including transport and ""'" of material and 

'{iil supervisory staff employed in those production centres is as follows: 

Sambhar Didwana Pactpadra 

(i) ·Laho .... including 51 per cent. 86 per cent. 76 per cent. 
transport and CO'It 
of material. 

(ii) ,Supervisory staff . 13 per cent. 9 per cent. 18 per cent.. 

• Separate proportion of cost for labour only i. not readily available in the coat. of 
: production. 

Shri Vy .. : What is the auth'Jrized selling price of salt in those areas which 
:maIl\lfoc~ure salt? 

Shri Gadgil: I require notice for this. 
Shri B&I Bahadar: What is the reason for the difference in the cost of 

:production .ltt .. Sambhar and Didwana? 
Shri Gadgll: It is due to the fact th.nt at Sambhar machinery is used whereas 

,at the other two places it is worl[ed by human agency. 
Shri Bal Bahadar: May I know whether the Didwana salt depot is run 

:by the Centrol Government or by the State Government? 
Shri Gadgn: I require notice for that. 
Shri B&j Bahadur: With reference to port (b) of the question, may I know 

'what is the margin of profit, if any, after deducting the cost of labour and 
'the cost of supervisory sta#? 
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.' Shri Gadgil: I cannot say what is the margin of profit unless I .get suffi-
cient time to fina out the figures and work out the percentages and so on. 

REHA.BILITA.TION OF MEos 

·lm: Shri Vyas: Will the Minister of Rehabilitation be pleas~d to stllte: 

(a) the Ilumber of displaced Meos who have been rehabilitated in Bharaipur 
and Alwar :{reas of Rajasthan State; and 

(b) the number of such displaced persons who are still waiting t.{) be re-
habilitated or to be sent to!) other .states? 

The Jlinister of State for Rehabilitation (Shri Kohan La! Sa.ksena): (a) 
77,946. persons. 

(b) According to the census of Jl.'Ieos taken in July, 1948 lands were to be 
restored to nearly 70,0<Xl Meos, who were included in the census. The Cabinet 
Committee for Rehabilitation. directed that in order to expedite their resettle-
ment, lands should be restored on the basis of general enquiries, with the 
result that by August, 1949, nearly 78,0<Xl }.Ieos were resettled. 2O,0<Xl more 
)leos are now reported to be claiming restoration of their lands in Matsya. 
A check is being carried out and only those included in the census will be 
restored their lands and houses. 

Shri Vyas: May I know whether there is any proposal to send back' the 
1\1e08 who have come to Bharatpur and Alwar areas to other places? 

Shri Kohan La! SakB&na: There is no such proposal at present. 
Shri Gautam: How long would Government take to rehabilitate the ;oleos 

who have not yet been' rehabilitated for the last two years? 
Shri Kohan Lal Saksena: It is not correct to say that thel\{eos have not 

been rehabilitated. As I have already stated, about 78,000 Moos have been 
allotted land. But there is some discrepancy because the number of ]\{eos 
entered in the census was only 70,0<Xl or 72,0<Xl; whereas those who have been 
allotted land are about 78,000. Therefore, in respect of those who have been 
claiming settlement we have to find out which of them have heen included in 
the census and which left out. 

Shri Gau~m: Is the Government aware that there is a large number of 
l\Ieos who have not been returned to their lands and homes and who are still 
staying e:ther with the'r friends or with some others? 

Shri Kohan Lal Swena: I have already said that about 70,000 Meos were 
included in the Census; whereas about 78,000 l'vIeos have been settled. We are 
concerned only with these :t\Ieos who were included in the Census. 

~ arr:q~ 'Dli: ;p:rr 1IT<A"hr li';r);;r) ~ 'R~ ~ fif; 

~ ~ ~ fif;o~ lfarT:;r ~r.rrn ~ tn:r ~ ? 
Lala Achint Ram: Will the hon. Minister please stat-e what is the number 

of Meos rehabilitated in Punjab? 

'-ft liT~ ~ ~ : ~ ~ ~ ~T ~1 ~ ~~i 1{1f"{ ~ 

:qr~ ~T ~ on~ # ~. om # !i~m ~ ~ ~ I 

Shri JIlohan La!. Saksena: I cannot say this offhand but if the hon. Member 
wants, I can supply' him the necessary information afterwards. 
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~ ,.'>Ill " ..st...l.i <Jwi ...fl=t- L)6I' -.!, ~ .. J::rS : ,;r....... L.J"'I!' - ..fr .JlP 
J v~ ~.J~ .1J'6'" i.:J'.x-$4. ~1.J ,,' - ~..s~..s~ 0+" i.:Jlr....,S'4 ...,.,.:.i "I 

? g .J.~ l.!1l1l ~I, ,s ,Il ~tt- ~ 

Giani G. S. Kusa.flr: What is the number of such l\l,ilOs part of whose fami-
lies are here and part of them have migrated to Pahiitan, and will they be 
called back from Pakistan after giving them the IHmesBBry facilities? 

ssfT l{~;:r ~ ~,ffi;:rr : l;~T ~qf~ ~r ~m I <mf ~ ~ fq; 
~"l: ~ 9, ¥ t 'tiT ~r{ If ~ #aiT ~r m; ~ ~ ;;ft m; ~ afl'"{ oni-
# crr:m 3fT if~ ~, an<: ~if~ an<: 3fi-<f<: ~ if ¥f, ~ ~lf
~1f1ft 'tiT l'r{ I ~.~~ ~lf §3fT f'ti CRTor ~<: ~n:: ~arT ~# ~ ~~ 

ormiff t an<: ~ <:~ an<: ~ if ~ ~ I CfJ.~ ~~ l!f 

~r ~ifm<ft fu'fS:lfc if ormiff l!fT, ~ OTT orm ~"1J1l'T ~ I ~ 
Jfar~ f~~ ifTlf ~ ~ ~T 'tiT <I~ ~~ ~ I ~ri 3.WfiIT ~ 
~~ 'ilITGT orr ~~ ~'. '1T f;;rq;;T ~ qrn ;;rlft;:r ~T q~ ~ ~ ~T 
l'r{ I ~ Ofor ~ lfl~ ::;r+ft;:r;:r@ ~ aft<: aft<: 'ilf1~ #Of~~r 
.~ 'iTT ~4" I 

Bhri Mohan Lal S&ksena: This does not arise. The facts are that in July 
1\)48 a eellSUS "'fiS taken of all those ~I,,'os who had not gone or who had gone 
but returned lat"r on and were living in Gurgaon and Alwar etc. As a result 
of this, it was found that there are nearly 72,000 Meos who had t.() be resettled 
and they were rehabilitated in Rajasthan" find Alwa~. There were some persons 
who hud to be resettled in Gurgaon District and they too have been r?habili-
tnted. But the Meos whose names were entered in the Census ha .. e onl~' been 
rehabilitated. In addition to this, if more persons returned, all the land that 
"'liS ,wsilable with us wus restored to them. nut now \"hen we haye no land. 
no further Meos can be rehabilitated. 

Shri Vya.s: May I know,Sir, whether the Government is giving filly fill-
ancinl nssistance to th<f:e Meos who have been rehabilitated and who" have 
not been 0 ble to get homes 'and fields? 

Shri Mohan Lal Saksena: I have already stat"d that this lIIinistr~' is C.()ll-
ceriCed onlv with those Mees who were in~lllded in the CEnslls. There mav be 
othel' ~Ieos; but it is th~ concern of the l'rovincial Gm'ernment to give them 
snch nss:stnnce as they can. 

Shri Vyas: Is the Gon~rnment O""1!'e that the Pro\'incial Gm'ernment is 
-giving or I~ot· giving assistance to them? 

8hri Mohan Lal Saksena: I have 110 information on that point. 

F1XAXC1AT. ASS1ST~XCE TO SIKKIM 

·1847. 8hri Vyas: Will the Prime JIinister be pleased to state: 

(a) the amount paid t.o the Government of Sikkiin to llleet the cos.! of Lalld 
lleveime Settlem"11ts all!l Forest Survey; and 

{b) whether this amount has been paid as a loa.n or financial ussi~tance? 
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The DepUty lfiDiB\er of External AI!&lnI (Dr. :lteskar).: (a) and (b). The 
Govel'nmen~ of India have agreed w pay W the Government of Sikkim 

Rs. 50,000, lIS grant in aid, to meet the cost of land Re\'enue Settlements an<l 
for Forest Smvey. 

Shri Vyas: J\Iay I know, Sir, what considerations weighed with tl/e Govern-
ment in giving this amount to that State? 

. Dr. Jtesk&r: Firstly the ,.Sikkim State itself was not financially in a posi-
tIOn to carry out such a survey. Secondly, the carrying out of such a survey 
was absolutely necessary because the uneasy conditions prevailing, in ' Sikkim-
on account of land tenure were such that it might have r.ffected law HlId ord.er. 

Shri Vyas: Do Government propose to accept' the proposal of the people 
to merge Sikkim State into Bharat? 

'!'he Prime IDDister (Shl'i Jawab,lIl'lal lI'ehru): We have just arrived at an 
agreement or a treaty whereunder we have acknowledged Sikkim as a l'rotec-
wrate of India. 

Shri R. :It. Chaudhuri: How does this agreement'benefit India? 

Sbri Jawa.ba:l&l lI'ebrU: In a very large number of W!lYS. 

Shri Jtamath: With 3 view to furthering this land re\'enue settlement "re 
we lending the services of some of our officers as well to tpat Govenllnent? 

Dr. Jtes1Iar: Yes, Sir. 
Shri B. X. P. Sinha: Is there any difference in status bliltwel!n Stnt~" like 

Hyderabad and ;Mysore and Sikkim? 
Sbri J'aw&ha.rlal ]!(ehru: Yes. Hyderabad is an integral part of I!lllia hut' 

Sikkim is not an inregral part in the sense that it is not represented in Parlia-
ment. It is a . Protectorate of India and an autonomous Stute of which certain 
essential functions like Defence, External Affair; etc. are under the GoYern-
ment of India's conti·ol. 

Shri Syamnandan'Sahaya: Is the cost of the officers who will be deputE·d t(' 
Sikkim taken into consideration in the amount ,of Rs. 50,000 which has heen 
paid as grant in a;d? 

INDIA'S CoAL REQUIJOlMENTS 

'"1848. Shri ]!(aik: Will the )linister of bdusti")' and Supply be plel1Rcd t{)' 

State: 
(a) the quunti~ of India's annual requirements of coal; and 

(b) whether any coal is imported from outside the country? 
'!'he Misister of WorkS, Jlinell and Power (Shri G&dgil): (a) The deliia\l(/. 

for coal during 1949 WI1S 33.2 million tons. ' 

(b) :No, Sir. 
It is however considered that the demand is inflat-ed. The present level of, 

production is sufficient to meet the requirements and production can he stepped 
up to keep pace with the improvement in transport. 

Shri ll.. L. ~ya: May I know the quantity which used to be E:xportecl 
1.0 Pakistan? 
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8hri Gad&il: I require notice for that question, 

Shri Naill:: Have Government taken step;; to encourage the use of coal in 
areas where cow-dung is used as fuel to the detriment of agricultural purposes? 

Shri Gadgil: That relates to the use of coal and may be appropriately 

answered by the Minister of Agriculture_ 

Shri Xesava Rao: May I know whether the Govemm:nt is proposing to 

sell coal to Australia? 

Shri Gadgi1: That is under consideration. 

Ba.bu Ba.mnara.ya.n SiDgh: May I know whether coal is now being exported 

to Pakistan or not? 

Shri GadgiJ: The hon. Member.is aware that it is not being exported at 

pre~ent. 

• 
Shri B. K. Cha.udhuri: When was its export stopped? 

m ~. : ~ tiT arI'l'fiT ~ ~ A; f;;J~ Clf"ltl" ~'q: 

J~ 'f.:r<rTtrf ;t 1:;WR f'filIT ~ ~ qcffi ~ ~l.\;fTaT ~ I 

Shri Gadgil: The han. Member is aware thflt it has been stopped since 

December last when Mr. Neogy made an announeement. 

V ANA-mUM PRoDUCTION 

-1849. Shri Naik: (a) Will the Minister of Industry and Supply be pleMsed 
!o'state the number of factories existing in India for nUlDufacture of vanadium? 

. (b) Are Governmentl aware of the existence of suuh a factory in Ma:yurbhaIlj? 

(c) What is the present condition of this factory? 

(d) How do Indiall ores compare with those of other. countries in respt'('t of 
their vanadium contents? 

The J(1.nIIIte1: of Works, lIIin&.s and POWer (8hri G&dgil): (a) None. 

(b) Yes, a factory WIIS started some year~ ago. 

(c) To our knowledge it has stopped workhlg. 

(d)Ou~ ores are poorer. 

PRODUOTION AND ExPORT OF MA....'fGANESE OREs 

"'1850. Shri Naill:: (0) Will the Minister of Commerce be pleased to state 

the main sources of Manganese ores in India? 

(b) What is the total production at. present? 
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(c) What are the quantities and values· of the export of this· product? 

(d) What at"c the .countries to which Indian Manganese ')l'ei" tlxportert? 
(e) Are there any ccuntries competing with India in this lield? 
(f) How many of the firms that export this commoditv are hdia::! and how 

mnny foreign? - • 

~e IlhUster of Works, lliDes and Power (Shri GadBil).;. (a) ~angBnese ore 
deposits occur chiefly in ~adhya Pradesh, Bomhay, Mysore, Bihar, Orissa and 
)(adras, of wh'ch ~~adhya Pradesh is the most important, 

(b) The total product'on in 194B was 466,76B tons. Figures of production 
for 1949 are not yet available". 

(0) 308,895 tons valued at Rs. 1,B1,OO,000 were exported in the year 1948-49, 

(d) Manganese ore is exported chiefly to United States of Americ~, Canada, 
United Kingdom, Japan, Belgium, Gennany, Austria, France, Italy, Sweden, 
Norway, Yugoslavla and. Australia. 

(e) Yes. The other competing countries are Brazil, U.s..S.R. and Africa·. 

(fl A list of firms who exported this commodity during 1949, is placed on 
the 'faill,) of the HOllse. [See Appelldix VII, anneXllre No. 42.]. 

The exact ~xtent to whi"h there is foreign interest in these firms is not 
known. 

Short Notice QueBtiODS and Answers 

CLASH OF DECCAN AIRWAYS PLANE 

Shri. Sidhva: (a) Will t.he Minister of OOlDm1lll1cations be pleased to state 
whether it is a fact that on or about the 5th April, 19.~0, II Deccan.Airways 
freighter plane crashed at village Hatiara, ten miles from Calcutta? 

(b) If so, what commodities were loaded in the plane? 
(0) What was the total carrying capacity of goods of the plane and whnt was 

the weight of the actual consignment? 
(d) What was the cause of the crash? 
(e) What is the number of casllalties? 
The Deputy Klnister of Oommunlcations (Shri lthurshed Lsl): (a) Yes, 

Sir. 
(b) Pieces' of mach'nery for tea-gnrden use. 
(e) The aircraft could legitimately have carrie(l load up to 6,110 lbs. but 

subsequent physical checking shows that the weight actually uplifted was 
7,383 Ibs. 

(d) A full report 011 the accident \vhich will deal with the causes of the 
crash is awa'ted. 

(e) All the three members comprising the crew were killed; ~he plane did 
not carry any pnssengers. 

Shti SldhVa: What is the procedure prevailing for checking the weight 
~fore a plane takes qff? 
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:slui Xhurshed Lal: It is not the practice to check the weight of every 
plane that leaves the field. The practice is, a senior traffic manager and the 
'pilot of the plane give a certificate of the weight carried by the plane. Off 
,and on, officiaJs of the Civil Aviation Department check the weight of the 
planes. 

Shri Sidhva: Is the same procedure followed in respect of passenger air-
"Taft also? 

Sh1'I. Khurshed Lal: Yes. 
Shri Sidhva: May I know whether GO\'ernment consider this system satis-

1actory? 

Shri Ehurshed LaI.: This is ~e systlem t.hat prevails in most of the 
.countries in the world as far as I know. I may however sa .. for the informa-
tion of the House that we are considering the question of importing a weigb-
.irg bridge on which the entire weight of the planes could be weighed. 

RAILWAY ACCIDENT NEAR BAN."-RHAT 

Shri Barman: (a) Will the Minister of Railways be pleased t{) state whether 
-any accident occurred in the Assam Link neRr Banarhat on the 31st March 
19.~0 und if so, what are the causes? . 

(b) How mahY r'('('i:lents occurred near 01' at the place withill the la~t three 
months and what are the details of the accidents in each ease? 

(c) Is it a fact that after the accider.t had occurred on 31st ~Iarch 1950, 
burnt humon skulls, bones. etc., were found the next day, and if so, what "re 
the details of tho'se deaths? . 

(d) What is the damage caused to Railway property, and to human life? 

The Minister of Transport and Railways (Shri Gopalaswami): (n) There 
was no accident on 31st· March, 11150 near Bnnarhat station. In the early 
haul'S 011 1st .\pril 1950, however, at about 1·50 A,)t., while 93· Down good,. 
train 11'''8 running between Chengmari and Bauarbat, the last 'i vehicles of 
this train broke away on a grad:ent and rolled back, Tlassed through Banarhat 
st:d.ioll at speed and collided with 9/l D<Jwn goods tl'Hirr at mile llu!l3 1>1'-
tween Banarhnt and lsilll1aguri. 

The cause of this hreak-awav "'as the failure of the coupling dra,,'bar where 
ihe parting took' place. ' 

(b) The only other accident on this "ection occurred on 4th ·February. 
1950 when 4 Down goods trnin which left Banarhat for Chengmnri stalled 
<on this gradient. The train crew then decided to part the goods train aud 
work :t in two portions into the uelCt station. The first port'on of 14 \'ehide< 
was therefore uncoupled from the rear portion, also of 14 ,'ehicles. which 
nftd its brakes dul,Y pinned. down in accordance wit.h the rules before being 
·\Illcoupleg. \Vhen, however, the front portion was heing pulled away. the 
reor portion was bumped with the result that the latter b .. gan to roll down. 
'the gradient and ultimately collided with the enginc of 620 Down goods train 
"'hkh was standing in Banarhat station ya.rd. 

(c) In connection\l'ith the accident mentiored III (a), (he parted portion 
.of the goods train consisted. of one brakel'un, 4 conred wagons and two taul, 
wagons. After the colFsion with the Down goods train at mile 116/1;), during 
tAle salvage operations, some charred bones were found under the debris. 
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The Civil Surgeon, Jalpaiguri, to whom these were sent for examination" 
bas reported that these bones were of some cattle and not of human beings. 

. (d) In the accident referred to at (a), Olle tank wagon containing diesel 
. oll was l{urnt out, the engine of 96 Down derailed, capsized imd was badly 
damaged, one brake van was smashed und 5 other vehicles derailed and were 
burnt. Ti·o rail le~lgths of track were damaged. There were no casualties 
of railway. staff or of .any other human beiIl.gs. 

Shri; _ma.u: Is there any truth in the report that in goods trains 111so 
passengers are allowed to travel? 

,SJ.l,.ri Gop&la8wami: I know that in some goods tra;ns, 11 ]lass~nge1' bogey 
is .attached. But, I do not think in this particular case there W~l'e all~' 
passenge~ at all on the goods train. 

Shri' Barmaa: Apart from 1\ passenger bogey, is it a fact that passengerR 
are allowed to travel. on goods wagons on account of congestion in that line? 

Shri OopaJaswa.mi: There are some instructionR about that ""hen emer-
gency travelling has to be made in n goods train.' Under certain conditions. 
pass3ngers are allowed to travel in goods wagons. .• 

Shri Barman: As the hon. ;r,iinister also admits that it is due to the hiuh 
gradient qf the section that these accidents are oceurring, have Go\'enlme~t. 
cOllsidel'ed im[,roving the section of the line or devised anv other means so 
that the trains may 'be split up in that portion, or doubie engines provi(led 
to meet the conditions? 

Shri Gopala~wami: In thiR pRl'tieulm' cn~e, the report of the Con,mittee of 
O:ffii~el's who man" the enquiry is 3"·llited. a~ [0 what particular - precflutioll 
eol}ld be taken. Gf,nerally, the qu~!!i,ion of proviRion of catch sidiugs at suit-
able locations on the ASl<am Rail link to catch run away vehicles if allY from 
the block sect'olls concerned, and (0 flvert Hccidellts such as those referred to 
above, has been tRkeD. in h!!lld. 

Shri Joachim Alva: On the la~t OCCflRion when a short notice questiou 
was put to the hon. Minister, he' sa;d that the Chief Comn1issioner for -Raihn,y" 
was looking into this matter .. Mny I know how far the investigation of. th~ 
Chief Commissioner into the accidents hns gone? 

Shri Gopa.lasW&mi: Ii is only n few days ago that. the Chief Cornmissioner 
started being engaged on it. \Ve ure ha\'ing " Conferenee of experts on the 
21st for fully thrashing out the question. 

IMPLEMENTATIOX OF I:mo'PAI{JS1'AN .\GREEM};XT. 

S!iri Ethiralulu Naidu: Could the Prime Kinister. make a statement as tey 
the steps taken ~o far by the Central and Stlltes (jovemments of Indill and 
Pakistan to implement the recent Indo·})ukistan agreement? 

The Prime lIIiniBter (Shri J&wahaI\\al NehrU): The Agreement referred to. 
was signed 11 days ago. The Government of lndi'l took immedinte steps to 
implement t·his Agreement. The two Str\tes ~pecialJy cOllcerned, namely" 
\Vest Bengal and ~ssam, )Vere requested to take steps to implement the Agree-
ment in so far as it affected them. The Chief Minisers of all otber Stat,,;: as 
well as Chief CiJmmissioners were also addressed by the Prime Minister on this 
'ilubject and t.heir full co-operation was sought.. 

The Ministrv of Finance issued instructions on the 10th April 1950 to the' 
Customs authorlt'es to relax the Customs restrictions as envisaged in the Agree. 
ment' .... til sh(~w ull court~~y and considerRtion fiDll avoid any fQl'm of hamsR-
ment "to the mIgrants. LIaIson officers at some Customs posts have been . . 
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appointed and the appointment of others is under consideration. The ~overn-· 
ment of Pakistan· are also reported to have issued similar instructions to their 

Cust'lillS office'Tg in the matter of rela.xation of Customs restrictions as applicable· 
to migrants. and have strictly warned their Customs .officers that any person 
found violating these instructions would be severely dealt with. The Govern-
mentof Pakistan have also stated that thev have ordered that their new instruc-
tions should be enforced with retrospectiv~ effect, so that any goods previously 
withheld by the Customs authorities, under the old regulations, would be returned 
to the owners concerned in accordance with the revised instructions. 

The Government of West Bengal have fixed April 24th as the date for the. 
elections of representatives of the minority and majority communities for thElir.' 
Minority Commission. The Government of East Bengal have ·tixed April 21st 
for their election for this purpose. 

The Government of West Bengal have prepared draft legislation to give effec.t 
to the recommendations contained in the Agreement for the safeguarding of the 
properties of the migrants. They have sent this draft to the East Bengal Govern-
ment, so that there might be uniformity in this matter. 

The Government of India will appoint a Oentral Minister for the Bengal and 
Assllm aren in the near future. It is also propose:! to appoint a. minO!'ity rep!'''-
sentative to the Cabinet of \:\. est Bengal soon .. 

The Government of \" est Bengal haTe asked the Chief Justice of the Calcutta 
High Court to appoint a ,Judge of the High Court for the Enq·uiry Commission 
envisaged in the Agreement. They have also ordered· all their dis.trict officers 
to deal with immovable properties left by migrants in accordance ""ith the 
Ag·reement. 

The Government of India's Ministry of Information and Broadcasting have 
drawn up a detailed procedure for ensuring the implementation of the Agreement 
in so far us they are concerned. It is also proposed to arrange for an earl~' meet-
ing in Delhi of the Indo·Pakistan Information ConsultAtive Committee, which 
was set up in pursuance of the Delhi Agreement of December 1948. 

The Press in India and Pakistan have, as ,t whole, clearlv indicated theil; de.ter-· 
mlnation tohe1p in implementing the Agreement and their general approach to 
Indo-Pakistan issues has changed great.!.v for the better. It is proposed to hold 
8 joint meeting of the All India ~ewspaper Editors Conferenoe and the Pakistan 
,Newspaper Editors Conference in pelhi early in )\fay. The Sind Editors Con-
ference hl\ve laid down u certain code which would govern the cOlld!,ct of the,' 
press in the matter of reporting incidents, commenting, featuring news, etc.;, 
.wi!h II vieW ~o creatiug the proper atmosphere for the restomtion of goodwill and 
ilmity hetween the two cOlUlkies, . 

The number ofmigranf;!; from one country to another has gOlle down consi-
del'"bly. The number of Muslims who were leaving' \Vest Bengal for East 
l'cakistvl had ri"en to a pe.ak figure .of abol1t 10,000 a day. 'I'his has gone down 
to 1,200. Muslims going from other parts of India to West Pakistan have practi-
cally stopped doing so. ' 

The number of Hindus coming from East. Bengal to West Bengiil had risen 
to a,e peak figure of over 20,000 a day, This has now gone down to 9.000 to, 
11,000 II day. 

It should be rememhered· that man.v migl·ants· who are coming now had no, 
choice left, as they had sold their: propert;es and had co Jgrtlg Ited a~ various 
railwily ar.d river stations and thus could not go baok to their homps. It is 
largely such people, who are coming .over from East PRkist<~n to West Bengal or 
going from West. Bengal to "East Pakistan. There are still eonsi,lerahl .. 
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numbers of people congregated at some of these stations, like .Narainganj, 
waiting to be transported. I have no recent figures of 1I\igrations from and to 
Assam or Tr:pura. Thus it may be said that the exodus has very definitely 

-diminish eel in ,olume and at present is largely confined to those who were 
already awaiting transport. It is reported that most of these transit camps 
hre not biling tilleel now by fresh migrants. 

Generaily, travel c()ndit.ions have improved, although conditions in transit 
camps are not good and enough transport is not always available. We have 
arranged for special ships for this purpose. There is no harassment now of 
people coming through ri'gular Customs posts. But migrants who crags thp-
border on foot at odd 'places are liable to harassment by private individuals. 

Steps are being taken for the recovery of abducted women. 
Border incirl;nts have. decreased and an arfllngement has been arr;yed at 

between the two Governments of West Bengal and East Pakistan that in 
regard to any disputed t<lrritory the statu8 quo should be maintained. Any 
,dispute or incident [bould immediately be referred to the two District 
Magistrates on eitber side of the border. 

The Chief 8ecret"'ries of the Governments of West Bengal, East Bengal and 
Assam and the Chief Commissioner -of Tripura are meeting in a conference at 
Cakuttn on the 21st and 2"2nd April to consider further steps to be taken to 
implement the Agreement. 

Relief and Rehabilitat'on \\'orl< ;s progressing. 
'1'he Deputy Prime Minister is in Calcutta at present for the purpose of 

,co-operating, on behalf of tbe Central Government, with the Government of 
West Bengal, in implemer,ting the Agrf'ement to the full and helping i" 
restoring normal conditions. His visit has already borne good fnut. 

Tb'e Prime Minister of Pakistun has invited me to p.ly a .. isit to him in 
Karachi to discuss these and other matters further. I hs ve accepted the im·ita· 
tion and I propose to go there on the 26th April for two days. 

I think I may say that the results obtained from tbe Agreement even during 
tbis brief period of 11 days ha\'e beeu satisfactory. ' 

Shri Hossain Imam: I want some elucidation. Implementation 'of Purt 13 
,about Bihar has been left out by the Prime 1\Iinister. 

Mr. Speaker: No qut'stions allowed. 

WHIT rEX AXBWERS TO QUESTIONS 

DELHI CLoTH MlLLS 

*1851. K&ka Bllagwant Roy: (a) Will the Minist<ll' of Labour be pleaEed to. 
'sUite whether it is a fact that the management of the Delhi Cloth Mills have 
served nntice to a St'ctiOll Df the stau sud workers that the Mill will be shortlv 
closed due to non-llvui1~bility of cotton? • 

Ib) If 80, what st.eps have been taken to see that the mill j" not, closed and 
workers are n()t throw11 out? 

The lIrtlnister of LabOur (Shri Jagjivan Ram): (a) and (b). No such notice has 
,been served by the Delhi Cloth )'Iiills on any section of their employees. They, 
however, notified Government that they might have to close down some sec-
.t'ons of the Mill from April 1950 on account of the difficulty in securing cotton 
fit the ceiling prices llnd (,1 the prevailing high prices of Kapas. The matter 
was taken up with the Management and, with a view to avoid retrencbment, 
they ha.ve been permitted, as an emergency measure, to wo.rk tbe Millon nil 
-days of the week by sta&gering the weekly rest days. 
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REHA~ILITATlON IN BHOPAL 

*1852. Thakur Lalsingh: Will the Minister of Rehabilit&tiOJl be plt'ased to 
state: 

(a) at how many places in the State o(Bhopal shops and stulh; have been 
newly constructed for the use of displaced persons; 

(b) the number of shops in each plSCt'; 
(c) the 1Iumber of displaced persons of school-going age who helVe settlerl in 

Ehopal State; and 
(rl) the arrangement~ made for their education? 
'!'he JIinIster of State for RehAbilitation (Shri Mohan Lal Saksena): (a) and 

(b). 377 shops have been constructed by the Bhopal Government out of which 
28 arest-ill incomplete. 90 shops have been sanctioned by the Bhopal Muni-
cipality and are nearing completion. The br~ak up of these 377 shops in different 
places in the State of Bhopal is not available and has been asked for. 

(c) and (d). Information has been called for and will be placed 011 the 
Table of the House in due course. 

CoTTAGE INDUSTRIES IN VINDHYA P:a.ADESH AND BHOPAL 

*1853. Shri B. S. Tewarl: Will the Minister of Industry and Supply be 
pleased to state whet}u~r any kind of cottage industries have bcen start:€d in 
the Stat.es of Vindhya Pl'adesh and Bhopal? 

The Minister of Works, Mines and POWet (Shri Gadgil): There arc various 
cottage industries in these two areas. The principal cottage industries are--

Vindhya Prade~h.-Bidi making, oilpressing, flour grinding, soap making, 
handloom neaving and the manufacture of utensils and steel trunks. 

Bhopol.-Handloom weaving, calico printing and dyeing, carpentry, lacquer 
work, tanning, shoe making and bidi making. 

EXPENDITURE ON FOREIGN PmiLIClTY 

*1854. Shri M. V. Bama Baa: Will the Prime ](miater be pleased to state 
the expenditure incurred in connection with foreign publicity during the year 
1949-50 (to the. extent to which figures are available) on-

(8) the publication of pamphlets and magazines; 
(b) the setting up of libraries; and 
(c) the assistance rendered to Indian Artists and dancers for exhibiting 

pictures and dances abroad? 
The Deputy MinIster of External Affairs (Dr. Keskar): (a) Rs. 9'2,615. (This 

figure does not include the expenditure incurn'd on the pamphlets produ<>ed by 
our Missions abroad.) 

(b) Rs. 12,000. 
(c) Nil. 

HOUSES FOR DISPLAOED I'ERSONS IN PUNJAIl 

*1855. Prof. Yashwant Bai: Will the Minister of B<.habilitation be pleased 
to state: 

(a) the number of houses constructed for displace<l persons at various 
places in th~ Punjab; 
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(b) the number of houses occupied by displaced persons at various plac{lil; 
(c) the number of houses occupied by non-displaced persons; 
(d) the number ot houses lying vacant and unprotected; 
(e) whether it is a fact that It large number of houses is still unoccupied; 

and 
(f) what steps Government propose to take to make use of these houses? 

The Minister of State for Rehabilitation (Shri :Mohan La!. Saksena): (a) 
4,273 pi/eea houses (including 400 at ~ilokheri) and 8,850 kutchahouses. 

(b) to (d). AI! the kutch ]wllses are occupied by displaced p"rsons who 
were residing in tents in camps in Punjab. Of the new pueea houses, 2,125 
have been sold, 408 reserved for allotment to displaced Military Personnel, 9'21 
caUotted to Government Departments, 106 reserved for essential services such 
as Schools, Police Station&, Post Offices, shops ete. and the bahmcc is to be 
auctioned very soon. The 400 houses in Nilokheri are mostl~- occupied hy dis-
placed persons working in the townshi}l. 

(e) No. 
(f) 'The few unoccupied houses will be sold or allott{ld preferably to displaced 

persons. 

HOUSES "FOR I!ARIJAli DISPLACED PERsONS IN DELHl 

*1856. Prof. Yashwa.nt Bai: Will the )Minister of Rehabilitation be 
-pleased to state: 

(a) the number of quarters constructed at Delhi for Harijan displaced 
<persons; 

(b) the number of quarters actually occupied by Harijan displaced persons; 
and -

(c) the number of quarters occupied by non-displaced persons and 
.non-Harijans? 

The JIinister of State for Rehabilitation fShri Kohan Lal Sa.\r.sene.): (a) 488. 

(b) 441. 
(c) 23 quarters are occupied by 12 families 0:1 Non-Harijan Displaced Persons 

who are Social 'Yorkers and employee"s of Co-operative Society of HarijRns. 

Two quarters are occupied by one family of non-displaced persons employed 
by the Co-operative Society. 

The remaining 22 quarters have been utilised for welfare activities such as 
dispensary, co-operative shop, Adult Education Centre, Chapli Factory and 

. other eottage industries. 

INDIAl\ 8 IN GIBRALTER 

*1857. Dr. R. S. Singh: Will the Prime KlniBter be pleased to state the 
nurnhe~ of Indians in Gibralter? 

The Deputy Minister of Extemal Af!&irs (Dr. Keskar): Recent statistics are 
'not availablt According to the report of the United Nations on Non-Self-
·Governing Territories (194-7) there were 41 Indians in Gibralter in 1946. 
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RETRENOHMENT OF INDIANS FROM BURMA GoVERNMENT SERVIOE 

*1859: Shr.i Xriabnanand Rai: (a) WiU the Prime XiJlis~r be 
.to state whether it is a: fact that the Government of Burma is at 
earrying on wholesale retrenchment of Indians from their services? 

plieased 
present 

(b) How many Indians havc been retrenched since the Colombo 
. Conference? 

The Deputy Minister of ExternaJ A1!airs (Dr. Keskar): (a) In pursuance of 
1heir policy of nationalisation of senices, the Government of Burma have dis-
ehal'ged a considerable number of their Indian employees. 

(b) The information is not readily flyailable. 

PREl'ARATION FOR GENERAL STRIKE BY CoLLIEBY WOJ!.KERS 

*1860. Shri D. S. Set.h: (a) Will the Minister of Labour be pleased to state 
whether Government are aware that the eollierv workers in several States are 
preparing for a general strike because their dem;nd to refer the point in dispute 
fO the Industrial Tribunal has not been met? . 

(b) What steps, if any, do Government propose to te.ke to prevent any 
~tl'ike in the coal fields? 

The Minister of Labour (Shri .Jagjivan Ram): (a) Yes. 

(b) The question of referring tbe industrial dispute in the collieries for adjudi-
."at:on is under Goyernment's consitleration. 

TOKEN STRIKE IN BIHAB. CoAL FIELDS 

·1861. Shri D. S. 8.e4h: Will the Minister of Labour be pleased to stat-e: 

(a) the number of workers reported to have taken part in the token stri~e 
in the Bihar Coal fields on 7th November 1949; 

\b) the loss in production of coal in tons because of the strike; and 

(c) the reasons alleged to have led the workers to the token strike? 

The JIlniater of L&bour (Shri .J&gjivan Ram): (a) About 42,600. 

(b) About 11,900 tons. 
(c.) A statement of the demands embodied in the strike notices served by the 

unions which participated in the token strike is placed on the Table. 

STATEMENT 

J)emantls embodied in the strike notice3 fl.t.Tred by unions 11,.·hich ptlTticipated in the token 
_,tn·k. on 7t" I.jot·ember 1949. 

1. Fixation of sathlfactol"Y minimum basic -wage for the workers. 
2. COlTelation of d~arne8s allowance t.o the cost of living index. 
3. standardisation of wage$ for aU categories of workers. 
4. Proper grade for ,,11 categol'ies of worker •. 
5. Revision of Bonu. and Pro\'ident Fund Rule •. 
6. Return train and hus fare to workers once a year according to Government Rules. 
7. Leave and holidays .... If<lrded to the Central Government Employee •. 
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8. Restoration of issue of consumer goods at concessional rates. 
9. ~o ret.renclWlent without previous agreement between the management and the 

recognised Union. 
10. Quick settlement of all disputes betwee.n workers and the empl~ers. 
11. Iesue of ration from colliery Grain Shop at concessional rates for dependants of 

employees who have to stay outside colliery premises on account of manage-
ment's failure to a(~ommodate them on colliery premises. 

12. Provision of gratuity or pension on cessation of employment and continuation with. 
retrospecth-e effect where it existed. 

13. No action against any workers -before consulting the recognised union. 
14. Equal wage for equal work to male and female workers. 
16. Free uniform soap Bnd oil for all workmen. 
16. House Rent to workers for whom the manaJ{ement i. not able to provide accomm .... 

dation 

ALLoTMENT OF Puns UNDER MALKAGANJ 8cHmIE 

*1862. Giani G. S. )(usafIr: Will the Minister of BehabUitatift. be pleased 
to stute: 

(a) whether it is a fact t~at applications. for allot~e~t of plots .un.der the 
Malkaganj Scheme were inVited by the Chief Commissioner. DeIhl. ill July 
1948;, 

(b) whether it is a fact that the Advisory Committee allotted plots to about. 
400 displaced persons and that after the Issue of allotment orders. the leas .. 
deeds were also executed; and 

(c) if the answer to part (b) above be in the affirmative. have the allottees 
been given possession of the plots and if not. why not? 

The Jlinlster of State for BehabilitatiOn (Shri Jloban La! Sakaena.): (a) Yes. 
(b) The Advisory Committee had recommended names for the allotment of 

plots in Malkaganj to 130 displaced persons. The lease deeds were, however. 
executed by only 27 allottees. 

(c) About 3,30 families of displaced persons had taken unauthorized posses-
sion 1f Malli:lganj sites prior to allotment. There w~re two courses oren to 
Government; e'ther to evict the 350 families or offer alternative sites to the 
abovementioned 27 alJottees who had executed lease deeds. In the larger in· 
terests of displaced persons the second course was adopted. 

RAID FROM EAST PAKISTAN ON VlLLAG.ES IN DluJiMANAGAB DIvISION 

*1863. 'Shri G. S. GUlla: (a) Will the Prime Jlinister be pleased to state 
whether it is a fact that an armed mob from East Pakistall raided a number 
of villages in Dharmahagar Division in the first week of April, 1950. set fire 
to a number of houses and looted considerable amount of property" 

(b) Has any report been received on the incident? 
(c) Are Government in a position to give details? 

. . The ~ep~ty ~.of Bztel'Dal Abira (Dr. Keakar): (a) to (e). Necel8 
mformatlOn IS bemg obtamed fro;m. the State Oovernment and will be laid U7 
Table of the lIouse.. on e 
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RAm BY PAKISTAN FORCES ON KAMALPUR IN TmPURA 

*1864. Dr. X. It. Daa: (a) Will the Prime KiDiater .be pleased to st.ate 
wheth",· the attention of the Government has been drawn to the Press Trust 
of Indi,. report dated the 5th April, 1950 that the town of Kamalpur, head-
quarters of a 'Sub·divillion in Tripura, was raided by Pakistoani Forces on the 
Ist April, 1950? 

(b) Is it a fact that the said town was under the raiders for more than 
B6 hours during which time the tmvn was systema.meally looted? 

(c' Is it a fact that the Armed Constabulary posted in KarDalpurcould not 
offer any effective resistance to the raiders? 

(d) Is it a fact t.hat the loss of property.has been estimated at several lakhs 
oLRupees? 

(e) What is the total loss of lives, if any, during the incident? 
(f) Do Government propose to compensate the losses suffered by ilie 

inhabitants of Kamalpur? . ~ 
(g) What is the total amount of loss suffered by Government? 
The Prime XiniBter (Shri .Tawaharlallfehru): (a) to (c). Yes. According to 

information received, a number of evacuees from Kamalpur to East Pakistan 
crossed back into Tripura and the.v were supported by some Pakistani irregular 
forces. The raiders attacked Kamalpur on the night of 1st April, but the Kamalpul" 
police repulsed them. In the early hours of 2nd April the police were over-
whplm(·u by superior numbers. The raiders then entered the town and looted 
and burnt houses and bazars after which man'\' of them withdrew. On the IDOl'ning 
of thE' H"d April the State. Police returned with reinforcements and drove out the-
remaining rSlders. 

(d) YE'S. 
(e) None. 

(f) and (g). Government IU"'e already taken steps to afford immediate relief 
to sufferers. l'rotests were irnmedia t€ly made to the Pakistan Government and aIt 
enquiry is being held into this o(,cUl';~nce and the quantum of damage. The 
question of compensation will be considered in the light of this enquiry .. 

INDIANS SENT TO U. K. FOR TRAlNlNG IN MINING ENGINBERING 

*1865_ Shri Yadav: Will the Minister of Industry &nd Supply be pleSB6d 
to state how JWU'Y of the 30 young Indians, referred to by him in his speech on-
16th March, 1%0. during the discussion on Demand for Grant in respect oJ. 
the Mini,try of Indu"try and Supply, who haye been seut to the United Kin"-
dom for speeial training in mining engineering belong to Backward Classe~, 
Scheduled 'I'rille's and Scheduled Costes (etil!h separately)? 

'!'he Minister of Works, lIIines and Power (Shri Gadgil)~ 'I'he information is not 
availllhip fiR applicants who were all Indian nationals were not required to state 
thei~ tribe or. caste. 

DISPUTE re PAY SOALES OF STAFF OF LonNA CoLLlERIBS 

*1886. Shri sarangdhar »as: Will the Minister of Labour he pleased t.o-
state Why the dispute regarding the pay-scales and the grRdes of the staff of 
the Lodna Collieries. jointly applied for both by the managemeut and the 
Workers' Uniofl in May 1949, has not yet been referred to the Indu~.rial 
Tribunal? 
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'l'he KiDister of LabOur (Shrl lagjivaD Bam): Government consider'ld -uu.t 
as the Conciliation Board's 'a.ward' obtainina in coa.Hields was workin<T s,\tidac-
~rily, ill was not necessaty to refer the dem:nd for the fixation of gr9.d"es in' only 
"ne aetof collieries to a. ~ibunal. No joint application was received from em-
ployers and workere. 

FmB m WARDBA DISl'LAOlU> l'lmsoNS' C.AJIP 

·1887. Sbri XAmLamwar: (a) Will the N:inister of B.eh&bil1w.ti!Dn be pleall6ll 
to 8t~te whether it is a fact that mimy houses of -Sindhi displfwed persons at; 
\Vnrdha Camp in ::\fildh~'11 Pradesh !llong with all their belollging8 were reduced 
to ashes by fire in the last month? 

(h) How mauy familie.s suffered b.l' this fire and what is the amount of losa7 
(0) What kind. of help have Government given to these. distressed families 

up till now? 

'l"he Xinister or Sta.te for RehabilitatiOn (Sbri Kohan LaJ Saksena): (n) to (e). 
Information has been called for from the sfudhy:. l'rad"sh Goyernment and it will 
VI! laid on the Table as soon as it is receiv~d. 

*1868 : ~ lIT~ : (Q;) ;p:rr _cmUI\hI ~T ~ii fifi"llror 
IT' ifir~;r ~eqfur-~ fifiif fifi'f sr~m l{' ~ ? 

( <iT) lfifi<r fifi;r ~m !iT ~v.r ;j' ~'l fOflfra fifillT ~ ~ 'f 

U ;.. (m) ~ t V ~ o:rvrr ~ Q,I{Q, {o # fificr'f 'Ff '11 ~ fOflfra ~? 

EXl'ORT OF C.A.RPlI:TS 

*1888. Shri Yadav: (11) Will the l'IJiniste1' of Commerce be plealed to state 
in which of the Slates cHI'P.'t-manufacturing centres are situ'lted? 

(b) To whid) c{)lIl1trip~ am carpets expo1'ted from Bharat? 

(e) What WIIS the total value of Clu'petf; exported in each of the years 1M11 
and 1949? 

'!'he JDniSter of Works, Jlin,ea and Power (Shri Gadgil): (a) Carpet manu-
facturing centres are situated in l:ttar Pradesh, ,Tammu a.un Kashmir, Rajas-
~han, )\1ysore and ::\iodrlls, 1-ltIdhya Bharat, Plmjflb, West Bengal ann Bombay. 

(b) and (c). I place on the Tahle of the Hou~e. Ii sstement .sh~wing t1Je 
'nlue of woollen cllrpetR 811,1 rugA exportl-rl from IndJlt, by "ea to foreign eou~ 
'tries <lUl'ina the vears 1947-48, 11148·49 and for the perIOd of t·en months April 
1949 t.O J a~unry "1950. Separate statistics for carpets are not availahle as tile 
nrticle is !lot distinguished in the Rell-horne Export trnde returns of India •. 
lSee Appen(li,(: VII, anlle:rure No. <la.] 
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-18619. SlUi Bu.ragah&ln: Will the~inister of Induatry aad Supply be p~ 
t.e etaie;j 

(a) the locatio~s of new coal-fields in A@sam of which IUrYe, work 11 ...... 
aelle; and 

(b) whab l\tePil, if any, have heen bkenro lVork IUch eoal-fieldll? 

'!'he Kinister Of Works, lIines and Power (Sbri ~l): (al The !'Ion. Men:ih« 
:pretlumably refers to the cOtll OCCUl"l', 'J];' ., ill the Garo Hills m Assam. 

(b) A part.y of officers deputed b;V tl1<' Geological Survey of In8ia are .a-
Jlresent engaged on <l surface examinatioll of the coal occurrences. 

TRADE AGlIEEJlENT BETWEEN lYDIA. AND GERMA.'O" FOR IMPORT Olr TRACTOJIS 

-18'10. Slui .1&joo: Wil! the :I'liniste.'- of Oommerce be pleased to su"': 

(a) whether i& is a fact that a Trade Agreement between India and Ge~ 
exists for tll,) import of .racSors from Germany? 

(b) if ~O. the number of tractors imported and their .. alue; 
(c) whether ~Jly tractor bela,,· 35 Horse Power WaI! allowed 50 be imporW 

under this agreement; and 
(a) if ihe an"",er k> pan (c) above be in the nega.tive waat ara the r ... ~'? 
TIle :HilW;ter (If WQR"ks, Kines and Power (Slui Ga.dcil}: (a) The Trade A~ 

ment· betw~'0fl India, and Western (Tennany fOJ' the period from bt .July ~ 
to iloth .J llne 1~50, pnn-ides illtf. r alia for impori of tractoN. 

(b) According to lateR! stati,tics available t.he yaIlle oI tractor~ and pan. 
imported froIO' '·\'t~tern Germtllly during July l!l4:) to February Hl50 camounW 
to ahout Rs. 2,72,000. Information regarding the nnmber of tr&e~rs is no" 
avait/tble. 

(c) and (tI). As tr&cwl" upto 35 HOllse Power are ensily anilable :from .... 
eurrency nrea., no trador bdow :35 HOI'Se Power is being allowed to be ir~rleII 
from Westt'n1 Germ311Y which is a hal·a currency country. 

N A.MDANG CHANGLA.NG RO.6.D 

·18'11. Dr. X. X. Das: Will ihe Prime IIinlst.er be pleated to stllte.: 
(a) wbetber GOTernment haTe decided to cOll~ruct a Namdang-Changllutc 

Road; 
(b) wl1ah will btt the length and c<J!<t of construetion of t.b6 said road.;. .... 

(c) what definite purpose will thi8 road serye? 

'!'he Deputy lIinister of Extemal Mairs (Dr. Kesif.&r): (a) 'fhe proposal ill 
under eonsideration. 

(il) The length will Ill' 22 miles and 6 furlongs and the 80St of conAtruction" 
. estimated at HI!. 11,24,700. 

(c) This lIrtt'rial road is essential in the interest.s of th,il deyelopment of tile 
Tribal Aren. 'The Heao'l":1rt€rs of the proposed Tirnp sub-division will be l_ocaW 
at, the tenuintltion of the road near Changlang, 



193. LIIa.Achint B.am: (a) Will t.he Prime ~ be pleased to stat.e how 
many Indian nationalr. who had boen serving in Burma A:rmy were l'()lievod of 
Ifaeir. duties on ~eir refusal to accept Ilunnese N:ationality after the declara., 
lion of the Independence of Bunna? 

(Ii) HOll' many of them were holding Connnissions? 
(il) How many of them applied to Government for employment? 
(d) How many of them have been abse.rbed in the Indian Army? 

• ~ (e) What steps do G;vernment propose to take for phe employment of the-
ftBt? 

TIle ».puty Kinister of External Al!airs (Dr. Xeskar): (a) to (e). Inform&-
J;ioD is being collected and will be laid on the Table of the House in due course., 

RAIsmos Al'ID DEsPATCHES OF CoAL FROM COLLIBBIEII 

lH. Shri Kassey: Will the Minister of Industry and Supply he pleased t(} 
aetar to the answer given to my unstan'ed question No. 149 asked on the 3rd' 
April 1950. regarding coal and state:. 

(a) the l'aisings from all collieries other than ;Bengal/Bihar Collieries during 
the periods 1st April to 31st March in the years 19-«i-47 to 1948-49; 

(b) the despatches to industries of coal despatched from all collieries;. an! 

(c) ~he coal despatched to Pakistan for Railways separately? 

TIle KiDister oj WClI'U, Jli'nes and Power (Shri Gadgil): (0) to (e). A 81"te-
._t. is laid on the Table of }he :House" 

(s) Ye •• 

IM6"'7 
1947-43 

1943-411 

STATEMENT 

Tons 

4,970,744 

5,114,,820 

5,509,713 

(b) Total despatches to industries from all field. (i .•• total desf16tch_ 
m ...... ezport). 

Year Ton. 
1948 25,080,870 

1947 2~11I,310 

1943 23,592,112 

1949 25,219,171 

(0) Year Tona. 

1947-48 
(from Aug'.47) 875,320 

1943·" .. 1,148,735-



WRI1'TEN ANSWERS 1677 

PENSION AND PROVIDENr FUND CLAIIIIS FROM DISPLACED PERSONS. 

196. Shl"i Sidhva: (a) ViJll the Minister of Rehabilitation be pleased to 
, state wh"ther his Ministry invited claims from former servants of the State 

Government, ond Local Bodies in Pakistan for the.r pension ami p'rovldellt 
fund? 

(b) How many claims have been received and were they all forwarded t6 
the Government of Pakistan and if so, with wha.t result? 

(e) Have Government considered proposals to pay some advance to these 
employees towards their pensionB and provident funds? 

The JIlDister of State for Rehabilitation (Shri Kohan Lal Saksena): (a) Yes. 

(b) l~2..qo c}aims were received by the Ministry of Rehabilitation against 
which 1<r28 have been forwarded to the G()~ernmf'ilt of Pakistan. That Govern-
ment have not s; far intimated their ac(!el'tance in " single case. 

(e) The matter i~ under consideration. The latest pOBition being that the 
Pakistan Government have offered to appuint an Officer to examine the daim;; 
IIl0ng with one Oftieer of ollt' Govl'l'Ilment &lld we huve 9ccepted the pl'Opo~ .. 1. 
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Wednesday, 19th AprU, 1950

PARLIAMENTARY DEBATES

The H ovm  met at a Quarter to Eleven o f the Clock.

[Mb. S f e a k e b  in the Chair]

QUESTIONS A N D  A N SW E R S

18 Noon {See Part I)

STA TE M E N T  B Y  DR. S. P. M aO K E R JE E  O N  HIS R E SIG N A T IO N  AS
M IN ISTER  OF IN D U S T R Y  AN D  SUPPLY

Dr. S. P. Mookerjee (West Bengal) : Sir, ia accordanoe with parlimentaiy coa> 
vention I  rise to make a statement explaining the reasons which have led to m y re
signation from the Cabinet. Lst me assure the House that I  have not taken the
step on the spur of the moment but after deep and deliberate thought. It  has been
a matter of regret to me that I have not been able to reconsid^ m y decision, although
pressed to do so by many for whom I entertain the deepest personal regard. For
over 2^ years it has been my proud privilege to work as a IVGnister of the first N a
tional Cabmet of Free India and I  have not spared myself in the discharge of the
duties that fell upon me. To me the experience has b e ^  of great value and it has
been m y privilege to work in an atmosphere of friendliness and co-operation during one
of the most critical periods in the history of our country. To aU sections of the House
I  convey m y gratitude for the confidence reposed in me and to Pandit Jawaharl^
Nehru and Sardar Vallabhbhai Patel I specially tender my grateful thanks for the
opportunity they gave ma to serve the country under their leadership. There is
nothing of a personal character which has prompted me to resign and I  do hope that
those with whom I have disagreed will appreciate the depth o f m y convictions just
as I  have unhesitatingly appreciated their own. My differences are fdndamental
and it is not fair or honourable for me to continue as a member of the Government
whose policy I  cannot approve of. la a ll  fairness to the Prime Minister I  should
state that when I  communicated my decision to him on 1st April, even before the
Prime Minister of Pakistan arrived in India, he readily appreciated m y standpoint,
acknowledged our differences and agreed to release me from the burden of my office* 
Any withdrawal at a subsequent stage would not have been fair to him or to me.

have never felt happy about our attitude towards Pakistan. It has been weak,
halting and inconsistent. Our goodness or inaction has been interpreted as weakness
by PaSdstan. It has made Pakistan more and more intransigent and has made us 
suffer all the greater and even lowered us in the estim^ition of our own people. On
every important occasion we have remained on the defensive and failed to expose or
counteract the designs of Pakistan aimed at us. I  am not, however, dealing today
with general Indo-Pakistan relationship, for the ckcumstances that have led to
m y resignation are primarily concerned with the treatment of minorities in Pakistan,
specially in East Bsngal. L^t me say at once the Bengal problem is not a provincial
one. It  raisM issues of an all-India character and on its proper solution will depend
the peace and prosperity, both economic and political, of the entire nation. There is
An important difference in the approach to the problem of minorities in India and

( 3017 )



[Dr. s. p . Mookerjee]

Pakistan. The vast majority of Muslims in India wanted the partition o f the 
country on a communal basis, although 1 gladly recognise there has been a small 
section of patriotic Muslims who consistently have identified themselves with na
tional interests and suffered for it. The Hindus on Jhe other hand were almost to  
a man d ^n iteiy  opposed to partition. When the partition of India became in
evitable, I  played a very large part in creating public opinion in favour of the par
tition of Bengal, for I  felt that if that was not done, the whole of Bengal and also 
perhaps Assam would fall into Pakistan. A t that time little knowing that I  would 
join the first Central Cabinet, I  along with others, gave assurances to the Hindus 
of East Bengal, stating that if they suffered at the hands of the future Pakistan 
Government, if they were denied elementary rights of citizenship, if their lives and 
honour were jeopardised or attacked, Free India would not remain an idle spectator 
and their just cause would be boldly taken up by the Grovemment and people of India. 
Ihiring the last years their sufferings have been of a sufficiently tragic character. 
Today I  have no hesitation in acknowledging that in spite of all efforts on my part, 
I  have not been able to redeem m y pledge and on this ground alone— if on no other—  
I  have no moral right to be associated "with ̂ Government any longer. Recent hap
penings in East Bengal have however overshadowed all their pa«t woes and humilia
tion. Let us not forget that the Hindus of East Bengal are entitled to the protection 
of India, not on humanitarian considerations alone, but by virtue of their sufferings 
and sacrifices, made cheerfully for generations, not for advancing their own parochial 
interests, but for laying the foundations of India’s political freedom and intellectual 
progress. It  is the united voice of the leaders that are dead and of the youth that 
smilingly walked upto the gaUows for India’s cause that calls for justice and fairplay 
at the hands of Free India of today.
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_ t , to m y mind, offers no solution to the basic problem. The 
evil is far deeper and no patchwork can lead to peace. The establishment of a ho
mogeneous Iskm ic State is Pakistan’s creed and a planned extermination of Hindus 
and Sikhs and expropriation o f their properties constitute its settled policy. As a 
result o f this policy, life for the minorities in Pakistan has become “  nasty, brutish 
and short Let us not be forgetful of the lessons o f history. W e will do so at 
our own peril. I  am not talking of by-gone times; but if  anyone analyses the course 
of events in Pakistan since i\« creation, it will be manifest that there is no honourable 
place for Hindus within that State. The problem is not commtoal. It  is essen
tially political. The Agreement unfortunately tries to ignore the implications of an 
Islamic State. But anyone, who refers carefully to the Objectives Resolution 
passed by the Constituent Assembly of Pakistan and to the speech of its Prime Mi-  ̂
nistOT, will find that while talking in one place of protection of minority rights, the 
Resolution in another place emphaticaUy declares “  that the principles of democracy, 
freedom, equality, tolerance and special justice as enunciated by Islam shall be 
fully observed The Prime Minister of Pakistan while moving the Resolution thus 
spoke :

“  Y ou  would also notice that the State is not to play the part of a neuiaul observer wherein 
the Mufllims may be merely free to profeee and practice their rel^ion, because such an attitude on̂  
the part of the State would be the very negation of the ideals which protnpted the deknand o f 
Pakistan and is these ideals which should be the cornerstone o f the State which we want to  

build. The State will create such conditions as are conducive to  tiie building up of a truly Is
lamic Society which means that the State will have to play a positive part fai tU s effort. Y o u  
would remember that the Quaid-e-Azam and other leaders of the Mntfim League always madd 
iiifeeoaivocal declarations that the Muslim demand for Pakistan was based upon the fact that the 
MiEdiintfi had their own way of life and a code of conduct. Indeed, lelain kgrs down spe<^c direc- 
t i ^  for social behaviour and seeks to  guide society in Its attitude towards the problems which 
o^l^ODt it day to day. Islam is not just a matter o f  private beUefe and conduct. ”

In Bueb a Sodet^/let me ask in aUaerioooiess, can any Hindu expect to live witb. 
any sense of security in respect of his cnltoFali religioiis, eoonoBiie and politioal rights t



Indeed our Prime Minister analysed the basic difference between India and Pakistan 
only a few weeks ago on the floor of the House and his words will bear repetition :

“ The people o f Pakistan are of the same stock as we eire and have the same virtues and fail
ings. B ut the basic difficulty of the situation is that the policy o f a religious and communal 
State followed b y  the Pakistan Government inevitably produces a sense of lack of full citiziMi- 
ahip and a contipuouB insecurky among those who do not tolong to the m ajority community

It  is not the ideology preached by Pakistan that is the only disturbing factor. 
Its performances have been in full accord witJi its ideology and the minorities have 
had bitter experiences times without number of the true character and fimctipn- 
ing of an Islamic State. The Agreement has totally failed to deal with this basic 
problem.

Public memory is sometimes very short. There is an impression in many quar“ 
ters that the Agreement recently made is the first great attempt of its kind to solve 
the problem of minorities. I  am leaving aside for the time b ^ g  the disaster that 
took place in the Punjab ; in spite of all assurances and underta^ngs there was a  
complete collapse o f the administraton and the problem was solved in a most brutal 
fashion. Afterwards we saw the gradual extermination of Hindus iirom the North 
Western Frontier Province and Baluchistan and latterly from Sind as w ^ .  In  
East Bengal about 13 millions of Hindus were still living and their future had been 
a matter of the gravest concern to all of us in India. iBetween August, 1947 and 
March, 1948, as many as five lakhs of Hindus were sque^ed out o f East BengaL 
*niere were no major incidents as such ; but circumstances so shaped themselves 
that they got no protection from the GovernmeTit of Pakistan and were forced to  
come away to W est Bengal for shelter. During that period there was no question of  
any provocation given by India where normal conditions had settled down ; there 
was no question of Muslims being coerced to go away from India to P a k isl^ . In  
April, 1948, the T ^ t  Inter-Dominion Agreement was reached in Calcutta, dealing 
specially with the problems of Bengal. I f  anyone analyses and compares the pro
visions of that Agreement with the recent one it will appear that in all essential 
matters they are similar to each other. This Agreement, however, did not produce 
any effective result. India generally observed its terms but the exodus fit>m East Bengal 
continued unabated. It  was a one-way traffic, just as Pakistan wished for. There were 
exchanges of correspondence ; there were meetings of officials and Chief Ministers; 
there were consultations between Dominion Ministers. But judged by actual r^ults - 
Pakistan’s attitude continued unchanged. There was a second Inter-Dominion Con
ference inDelhi, in December, 1948, and another Agreement was signed, sealed and 
delivered. It  dealt with the same problem— t̂be rights of minorities specially in 
Bengal. This also was a virtual repetition of the first Agreement. In the course o f  
1949 we witnessed a further deterioration of conditions in East Bengal and an 
exodus of a far larger number o f helpless people, who were up-rooted from their hearth 
and home and were thrown into India in a most miserable condition. The fact thus 
remains that in spite of two Inter-Dominion Agreements as many as 16 to 20 la ^ s  
of Hindus were sent away to India from East Bengal. About a million of uprooted 
Hindus had also to come away from Sind. During this period a large number of  
Muslims also came away from Pakistan mainly influenced by economic considerations 
The economy of W est Bengal received a rude shook and we continued as helpless 
speotatore o f a grim tragedy

Today there is a general im|H'esaion that there has been failure both on the part 
of India and Pakistan to protect their minorities. The fact however is just the 
reverse of it. A  hostile propaganda has been also carried on in some sections of the 
foreign i^ress. This is a libel on India and truth must be made known to all who desire 
to know it. The Indian Government— ^both at the Centre and in the Provinoee 
m d  States— g e n ^ U y  maintained peace and security throu^out the land after 
Ponjab aad Delhi dii^airbanoes had quietened down, in spite of grave and persistent 
proroeations from Pakistan by reason of its failure to create oonditions in S n d  and
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East Bong w h^eby minorities could live there peacefully and honourably. It  
ahould not be forgotton here that the people who came away from East Bengal or 
"Sini W 3re not tho3& who had decidsd to migrate to India out of imaginary fear at the 
2tim» of partition. These were people who were bent on staying in Pakistan, if  
K4)nly they were given a chalice to live decent and peaceful fives.

Towards the end of 1949, fresh events of a violent character started happening 
in East Bengal. On account of the iron curtain in that area, news did not at 
arrive in India. When about 15,000 refugees came to W est Bengal in January 1950, 
stories of brutal atrocities and persecutions came to li^it, Tliis time the atta<^ was 
directed both against middle class urban people and selected sections of rural people 
who were strong, virile and united ; to strike terror into tiieir hearts was a part 
of Pakistan’s policy. These startling reports led to some repercussions of a com
paratively minor character in certain parts of W est Bengal. Although these 
were checked quickly and effectively, false and highly exaggerated reports of so
-called occurrOTices in W est Bengal were circulated in many parts of East Bengal. 
This was clearly done with official bakin g and with a sinister motive. In the 
tjourse of two to three weeks events of a most tragic character, which no dvilized 
Government could ever tolerate, almost simultaneously broke out in numerous 
parts of East Bengal, causing not only wanton loss of lives and properties, but re- 
wilting also in forcible conversion of a large number of helpless people, abduction of  
women and shocking outrages on them. Reports which have now reached our hands 
clearly indicate that all th ^ e  could not have happened as stray sporadic incidents. 
T hey formed part of a deliberate and cold planning to extmninate minorities from 
East Bengal ; to ignore this is to forget hard realities. During that period our 
publicity both here and abroad became hopelessly weak and ineffective. This was 
partly done in order to prevent repercussions \^dthin India. Pakistan however 
followed exactly the opposite course of action. The result was that we were dubbed 
as aggressors while the truth was the reverse of it. During these critical weeks—  
although there were people who were swayed by passions and prejudices— ^vast 
sections of India’s population were prepared to leave matters in the hands of Govern
ment and expected it to take stubborn measures to check the brutalities perpetrated 
in Pakistan. A t that hour of crisis we failed to rise equal to the occasion. Where 
^ y g — if not hours— counted, we allowed weeks to go by and we could not decide 
what Was the f  ight course of action. The whole nation was in agony and expected 
promptness and firmness, but we followed a policy of drift and indecision. *^ 6  re- 
■suit was that in some areas of W est Bengal and other parts of India, people became 
restive and exasperated and took the law into their own hands. Let me say 
without hesitation that private retahation on innocent people in India for 
brutaXvtiea coinmitted in Pakistan offers us no remedy whatsoever. It  creates 
a -ffVcious ditcle which may be worse than the disease ; it brutalizes the race and 
lets loose forces which may become difficult to control at a later stage. W e  
m ust function as a civilised State and all citizens, who are loyal to the State, 
must have equal rights and protection, irresp^tive o f  their religion or faith. The 
only effective remedy in a moment of such national crisis can and must be taken b y  
^he Govermnent of the country and if Government moves quickly, consistent with 
cthe legitimate wishes of the people and with a full sense of national honour and pres
tige, there is not the leist doubt that the people will stand behind the Government, 
In  any case. Government acted promptly to re-established peace and order through
out India. Meanwhile Muslims, though in much lesser numbers, had also started 
leaving India, a good number of whom belonged to East Bengal and had come to 
W est Bsngflfcl for service or occupation. Pakistan realised the gravity of the situa
tion when it found that on this occasion, unlike previous ones, there was no 
iq u e s t^  of one-way traffic. Since January last at least 10 lakhs of people have come 
o u t of East Bengal to W est Bengal. Several lakhs have gone to Tripura and Assam  
Reports indicate that thousands are on their march to India today and they re. 
present all classes and conditions of people
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The supreme question of the hour is, c , \ the minorities continue to live with 
any sense o f security in Pakistan ? The test o f any Agreement is not its reaction 
within India or in foreign lands, but on the minds of the unfortun*’*t« minorities 
living in Pakistan or those who have been forced to come away already. It is n ^  how 
a few top-rajiking individuals in Paldstan think or desire to act. It is the entire 
set-up of that State, the mentality of the official circles—high and low—the attitude 
o f the people at lai^e and the activities o f OTganisations such as ‘ Ansars ’ which all 
operate together and make it impossible for H^dus to live. It may be that for some 
months no major occurrences may take place. Meanwhile we may on our gen
erosity supply them with essential commodities which will give them added s'reAgtl>«. 
That has been Pakistan’s technique. Perhaps the next attack may come during the 
rainy season when comniunications eje virtually cut ofif.

I  have found myself mF*ble to be a party to the Agreement for the following 
main reasons:

First—we had two such Agreements since Pariiition for solving the Bengal 
problem and they were violated by Pakistan without any remedy open to us. Any 
Agreement which has no sanction will not ofiFer any solution.

Secondly, the crux of the problem is Pakistan’s concept of an Islamic State and 
the ultra-commimal administration based on it. The Agi^ment side-tracks this 
cardinal issue and we are today exactly where we were previous to the Agreement.

Thirdly—India and Pakistan are made to a p p ^  equally guilty, while P a ^ tan  
was clearly the aggressor. The Agreement provides that no propaganda will bo 
permitted against the territorial integrity of the two countri^ and t h ^  will be no 
incitement to war between them. This almost sounds farcical so long as Pakist^ 
troops occupy a portion of our territory of Kashmir and warlike preparations on its 
part are in active oper«tion.

Fourthly—events have proved that Hii^dus cannot live in l ^ t  Bengal on the 
assurances of security given by Pakistan. We should accept this as a basic propo
sition. The present Agreement on the other hand calls upon minorities to look upon 
Pakistan Government for thi^ safety and honour which is adding insult to injury 
and is contrary to assurances given by us previously.

jTjfthly— t̂here is no proposal to compensate those who have suffered nor will the 
guilty be ever pimished, because no one will dare pve evidence before a Pakistan 
Court. This is in accordance with bitter experience in the past.

Sixthl}^—Hindus will continue to come away in large numbers and those whty 
have come will not be prepared to go badt. On the other hfind, Muslims who had 
gone away will now return and in our determination to implement the Agreem^it 
Muslims will not leave India. Our economy will thus be shattered and possible 
conflict within our country will be greater.

Seventhly—in the garb of protecting minorities in In (^ , the A^eement h ^  
reopened the problem of Muslim minority in India, thus seeking to revive those dis
ruptive forces that created Pakistan itself. This prmcipk?, carried to its logical 
conclusions, will create fresh problems for us which, strictly speaking, are against 
our very Constitution.

This is not the time nor the occasion for me to discuss alternative lines of action. 
This must obviously wait until the results o f tJie policy now adopted by Government 
are known. I do not question the motives of those who have accepted the Agree
ment . I  only hope that the Agreement must not be unilaterally observed. I f  the 
Agreement succeeds, nothing will make me hapraer. I f  it fails, it will indeed be a 
very costly and tragic experiment. I would only respectfully urge those who
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believe in the Agreemeut to discharge their respopsibility by going to East Bwigal^ 
QOt alpDe, but acoom{)anied by their wives, sisters and dai^ ters a^d bravdy shaif 
i^e biuden o f joint living with the unfortunate Hind a minorities of East Bengal. 
That would be a real test o f their faith. While I have differed from the line o f ap
proach adopted by our Gov^nment to solve a malady which perhaps has no paral^ 
m histOTy, let me assure the House that I  fully agrw that the supreme need of the 
hour is tlie maintenance o f peace and security in India. While utmost pressure can 
and must be put upon the Government of the day to act rightly, firmly and timely to 
.prevent the banefi^ effects o f appeasement and to guard against the adoption of a 
policy o f repression, no encouragement should be given to create chaos and confusion 
within our land. I f  Government is anxious to have another chance— and let u& un- 
dentand it clearly tliat this is the last chance that it is asking for— b̂y all means, 
let Govenunent have it. But let not the critics of Government policy be silenced or 
muzzled. To oui' misfortune, one o f the partieo to the Agieement has systematicallj^ 
broken its pledges and promises and we have no faith in its capacity to fulfil its fu
ture pledges, imless it shows by actual action that it is capable o f so doing. Tbis 
note of warning sounded by us should not be unwelcome to Government, for it will 
thee act witli more keenness and alertness and not permit the legitimate interests 
o f India to be sacrificed or sabotaged in any away.

While dealing with the poblem  of refugees, we will have to consider also the 
stupendous task o f rdiabilitation. The present truncated jHX)vince of West Bengal 
cannot simply bear this colossal burden. It is a mighty task wkere both official and 
non-official elements can work together for the larger good o f  the country and be
tween Government and its critics there will always be ample room for co-operation in 
faciog a problem which conceros the peace and happiness o f millions of people and of 
the advancement of the entire nation.
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PAPERS LAID OX THE TABLE 
G e n e r a l  R e p o r t  o f  G e o lo o i o a l  S u r v e y  o f  Ik d ia  f o r  1948.

The Minister ol WoriEes, Knes and Power (8hri G ad^); I beg to lay on the
Table a copy of the General Report o f the Geological Survey of India fOT the year 
1948. \PJaced in Library. See. No. P-90/50].

R e po r t  on issu e  of  I m port  L ice n ce  in  fa v o u r  o f  M essr s . K . R ajison  
AND Co m p a n y , M a d r a s

The Hinister of Workes, Mines and Power (Shri G a ^ l): I  beg to k y  on the
Table a copy o f the Report on the issut of an impoit licence for self-raising flour 
in favour of Mestrs. K. Ramson & Comx)any Madras. [See Appendix No. V III, 
annexure No. 4.]

ghri yatniiih (Madhya Pradesh): With regard to the second Report which has 
been laid on the Table just now, the enquiry to which the Report relates was held 
in pursuance of a promu^ made by the then Commerce Minister, Mr. Neogy, io 
answer to my question asked on the 15th or 16th March last. As that question was 
only half answered on that day and as today is the last day o f the present Session, 
may I Tequest you to ask the hon. Minister to let us know at least what the recom
mendations and conclusions o f  the Enquiry Committee are ?

E^peate: That will not serve any uaefiil purpose n<m. Today is the last 
day aiid we shouM not take any time now oyer this. Let us try to finish the ag^da. 
The Report is laid on the Table and the hon. Member may study it.



Tlwlliiiiater of State teP adiam eitbtfT A «ain  (Shri Sftt^ K B ia m  S ^ ) : I
beg to move :

“ In puTBuance o f clause (4) of Article 101 o f the Constitutioa of India, the seats of the f#l- 
lowing Members of Parliament who have been abseat from all meeftings o f  the House for a p »i«d 
of more than sixty days are hereby declared vacant :

(1) Shri Ravti Swetaohalapathi Ramakrishna Ranga Rao.
<2) Shri R a g^ b  Ahsan. '
(3) Shri Abdul Helmid

Kr. Speato : Motion moved :
In  pursuance o f clause (4) o f A rticle 101 of the Constitution of India, the seats o f the 

following Menrbets of Parliament who have been absent from all meetings o f the House for 
a  period o f more than six ty  days are hereby declcu'ed vacant :

(1) Shri Ra\ni Swetaohalapathi R  :tmakri^na R a ig a  Rao.
(2) Shri Raghib Ahsan.
(3) Shri AbduJ Hamid.”

Shri Syanmandan Sahaya (Bihar): Before the motion is put to vote, I would like 
to draw your attention to the leppesentation which I have made in this connection, 
enquiiing whether the »ixty days are to be oomputed in a single Sessioo or tiux>ugh- 
out the life o f a Parliament. The rule as it stands mer^y says “  absence o f  sixty 
days ” , without specifically laying down during what period such absence shouM 
occur. I  would like this matter to be clarified. It deserves your consideration and 
I  have drawn youi attention to it by a letter in this connection.

Mr. Speaker ; The question o f doubt appears to me to be as to whether absence 
in one S ^ o n  can be tacked on *to absence in another Session.

The Minister of State for Railways and Transport (Sbpri Santhanam) . The
pr0\ij30 is there. It is clear that if he is present for one day, even after a long absence, 
the whole absence is cut off.

Mr. Speyer : That is right. But the point is : supposing a Member is abs^t 
for thirty days in one Session, twenty days in the next and thirty days in the third, 
then what happens ?

Shri ; Even if he is absent for almost the entire period if before the
close of the peiiod he ii present even for one day, the absence ib not to be counted.
But if he does not do tliih and is continously absent during two Sessions, then the
absence is counted ; otherwise it is not counted.

Mr. Speaker : What is the Law Minister’s opinion ?
The Minister of Law (Dr. Ambedkar) : The interpretation seems to be ' oon- 

tionous absence
Mr Speaker : So, the absence should be continuous. The matter is clear.
Shri Etate® Hanayaii : 1 would like to inform th House that all these gentle 

men were written to in order to find out whether they have anything to say, and we 
have not received any reply so far firom any of them.

Mr. Spraktt : The question is :
“ In  pursuance of clause (4) of Article 101 of the Constitution of India, the seats of 

following Members of Parliament who have been ab^ nt from all meetings of the House for a p w io i 
o f more than siacty days are hereby declared vacant ;

(1) Sfari Ravu Swetaohalapathi lU m akrishna R ^ a  Rao.
(2) Shri Raghib Ahsan.
(3) Shri Abdul H am id.

VACATION OF SEATS ^

The nnoiwn was adopts.



ELECTIONS TO COMMITIEES.
CouBT OP THE U N rvEssrry o f  D b l h i.
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{English translation of above)
The Minister of Education (Maulana Azad) : 1 beg to move :
“ That in pureuance o f clause (xiv) o f sub-section (1) of Section 18 of the D elhi U nivereity 

A ct, 1922 ( V m  o f 1922) read with clause (6) of Statute 2 of the Statutes of the U niversity  set 
out in the Schet^ule to  that A ct, the xnem b^  o f this House do proceed to  elect, in such manner 
as m ay be apjxroved by the hon. the Speaker, a person from among their own members to  be 
a member of the Court o f the TJniversity o f Delhi for the residu o f the term> »■ e-i till the 2nd 
December 1950 vice the hon. Shri K - Santhanam who has resigned’*.

Mr. Speaker: The question ib :
“  T hat in pursuance of clause (xiv) o f Sub-section {I) of Section 18 of the Delhi University 

A ct, 1922 ( V n i  of 1922) read with clause (5) of Statue 2 of the Statutes of the University 
set out in the Schedule to that A ct, the members of this House do proceed to elect, in suchset out in the Schedule to that A ct, the members of this House do proceed to elect, in sue] 
Tpft.r>r>ftr as m ay be approved by the hon. the S p ea k s, a person from among their own numbers 
to  be a member of the Court o f the University of Delhi for the residue of the term, i.e., till the 
2nd December, 1950 vice the hon. Shri K . Santhanfitai who has resigned ” .

The motion was adopted.

Mr. Speaker : I  have to inform hon. Members that for the purpose o f ekotion 
by means o f the sh^gle trdnsferable vote of a member to the Court o f the University of 
Delhi the programme of dates will be as follows

1. Nomination to be fifed in the Notice OflBce upto 1-30 p.m. today.
2. Election, if necessary, will be held today in the Assistant S3cretary's 

room (No. 21) in the Parliament House between the hours of 2 p. m. and 4-30 p.m.
St a n d in g  Com m ittee  fo r  R oads

Mr. Speaker : 1 have to inform the House that upto 5 p.m. on Tuesday the 
18th Apiril, 1950, the time fixed for receiving nominations for election o f three mem
bers to the Standing Committee for Roads, three nominations wea% received. As the 
number of candidates is equal to the number of vacancies, I  declare the following 
members to be duly elected : (1) Dr. Y. S. Parmar. (2) Shri M. Y , Nurie, and 
(3) Shri JagannatJi Mishra.

RESERVE BANK OF INDIA (AMENDMENT) BILL.
The Minister of Finance (Dr. Matthai) : I beg to mpve for lea /e  to introduce 

a Bill further to amend the Reserve Bank of India Act, 1934.
Mr. Speaker : The question is :
** That leave be granted to introduce a BiH further to amend the Reserve Bank o f India Aot

1934
The motion was adopted.
Dr. John Matthai ; I introduce the Bill.

REPRESENTATION OF THE PEOPLE BILL.‘-co »«2 .
Mr. Speaker: The House will now proceed witli the farther consideration o f the 

ollowing motion moved on the 18th April, 1950:
“  That the Bill to provide for the allocation of seats in, and the delimitation of constituten- 

cies for the purpose of elections to, the House of the People and the L^iislatures of St«tes, the 
qualifications of voters at such elections, the preparation of electoral rolls, and matters connected 
therewith, be taken into consideration

< 3024 )



ghri ffiiazati (Madras ) : I am painfully oonscioiis o f the noed for brevity 
particularly because this is the last day o f  the sessjon and many hon. Members will 
be naturally anxious to express their views on this rery important Bill before the 
House.

Sir, it is to be greatly regretted that this basic and important measure is brought 
at the fag end o f  the session and it boars all the traces o f haste, hustle and hurry. 
It waa only yesterday. Sir, that w j bwim e aware o f the President’s order. The 
basis o f  the 'sAole Bill is what is called the estimated population and you were pleased 
to direct that copies o f  the President’s order should be circulated to us.

A? I siid this ordir has b33n prapired in such a hurry that it suffers from many 
defects. Clause 4 o f  the Order reads :

(1) As soon as m ay be after the commenceixieiit o f this Order, the Census ComxnissionOT 
shall prepcffe estimates o f the population of every State as on the 1st day o f March, 1950, in eaoh  ̂
of the following two ways, that is to say,—

(a) after taking into account the population of the territory of that State as ascertained 
at the census o f 1941, and such records as are available to  him regarding births 
and deaths in that territory since that census, and also the movetnent of persons 
placed from t h w  original places o f residence by reason of the setting up o f the 
Dominions of India and Pakistan, and 

{b) on the basis of the m athem atics projection of the trend indicated by the population 
figures of that territw y as ascertained at the last five decennial censuses, after 
taking into account the movement of persons referred to in clause (a) 

and aheJl then determine the population of the State by taking the avorage o f the two estimates.

(2) The Census Commissioner shall thereafter submit to the President a statement showing 
the population of each State as so determined, together with an explanatory note as to  
how the f ib r e s  of population have been ciJculated ; and the statement shall, on being approved 
b y the President, be notified in the Ocuette of India.

Sir, we are entitled to know whwe is the Gazette o f India and where is the ex
planatory note. The idea behind this order is that everybody must be able to know 
how the figures have been arrived at by the Census Commissioner and that is the 
intention o f the notification. Very probably, just as the hon. Minister sprang 
a smprise in regard to the Bill, he ^ 1  do something this afternoon and a (^zette 
of India might ^  shown to us. .

Sir, this is a very unfortunate position. The very object o f the explanatory 
note is for the Members to understand the Bill. That is why I say that this kind 
estimated population business is totally a wrong approach.

Then, Sir, there is another feature o f this Bill. There are three definite stages 
in regard to this Bill. The first is the President’s order ; then the Census Commis
sioner is to submit to the President (together with an explanatory^ note) o f the popu
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lation in each State ; then the statement, as i oved bv the P resen t should be
notified in the Gazette o f India. But this procedure has not been adopted.

Then I come to a very important point. It is known that certain reservations 
are made for what are called Scheduled Castes. Parliament is entitled to know as to 
how many seats are allotted to the Scheduled Caste Community. It is ver\̂  easy to 
cotnpute this. For instance in Madras according to the 1941 census ̂ e  strength 
o f the Scheduled castes is 8 million 68 thousand. Their number after ^  last cen
sus would have increased by 6,72,000 : which makes a total o f 87 lakhs. Divided 
by 7 ‘ 2 you arrive at the figure o f 12. The President’s order contemplates a similar 
procedure with reference to Scheduled Castes—I refer to clause 5 which says :

**Aft«r determining the population o f  eaeh State under |>aragraph 4, the Cacsue Commisaion- 
er fibaU prepare an Citimate o f  each o f  the other itosBS mentioned ia para^^ph 3."

[Mr. DBPUTY-SPKAiKJCE in the Chair\

And there has to be another order and submission to ^ e  P^ident^ together 
with the reasons and the notification* All this paraphernalia is provided for. V ery
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probably they are taking steps for that. We do not know what is happenu^. 
Why should it be delayed we do not know, and the hon. Minister owes an explanation 
as to why it is being delayed and how these things are done without the sanction of 
Parliament whioh must express its viffwSy as they are expressiiig a viaw witli reference 
to the number o f seats allocated in the various Legislative A^m W ies. They are 
now denied an opportunity. Under clause 5 what is required to be taken iŝ  th® esti* 
mated population as on 1st March 1950 of the Scheduled Castes, the Scheduled 
Tribes etc. Of course the Presidwit ib given some powers where the census is not 
available. Therefore, it is defective in that way.

The next point which I  would like to touch upon is this.
Mr. Depaty-Speaker : There are a number of Members who would like to partici

pate in the debate.
Shri Bharati : I will be brief. The next point which I would like to touch 

upon is the lack o f principle in allotting seats to the respective State Legislatures. 
T^e principle is some integral multiple of the number of seats allotted to the House 
o f  the People from a State. I may give sotaie figures. With refer«ice to Assam 
the integral multiple is nine, with reference to Bihar and Bombay it is five, \dth 
reference to Madhya Pradesh it is six, with reference to Orissa and the Punjab 
it is seven, with referenoe to Madras and U. P. it is four, with reference to P. E. 
P.S.U. I think it is twelve, and with reference to Saurashtra the integral multiple 
is ten. It may be explain^ that this is due to the fact that a certain maximum or 
minimum is prescribed with reference to the total number of seats in each L-^gisla- 
ture. I am aware o f it. But within that there need not be so much difference, with 
this result that when come to the allocation o f seats in the Legislative Assemblies 
o f the various States the population basis works out at this rate. In Assam we have 
one saat per 80,000 ; in Bihar and Bombay one seat for 1,49,000 ; in Madhya Pra
desh one seat for 1,20,000 ; ia Madras and Uttar Pradesh one seat for 1,80,000 ; in 
P. E. P. S. U. one seat for 60,000. {An. Hon. Member: 58,000). Very well, 
somewhere about that; in Saurashtra one seat for 72,000. My complaint is that 
there need not be so much difference, particularly when we have laid down in 
the Constitution that the maximum number o f saats must be 500— ŷou know 
originally it was 300 and it was raised to 500—and I am not able to understand any 
principle imderlying this.

So far as Madras in concerned, the total number of »3ats allotted in the House 
o f the People is 75 and the integral multiple being four thv̂  total is therefore given 
as 300. I gave notice of an amendment to make the integral multiple into five with 
the result that the total mimbar of s^ts should by 375 and I  am very glad to find that 
Dr. Ambddkar who always prides himself on this fewt— and I think he has justified 

i t  on this occasion—finds his way to accept this amendment and to agree that the 
integral multiple may be five with the r^ult that the total number o f seats may be 
375. I think the Midras Government also have indicated their desire to have the 
figure raised to 375.

I want to touch briefly upon the next point which relates to the question of the 
Election Commission and dilimitation. I am sorry to find that the hon. Minwter 
has gon^ against the vdry spirit of the Constitution. We want and are very anxious 
that the election must not only be fool-proof but knave-proof also, that is to say, the 
government o f the day should not have much to do with the conduct o f elections and 
preparations for elections. That was the reason why when m the Con^itution as 
originally framed we had even Regional Commissioners and the State Oov- 
emments had got something to do with even the appointnMmt o f  the E le^ ra  
Commissioner and the conduct of election, at a later stage we found that it wtmid ^  

desirable if it was centralised. Though I always feel that many things ought 
l^lbe decentralised—I claim to be a champion o f provincial autonomy— and there 
«1ibuld not bo a great inroad into the liberties and autonomous functi<^ng ca 
in  tlw  particular matter, ifith the bitter expetienoe before rae I  fw l differently. My
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friend Mr. T. T. Kriehnaanachari wanted it and we centralised it, with the result that 
there shall be one Election Commissioner at the top and he shall have a nmnber of 
Regional Commissioners working mider him, under the direction, control and 
supervision o f  i^e chief Election Commission at the Centre. I find that the scheme is 
not being given effect to. My objection is two-fold. I do not see that the Regional 
CommissionoTS are appointed. I am anxious that the Regional CommissionerF 
should be appointed who must work under the supervision, control and 
direction o f the Central Go^^ernment. But that does not mean that they should 
completely dissociate themselves from any help from the Provincial Government. 
Not at all. That is not my view. But it must be an autonomous body, a semi-judicia! 
body who will not be subject to any influence. That is why we t o ^  care theh to 
provide that they cannot be easily removable and thej  ̂ were placed on a par with 
Supretne Court Judges, the Auditor-General and others. I find that the power of 
delimitation of constituencies which is very hnport^t is now given to the President 
by this Bill. Of course, the President means the government o f the day. I am to
tally opposed to this ; not because I  have no confidence in the Government ; I 
have absolute confidence in the Government. But I am anxious that the people 
must have a sense that ever}i;hing will be all right. As we use to say with reference 
to judget’ “  it is not enough that you dispense justice, but you must also show it and 
there must be an impression in the mind o f the people that justice will be dealt with 
equitably ” , it is in that light that I am anxious that the Gk>vemment should keep 
their hands absolutely clean and leave everj^thing to the Election Commissioner, no 
doubt appointed by itself. I see no reason '^ y  the powers of delimitation should 
be conferred on the President/* in consultation with the Election Commission I  
feel it should be the other way about. I f  you say “  the Election Commissions 
should be given powers in consultation” —though even that may not be necessaiy— 
“  with the President or even with the State Government ”  I have no objection. 
But to confer the power on the President is not healthy. It is not the desire of the 
Constitution and I  do not think it will work well.

Shii C. Subramaniam (Madras): But is not the President the source of all power ?

Shri Bfaaiati : Yes, the President is the source of all power, even in appointing 
the Chief Justice and all that. But I want to keep the President away and apart 
from all these controversies, conflicts and other kinds of complaints. That is the 
very object o f keeping these autonomous bodies. That is why we leave th inp  to the 
Public Service Commission, the Courts and similarly the Election Commission. No 
doubt it is tht President who apjwints the Judges. But they are autonomous and 
free. It is only to inspire that kind of freedom that we place them on a level that 
they cannot be easily removable and not dependent on the smiles o f the powers that 
be. It is in the light that I want that all the powers should be left with the Election 
Commission. Sir, there is one other important matter which I  would like to 
refer to. This order or the notification which has come to us under your direction 
refers only to the population of the whole state. The question naturally arises as to 
what are we to do with the particular constituencies. It is necessarj ,̂ Sir, in order 
to delimit constituencies, we have to know the population of particular constituen
cies. In Madras, what is the populaticm and how is that to be estimated ? Clause 6 lays 
down a very wonderful and, if  I may say so, an elaborate procedure as to how tlie 
population of any particular area is to be determined. In order to find Qut the po
pulation o f any area, you will have to multiply the nusmber of voters entered in the 
provisional electoral roll of that area by the total pofmlation of the State and divide 
the product by th e total n im ib ^  of pxivisional voters. It is an unnecessarily 
elab^ate procedure. Take the case of Madras, fdr instance. What is the population 
o f  Madras \ They want 1*e  vot&s areas to  be multij^ied by th e  population o f  the  
whole state  and divide it fey the to ta l n r ^ b e r  of the voters o f the sta te . We have 
got th e prervisicmal voters lis t and th e is 5̂  5 laldis in  Madras and th at is to  be 
m u ltip li^  by 54 m illioQS, t&e to ta l popidation o f th e wh<de state u id  is to be di
vided b y  the to ta l number o f voters. A  sim jder method could have been
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[Shri Bharala]
easily followed and all this complication of basing this election on this est imated basis 
avoided. A simple formula could have been proposed. The total population may 
ba known in a particular state. In Madras it is 55 and so multiply 100 by 55. This 
could be easily done. This simple formula could have been adopted instead o f mul
tiplying the total population o f the state with the number of voters in that particular 
area and then to divide it by the total number of the voters of the whole state. 
The proportion may be foimd out in Madras : What is the proportion ? It is 55 
to IM . Why do you not in a particular area say 100/55 and in Madras it ?s 5 lakhs 
and it would have worked out all right. When the published census data is lacking,, 
how are we to find out ? In a short time, I  can give you results from these figureff 
published in 1921 for the whole of Madraf(. Supposing the population of some dis
tricts is 18 lakhs then I can say that the seats are three. We do not know what is the 
total number of the provisional voters and then we will have to find out and who is to 
find out and who is to check and why all this, I do not know. Therefore instead 
o f making it simple and free, I  am constrained to observe they made it as complex 
as possible and as difficult as possible.

Mr. D^iy-Speaker : Is not the hon. Member repeating himself 1
Shri Bharati : I have not repeated anything. In this matter I only want to 

sulmiit that it is just possible that particular Governments may do something. There 
are already complaints that the voters names have not been properly enrolled and 
during the time o f delimitation o f cotistituencies such complaints may arise. I must 
tell you an interesting thing ; I only read the other day of a report by the (general 
Secretary of the Indian National Congress that in certain places the total number of 
voters returned far exceeded the population of that particular place. A similar thing 
has happened also here. Many hon. Members may not know that a certain province 
returned a total number o f voters more than the total population o f that particular 
place and then the Department has to point out : “  Wliat is this ? This is only,
1,000 and your voters are 2,000. It cannot be and it must be 500 ”  and they excused 
themselves. All these things are possible and, therefore, Sir, I  want the hon. Minis
ter to go into the question carefully and see that it is possible for anyone to judge 
for himself and come to decisions. In that light, Sir, I am sorr>" to find that the Bill 
is very defective and may be a source of grave difficulties and if they have only followed 
the 1941 Census, all these troubles would have been obviated. I thank you. Sir.

Shri Hanumaiiihaiya rose.—
Mr. Depnty-Spealcer: The hon. Member will continue after Lunch. Every hon.

Member will have his turn. As soon as we re-asfiemble after 2-30 P. M. I intend to
give 10 minutes to each Member.

Hon. Members ; Five minutes will do.
Mr. Deputy-Speaker ; I f  the House so wishes I have no objection.
The House will now stand adjourned to 2-30 P. M.
The House then adjourned for Lunch tiU Half Past Two of the Clock.
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Th  ̂ House re-assembled after Lunch at Half Past Ttvo of the Chch.

[Mb. Deputy-Spbakbe in the Chair']

Shri Tyagi (Uttar Pradesh): Sir, it will be rather presumptuous for me to queg- 
tiociv^e language of the Bill. Coming a« it does, from Dr. Ambedkar, it is really im- 
pjpo^r for me to question the language. But, as Dr. Ambedkar is reasonable, I think 
he ̂ U  appreciate that as compared to tiie other Bills and tho whole o f the Constitu
tion, this draft is rather w ^ .  It seems he has engaged, on account of pressure



<of work, sorQ6 new draftsmen who have given this draft. I do not want to waste 
the time of the House on the draft. So long as the meaning is clear, I do not mind the 
language of the draft. My little anxiaty is this. As the Acts of this Parliament may 
in future be copied hy  the Provincial Legislatures, I desire that the standard of langu
age should be as go 3d as possible. I shall give just one instance. Clause 3 runs a-̂  
follows ;

(1) The allocation of seats in the House of the People shall be as shown in the First Sche- 
d ”

The clause should be complete by tself. But there is another sub-clause (2) 
which runs as follows :

“ To each State specified in the first column of the First Schedule, there ^aU be allotted the 
cmnber of seats specified in the second column thereof opposite to that State. ”

I  do not think there is any diflference between these two clauses. They cotdd 
be put together. Dr. Ambedkar is not in the habit of accepting amendments from 
the poor Benches on this side—he being on the Treasury Benches. I  have re-worded 
the clause thus :

“ The seats in the House of the People shall be allocated to each State specified in the first 
column of the First Schedule according to the number opposite to that State in the second 
<xriumn thereof. ”

Both these clauses could be reduced to one clause. In the same manner, clauses 4, 
5 and 6 could be reduced to one clause. I have also tabled an amendment to that 
-effect. It is only by way of expressing my little suspicion about the standard of 
language. I do not know how far I am right. This is enough as regards langu^e.

Coming to tbe contents of the Bill, I want a few points to be clarified. My ob
jection is that seats have been allotted by Dr. Ambedkar or by Government, to the 
various States. The Bill is dated 11-4-1950. To say that the seats have been allotted 
on the basis of the latest appraisement of the population in the various States is alight- 
by illogical. For, the notification which the President issued is dated 15-4-1950. 
In  that notification it is laid down that there are two processes by which the popula
tion of the whole country or one or more States wiU be calculated. It is stated as 
follows :

after taking into account the population of the territory of that State as ascertained at th  ̂
census of 1941, and such records as are available to him rei^ding births and deaths in that 
Titory since that census, and also the movement of persons displaced from their original places of 
residence by reason of the setting up of the Dcnninions of India and Pakistan

This is one method. Another method is stated thus :
"on the basis of the mathematical projection of the trend indicated by the population figures 

of that territory as ascertained at the last five decennial censuses, after taking into account the 
movement of persons referred to in clause (a)” .
These are the two methods and by these two methods independent calculations 
are to be made, then the independent calcuJations are to be tilied  and an average 
•struck. No such thing has been done. These seats to the various States seem to 
have been distributed ad hoc without ascertaining by any of the two methods the 
actual population of the States. L^ke the statistics o f the Agricultnre Department 
about production in India, population has been produced in the Secretariat and on the

of their notes, seats have been distributed. I therefore submit, unless there is 
t ome other cogent reason or basis for the distribution of seats, one may suspect, one 
muy bo afraid that his State has not been justly dealt with. I am not quite sure 
V Uother the seats allotted to my State are really the seats as the population deserves. 
It may be that my State deserves more seats than have been allotted. If, afterwards, 
it is discovered that my State deserved three or four seats more, I  wHl regret my 
«upport to this Bill on this occasion. I would, therefore, Uke to know from Dr. 
Ambedkar as to the basis on which he has allotted the seats, and whether he is sure 
that the allotment is exactly according to the population of the various States.

8hli IKiarati : It is only an estimate*
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Shri Tyagi: I now oome to the many things which this Parliament is required to 
do according to the Conatitution. Parliament has to enact on many matters. There 
was also another alternative : the enactment may be by Parliament or by some othw  
authority specified in that behalf. These requirements have not been fulfilled. For 
instance, we were required by Article 326 of the Constitution to lay down such other 
disquahfications as may be prescribed in this behalf by or under any law made by 
Parliament. We have not definitely laid down the disqualifications. This power 
we have delegated to some other authority. It says in Article 170 (4) that :

Upon the completion of each census, the representation of the several territorial consti
tuencies in the Legislative Assembly of each State shall be readjusted by such authority, in such 
manner and with effect fi»m such date as Parliament may by law determine ” .
We have not fulfilled the requirement of law, but we are assuming that the au
thority will do the needful. Same is the case with the requirements of Article 171. 
Article 171 deals with the qualifications of the voters of various categories who will 
^ect the Legislative Councils o f the various States. There is a category of Graduates 
o f Universities of 3 years’ standing but after Universities the Constitution lays down 
that over and above the number of University degrees, the Parliament may by law 
prescribe other degrees equivalent to the degrees of Universities. Now this power 
has also been delegated. The same is the case with secondary schools teachers. It 
was mentioned here that teachers of such schools which are not lower in standard than 
that of a Secondary School, will be the electors for 1/12th of the Members of the 
Council of States in each State. Such schools were also to be defined by the Parlia
ment, and we have delegated away that power also. Wherever any enactment was 
needt^ by us, we have delegated our powers either to the President which 
means Dr. Ambedkar himself or to some other authority. President means the Presi
dent and his advisers who are the Council o f Ministers. The Council of Ministers go 
according to the Department concerned and so virtually Dr. Ambedkar is the Presi
dent and the Council o f Ministers for the purposes of this enactment.

Then I come to the most imf>ortant objection of mine. Sir, you have Doen a 
Member of this House for a long time and you know that there were urban and rural 
constituencies and members were returned from both. The claim of rural constitu
encies was recognized by the Britishers so that the rural population could send their 
representatives, Avithout any interference from the urban influence. So to safeguard 
against the misappropriation of the confidence of the rural areas the then Grovem- 
ment had decided that rural areas will have independent representatives If they so 
choose. Now it has been lost sight of. Although there is nothing to ban such delimi
tation, there is no positive suggestion to see that the con^ituencies are allotted ac
cording to the old practice. I am afraid that unless we positively put that suggestion 
in this Act, the constituencies will be mixed up.

In the matter of elections to the Upper House also in the States, the electorate 
is absolutely urban which is very surprising. When this matter was discussed in the 
Constituent Assembly, it was decided that l/3rd o f the seats wiU be filled up by mem
bers of the Municipal Boards and District Boards and such other local authoriti^ as 
the Parliament may, by law, define. Some members of the Draftmg C om m it^  
objected to the inclusion o f the words ‘local authority’ but those who advocated its 
inclusion felt that it will bring in the villagers also to exercise their votes because 
tiiere are statutory panchayats established in the villages. Now in the schedule 
o f  this Bill local authorities have not been mentioned at all. Schedde 4 says :

Bihar ;
 ̂ 1. Mimicipalities.
j 2. District Boards.

' S. Cantonment Boards.
Notified Area 

6. The Patna Adminiafcrawim Ooimmtt«e.
S. Loeal Boafd»
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Bombwy :

1. Municipalities.
2. District Boards.
3. Local Boards.
4. Cantonment Boards,

and so on. There is no mention of Local authorities in villages.

In my State there are Gaon Panchayats lawfully formed. There is an amend
ment that they may be included. You may say that the District Boards will represent 
the rural areas. Even this could satisfy me to some extent but the names of those 
District Boards will be mixed up with the names o f Memb^s o f the Monicipal 
Boards and Cantonment Boards. In a District there are 5 or 6 Municipal Boards in 
my side each one having about 20 members. The Municipal Board and Notified 
Committee members will be 10 times more in number than that of the District Boards. 
So the inclusion of the District Board is ineffective altogether. I f  the constituwicies 
were separate, the members of the District Board were to have separate electorate o f 
theu* own, I w'ould not mind the preponderance of the urban votOTS. This is about 
l/3rd of the Members of the Council. Then l/12th ought to come from graduates 
who are mostly urban as there are no colleges in the vill^es. Here also villages will 
suffer. Teachers of Higher Secondary Schools wiU elect another 1/12 of the Upper 
House. Government never cared to open schools in the villages. So these seats, must 
also go to the urban areas. The villages have suffered, I submit, in the times of the 
British and they are even now suffering. The claims of the villages must be looked 
into and they must be accommodated. They are being very imjustly dwdt with. 
In the delimitation of constituencies for this House and State Le^slatures, as I 
said, the towns are mixed up with villages. I f  there are forty or fifty thousand adult 
voters in a town they all live together and it is very easy to bring the whole number to 
the polling booth so that they may cast their votes. But in the ease of the villages 
the population wiU have to be collected from thirty or forty villages separated by 
long distances. Motor buses and lorries will have to be used. Besides it is very dif
ficult to empty the villages of all the adult population and leave only the minors be
hind. There must be some people to look after the children and their household 
belongings. Even old men are adults and so only minors will be left behind. So it is 
very difficult for all the villagers to exOTcise their votes. It is very easy and logical 
to say that under adult franchise their numbers are big and so they will be abte to 
dominate. But my friends will appreciate how difficult it is to get even male voters 
out of their houses during the elections, and if ladies are also to come out of their vil
lages to exercise their votes, it will be a Iromendous job. Married men will appreciate 
that even to go to the bazaar in a motor car if their wives were to accompany them 
they take some 15 or 20 minutes to get ready. That is the case with one wife only 
and if electioneering agents were to search for two million wives how much time would 
it take, if each one of them takes 15 or 20 minutes to get ready. So I  suggest that the 
constituencies in rural areas must be separated from those in the urban areas. Dr. 
Ambedkar must assure us that in the delimitation of constituencies the old practice 
which has been in vogue fcff the last forty years shall be observed and the States will 
have their voice in the matter. I f  they are delimited on the advice of the States I 
will be satisfied. I f  all the vUIage panchayats cannot be accommodated, although 
^ e y  are statutory bodies, to accommodate Dr. Ambedkar I  have put in an amend
ment that the heads of those pamchaifats may be accommodated. In a district there 
may be 2 0 0  Panchayats ; let the h e^  of eai^ village come to vote for its whole po- 
piilatiotQ of 2,0CK) viUftgera. Only ^  head or president of the Panckayat may be 
■elBoted sad be taken into ike eleotorat*.

8bri BwiBUHDiba^ (]ICyfi0Ke): Sir, this is a Bill ^diioh hits been introdaoed to 
giTo the Constitution that we ha^e adopted the reali^ of impkas^tataon. Thi»
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Bill is a great measure and I congratulate Br. Ambedkar for having brought it up at 
the earliest opportunity___

An Hon. Member : On the last day o f the sc ssion.

Sbli Hannmanthaiya : My only regret is that he has brought it on the last day 
o f  the Parliament and we have not had sufficient time to consider its provisions in all 
its implications.

Shri Kamath (Madhya Pradesh) : That is an advantage to Government.

Dr. Tek CShand (Punjab) : According to the tradition established now all 
important Bills are brought on the last day.

Shri Hannmanthaiya : That was exactly my feeling. This Bill which seeks to 
implement the Constitution that we have adopted, this Bill which seeks to bring into 
existence the Parliament and the legislatures in the various States, this Bill which 
makes nearly 17 crores of people go to the polls, is to be dispos^ of within the 
course o f the day and by a few speeches. I  agree with the many Members who feel 
that the time allotted to the consideration o f this Bill is too short. This is a 
Bill which ought to go before a Select Committee and I am sorry to find 
that the Government is not willing to make it go through that democratic process. 
They take shelter under parley discipline and cure almost forcing many of us to accept 
the measure, though we are not in agreement with many of its provisions.

Some Hon. Mfflnben : Question.

Shri Hannman&aisra : 1 agree with your question about party discipline: 
'Otherwise I would not agree...........

Shri Gantam (Uttar Pradesh) : It is cowardice that you submit to it in spite 
o f your strong feelings.

Shri Hammianthaiya: I have been a coward like you and you have shown me 
the way many a time. Let us take into consideration the representation in the vari
ous Sta e legislatures. We have to make the parliamentary system of Government 
work well. Sir, may I request you to see that Dr. Ambedkar shows some courtesy to 
the members by listening to their observations. I seek your prot^iion. Many a 
time he has disregarded the observations made in the House. I f  democracy is to work 
in this House the Ministers concerned ought to pay attention to the suggestions that 
are made on the floor o f this House. I hope he will not show the discourtesy, 
that he has been prone to show to us, in this way.

Mr. Depnty-Ŝ eaker : Why should there be any general observation ?

Shri Hannmanihaiya: 1 have observed him many a time and I make this remark 
rather regretfully.

On page 9 of this Bill there are four or five States mentioned which have been 
given State Legislatures. The number o f representatives in the lower House is 77 
in the case o f Madhya Bharat, in the caae of Mysore 77, PEPSD it is 60, Rajasthan 
60 and Travancore-Cochin 84. I have no grievance regarding the rationale o f fixing 
this number but what I am concerned about is the nimiber of memb<"r8 that are allot
ted. InapartysystemofGovermnentwhich we intend to work, if thf r̂e are two par
ties in a House where there are 60 members, if  a party has a majority of 32 members 
they will be entitled to form the ministry. I f  a membOT of the majority pai ty secures 
17 votes out o f 32 he is elected the leader o f the party and becomes the Chief Minister. 
Out df the 17 Members five or six are likely to become Ministers. These ministers with 
the support of the remaining 12 people will rule the destiny o f about 30 or 40 lacs 
0f  ̂ ^pie. This is the plight to which this representation reduces democracy in various
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States. I am told that Dr. Ambedkar is likely to concede some more seats to some o f  
these states. If the number is raised from 77 to 88 as he intends doing a party could, in 
that Assemhlj, with 46 members form the Government. I f  out o f this 45 |about 24 
people stand for a particular member he becomes the leader. I f  the present number 
o f  Ministers is sny indication, 6 or 7 are likely to become Ministers out of these 24. 
These 6 or 7 ministers with about 17 on 18 members will virtually control the destiny 
o f the State. This is not the system of Parliamentary Government that we bargain 
for. I f  this House is allowed to bestow more thought, if a select committee considers 
^ ese implications, the number of members in some o f these legidatures could be 
increased to 150 members, in which case we would establish a satisfactory system o f 
democratic Government and the Ministry concerned would not be subject to personal 
influences of the kind one might fear. It is from this point o f view that we want an 
increase in the number of Members in these four or five State legislatures. We lose 
nothing thereby. Of couree, one argument is that if the number is increased we will 
have to incur more expenditure. -Another argument is that we are wanting to provide 

j  more seats for our men. Both these are cheap arguments. Sir, the Mysore
‘ ' Representative Assembly was brought into existence nearly seventy years

ago, long before any representative body was set up in India. That Assembly had 3€0 
members and it heard the grievances and ccmplaints of the people from every ncok 
and comer of the State. It proved one of the most successfol Aeeemblies in India. 
The expenditure did not come to much because the daily aUowance paid to a member 
was Rs. 5/- to begin with and later it was Rs. 10/-. Nobody made a grievance that 
such a low' allowance was paid. It was a real representative body of the people. It 
brought strength and stability to the Government.

Sir, here we are reduced to the position of governing a State like Mysore , which 
was accustomed to have about 370 in the legislature, with 117 members, both Houses 
included. This is not a desirable development. After all, when we take upon our
selves to work a representative system of Government, it must be as fully and as 
satisfactorily representative as possible. Here we sit in Delhi, disregard local tradi
tions, disregard local opinion and scoff at things said with the knowledge o f the locali
ty, and go our own way with the strength of the Party discipline. This is not a very 
desirable way o f implementing the Constitution that we have so enthusiastically 
adopted.

The Minister ol State for Transport and Railways (Shri Santhanam); May I  draw
the attention of the hon. Member to the fact that according to the Constitution there 
cannot be more than one Member for every 75,000 o f the population ? These pro
bably are the maximum numbers whidi can be assigned to these States according to

Constitution.
Shii Hanmnantiiitiya : The minimmn is 60 and the maximum 500.
BSm Santiumam : No, no. Not more than one Member for every 75,000 o f the 

population.
Shri lyymmi (Travancore-Oochin): Even that is not given according to the pre

sent Bill. See sch^ule.
Shri Hanumanthaiya : I  am not suggesting for a moment that we must violate 

the provisions of the Constitution. We must do our best within the four comers of the 
Constitution. Let us give the maximum number of members to these small 
States allowed under the Constitution. What I suggest is that greater the number o f 
Members in the State Legislatures, the more stable will the Ministry be and greater 
the strength it derives. Here we are entrusting in each of these four or five States, 
the destinies of the people of that area to about eighteen to twenty people. That is 
not the result that we aimed at.

It may be a i^ ed  that the Governments of the States concerned have suggested 
these numbers. I f  the opinion of the Governments of the States was conclusive, 
then, there was no necessity for us to discuss this Bill here at all. Here w e are expect
ed to collect opinions, facts and figures from various Governments and from various

REPRESENTATICttl OF THE FEOPIB BILL



[Shri Hanumaaitbyaiya]

iouroes. We are expected to take an overall view of the matter. We are expected 
to take decisions with an eye to the future and with a view to make democracy work 
efficiently and satisfactorily. From all these points of view, if  Dr. Ambedkar would 
t^ e e  even now to allow this Bill to go before a Select Committee, it would come out 
with a much better shape and form.

Shri Bharati : Then the elections will be delayed. We are meeting again 
after about four months. I am also for the Select Comroittee, but look at the o ih ^  
aspect.

Shri Hanumanthaiya : I f  the Bill is referred to the Select Committee, at the most 
the delay caused might be about two or three months, that is tUl the next session of 
Parhament which meets in August or September. Bub these two or three months do 
not very much matter. Even now could Dr. Ambedkar guarantee that the elections 
would be held definitely in May 1951 ? Some time back in this very House, during 
question-time, he refused to commit himself to a particular date for holding the general 
election. Nobody would blame the Grovemment for holding the elections two or three 
months later. I f  it is a year or so one can understand. I^tead o f holding it in May; 
if  it is held in November or December in the winter season, nobody would misunder
stand the intentions of the Grovemment. It is quite clear that the Gk)vemment is not 
anxious to postpone the elections. The Prime Minister has made it repeatedly clear 
that he wants to hold the elections as soon as possible. The bona fides of the Prim© 
Minister or of the institution to which he belongs or o f the Minister who is sponsoring 
this Bill, are not questioned by anybody that they want to delay the elections. 
An important Bill like this should not be hustled through without giving us an 
opportaoity of considering the consequences o f the various provisions in it. We are 
as much interested, €is the drafters of this Constitution are or as Dr. Ambedkar, the 
Chairman of the Drafting Committee is, in implementing the provisions of the Cons
titution. But I  would request him even now, in the larger interests of the country 
-and in the larger interests o f the democracy that we want to work, to think over the 
question o f referring this Bilik to the Select Committee.

Sir, I  do not want to repeat arguments. I  support whole heartedly the points ad
vocated by Mr. Bharati in regard to the calculation of the population figures in th® 
Order published in the Gazette. I  wholeheartedly support the point o f view put for
ward by my hon. friend Mr. Tyagi in the matter o f representation. After all. Dr. 
Ambedkar who is sponsoring this Bill will forgive us if  some of us feel very intensely 
and sincerely for the people o f the villages. That was the lesson taught to us by the 
Congress ideology and by the Father o f the Nation. I f  we stand by these two teachers  ̂
Dr. Ambedkar should not get angry with us or caU us names. We are imbued with 
that psycholo^—  maybe he is right, maybe we are w ro^ . When we advocate 
the representation of the people o f  the villages also to the desired extent, we are merely 
doing what we beUeve to be in the interests of the country as a whole.

Shri Joachim Alva (Bombay) : Sir, may I  make a flubmifWTon ? My hon. friend 
referred to the hon. Law Minister. We have considerable regard for the hon. Mem* 
t>er, Shri Hanumanthaiya, but we have also considerable respect for the hon. Law 
Minister. What I feel is that the hon. Member made a few remarks about the hon. 
Law Minister which are not quite warranted, and I  would like him to withdraw those 
remarics.

Steri Kamath : The Law Minister can take care of himself.

Ilie»'^81iai7-Speaker : Mr. Hanumanthaiya need not have generally , but I  
t h in k ^  these things are taken in giDl h i nDir. I d3 nob think Mr. Hanumanthaiya 
meant anything wrong of the han. Law Miahter. The Lav Mi[iUfc3r ia 33 m i3h lik®! 
in the House that nobody can say anything against him.
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Yestardsiy, after Mr. Siathaaam m>vei the motion, I called upon Mr. Bhara^i 
to ap3ak. I forgot to placs bafore the Housa the amendments to this motion. I will 
do so now.

Some amendments are for circulation and some are for reference to Select Com* 
mittee. I would like to know the position from the hon. Members concerned.

Shri Barman (West Bengal): I do not want to move my amendment, but would 
like to speak.

Ur. Depaty-Speaker : He will take his chance along with others.
Shri Rathnaswamy (Madras): I do not also want to move my amendment, foot 

wish to say a few words.
Shri M. P. Mistol (Bihar) : The same is the case with me.
Shri Sonavane (Bombay ) : I would like to say a few words.
Mr. Deputy>Speaker : Very well.
Before proceeding further, I  want to make an announcement.

REPRESENTATION OF THE PEOPLE BILL 3035

ELECTION TO COMMITTEE.

C o u r t  o f  t h e  U iavE E S iT Y  o f  D e l h i  

Mr. Daputy-Spsaker: I havo to inform tho House that up to 1*30 p. m . today 
the time fix3i for rassiving nominations for the purpose o f election o f one Membtt 
to the Court of the University o f Delhi in the vacancy caused by the resignation o f  the 
hon. Shri K. Santhanam, only one nomination was received. As there is only one can
didate for th3 va3ancy I daclare Shri In lra Vidyavachaspati to be duly elected to 
the Court.

r e p r e s e n t a t i o n  o f  t h e  PEOPLE 'BXLL-^<mtdk
gft ^ w  fe y  ^  ^

H ^  ^  ^  t  ^  snw nr ^
^  ^  f  1 ^  %

^  ^  ^  ^  ^  ^  || 11

(population) ^  ^  f  afk ^  (sample census) % srr^
?5t 1 1 ^  ^  ^  ferr ^  3 r^  ^

I f ^ ? T ^ w f ^ % T l # 3 r F T  ^
# ?!Tf^ (logic) ^ 3TN (consistency) ^

(argument) ^ ^  sfNtenr (proportion) ^  %r

^ 4 ^  I  ^fh: 3m% ^  w 1 3 f h : 3 m r i f y R
sr : I

«ft f̂Mt : He is a doctor also.

^ ^  f  1 ^  IsTT ^  (logician)



^  ÊrrCt ^  ^ I snrr ^
(censas) ^ #3 aftr % «iihk ’R 5̂  ^  ^  sttt ftr^ J
^  s n w  ^  ^  11 ^  ft>^ 3^^ % ^t’T frsft f  s fk  ^  trfkfprf^ ,

^ ̂  3ffT ^  >3̂ +1 *T  ̂ f  13rnr rft ^ ^  ^
#T ̂ R% 3fk ft t *  ̂ ^ f ft» 3rRr

^  ^  ^f?r »fh: % TO T^ t  % fW  ^  ^fK
TO TO ’Tf t» ^  ^  ’ft  t  I ^  ^TT^ t' f%

wT^ ̂  ŝrnr 5^ fPT ^  ̂  sptf TT5!̂  ?r ^  #5 ^re% a r r o
^  'TO 1 ^  ^  srrf ’̂T̂TTf̂ n̂r •»ihn ^  ^  snnr̂  ^  f  afh: f̂ rft
TOR
s n ^  t  ^ 3 ^ T R T ^ ^ t  {^®  ^  ^  t  ^  ^  ^
^ * T ^ ^ 3 n ^ « < i R s ^  «̂Ki ^ ^ f ^ ^ i ^ 3 i Y ^ ^ ^ ^ 3 f t r * ^ k  ^ tt 
ftRHT f̂sR  ̂TO^F  ̂ I ^  ̂  t • ^  ̂  ̂  Î TTTt I 3fk

^  5J^^33RTf O T ^ ^ ^ n r ^ ^ r ? r n '^ f  I P̂«̂ »i 4 ^ « t»̂ Hi -ql^al ^fVapTT
r̂ <̂td 7̂Ji€t (Select Committee)  ̂̂  tot ̂  ft^> aftr ^  anft
Tfft 5Ft ^  ̂  11 'TÎ  (whip) TOT «rr, ^  tot
%  ^ j t f  ^ fj^ n r  1 ^ ^  ^  3TT '31HMI I 3FTT T O S T  ^ T T ^  ^  ^  ^SfPT ^  ^  %  + ^ » ll

g 1%  ̂ % =f^ ̂  ^  ^  f  I ^  ^ ^
r̂r̂  arrsf Pî «IP<d ^n: % t o  5 ^  ^pr^ ^

^  ^T?fTOT3ff ^  # T O  ^  ^  ^  ^  I ^  ^  ^FT¥ t  a f k  ^  ^  3TFT

f t  I T O  ’*ft ^  ^  ^  T O " ^JTHT =^fT^ t ’ 3 T k  f

f^^TT y^aff
%qRr|5RTT 5̂lflft > ft 1 TO^ ^  ft, I
f̂ TTÔ  60 miT # ̂ f̂ iiwr I ^  3mt tfTRyros %f^TNr^yrer%f^5fnr^^ 

r̂?r|Tft̂ I ^P+^^^^^raTf 
immii\ w<iP̂  ^ 1 ^
TO^ f̂ JTO ̂  TO TOTsff ̂  ITOT ?rff ̂  ̂ T^ I TO% ?Tff ̂ 7^ ̂ T^ ftr
^  f̂ TO % toW ^  (Directive principles) pTT t
^̂TT̂ (self goveraing unit) ^  qrro# fMt̂ â r̂  to ^ t̂tt

I ifnf ?rot ̂  ̂T ^  ^  ti ’tt ̂  5Jt  ̂TOTf^ (local authori
ty) n>ft3n^ I I [31̂  ^  TO qro^ ^  3ftT t̂ttt
r̂̂ roff ^  srfMFTT ^  f  ^  qrtf̂  ^  »ttj{^  arfwr ;rft f  i

3TtoR t ^  Htdl'Tilî  trfw T̂̂Tft (notified area committee) 
gfh: ^̂ r̂€t (Cantonment committee) % 3rfw^ % ^  TO ^
5# '!*'«*I (v illa g e  panchayats) ^  ̂  w  ̂  ̂  P̂TT t ^  55tr
^  ^ ^^nft T̂PT M̂ l̂ <?ft % Mpdfnp4 T^ f  I TOTT ^  1% TO" ^  ^

yst:̂  ^  ”?:#it 3T\t ^  5 ^  ft  TO ’TT \ ^  ^  ^  ?Tft * T̂^ai I
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^  arrr̂   ̂ stir «id<idi ^  r̂nr t̂nr ?ft
^ ^ T t^ iT i 3^  I O w n ' l l
%Ti3mr^^ qt̂  r̂sr%»rnft
^  ̂  n̂f>H ♦dfC '*iin? % 3TRT '̂ Hl Tî TT '̂ dl  ̂I

arkr^fV f^^iTT r’T T ^ ^ : ^ - ^
•rnr *r*rr ^ i anrr ^  ^  ^  ^  ^ 4̂* Rf44
^ ^ n rr^ ^ ^ r^ E R v ^  | i

^’Ti| ?T^ t  • ^  W  ^  ft?rr I

3rrTvt^T^^3rPTT’̂ T^^ I ^  ^  ^ti4»<ji
f  ?f if  3TTOT % ^  f  : % r -̂ 4«(<H Hŝ Îd ( ’ it̂ n’
^rsm  ^9,) 4 ^ f t  ?Tf tr^ arr^ îf ^  ^  11

(English translation of the above speech)

Shri Bhatt (Bombay) : Sir, the hon. Dr. Ambedkar has provided quite a detailed 
and forcefdl introduction to the Bill undw debate. In his opening speech he has made 
one or two points quite clear. I am, indeed, much surprised to hear such -ŵ OTdg 
^ m in g as they do from the mouth of an accredited logician and scholar of law of his 
eminence. He has pleaded that the BiU should not be viewed in the light as to where 
a certain argument holds good and where the same goes wrong. In some respecto, 
we have adopted population based on ‘sample census’ as the basis whereas in other case 
we have not adhered to it. In several instances, a^ain, this number has been deter
mined on the sole consideration of the general situation prevailing in a state. He has 
«truck a note warning us against any hunt for a real logic, argument, consistency or 
proportion in this Bill. According to him, they have done as they thought to be right. 
According to him, they are there to sense the real sentiment of Bharat and he claims, 
therefore, to have a fair knowledge of her pwple in all respects. Further, h® wants? 
us to accept this Bill because he maintains, it has been placed before the House after 
taking all the factors into consideration.-

Shri S(»ldhi (Punjab ): He is doctor also.
Shri Bhatt: According to my information, he is certainly not a doctor o f medicine,

I  have, however, only a few minutes at my disposal in which I  have to submit a few 
points. 1 feel surprised to find a logician of his eminence talkuig in that "view. Our 
wits simply faU to follow him. I f  we stick to census as the basis while making some 
observations, you may come forward to reject the basis of population in itself. Next 
i f  the plea of backwardness of a certain state or o f its special circumstances is ad- 
vanoed, you may not agree to apply that basis in that particular case. Your stand 
is that whatever has bi&en done by you, is the result of a very close and thoughtfal 
deliberation. Respectfully I may submit that you may come forward after a few 
months again to s e i  rectification of a certain error or om i^on in what you describe 
at present a measure placed before us after a deep consideration or pondering. I  
peraonally, too want the elections to be held soon. But let us be carefiil lest, because 
oftheseories for haste, an error resulting in some injustice should be committed* 
Firstly, we are going to have an experience of elections on adult franchise basis for the 
first time. Secondly we are proceeding with much haste and at the same time wish 
to accomplish things in every way. T&e officers and the hon. Doctor himself are so 
math occupied that they have been able to bring in this Bill only at the fag end o f the 
«888ion with the result that we have been subjected to have our say within three to  
four minutes only. It is much difficult to do so. We, however, feel helpless in the 
matter because o f the fact that Govenmient now is our own and we have to extend
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[Shri BhattJ
owe support to all their actions. I "wish to say that we had better refer this Bill to 
Select Cominiitee. Hiat can be done even now. Previously there had been one whip. 
Now it has been replaced by a second one and a third may be expected to follow 
at any time. I f  only it may appeal to the hon. Doctor, I would like to submit that 
elections will not be delayed because of referring the Bill to Select Committee. 
Elections cannot be delayed simply because the number o f members for the varioiBi 
l^datures is determined today or after four months. Elections can be delayed only if  
the electoral rolls take a longer time in preparation. That is a different type of work 
which will continue to go on. Like the Hindu Code Bill, you wish to hasten through 
this Bill. You want first to fix the number of members for the various legislatures of 
ilie country in absence of which, according to you, the whole work will suffer a stand
still simply because the Election Commissioner has no other work to do at the moment. 
Maybe that you are right. But all this does not convince me. Under clause 80 o f 
our Constitution, it has been laid down that one member for every five lacs of our people 
will have to be elected to the Parliament. But I find instances where provisions have 
been made for election of one member even for a population less than 6 lacs. The rea- 
Bon given is that it appears to them to be a right thing to do. I  have no wish to refer 
to other clauses o f the Constitution. I have neither any desire to state that the direc
tive principles of our Constitution also provide for furtherance of the cause o f the 
MnchaycUs which shall be the self governing units in themselves. The hon. firi^id 
Shfi lyag i has said a lot in this connection, but they do not come under local authority. 
Hieir field o f work is a very limited one. The powers now being delegated to the 
village panchayais or other villages governing institutions are no ordinary ones like 
those o f former days. The powers now given to them exceed much more than those 
invested in a notified area Committee or in a Cantonment Committee. Even such 
village ^rychayats have been by-passed in the present Bill and those representing 
them are receivmg no consideration. I  hope you will keep all this in view and do 
whatever is possible to be done in these directions. I do not want to take much time 
over discussion on this issue.

At one place it is laid down that occurrence of a voter’s name at two places will be 
a  punishable offence. It is, however, possible that he or she may not even know o f  
tiiat. In my own case, I have my family and business spread over four or five placea 
which I  have to visit fi^uently. It does not mean that I  have five wives. I have, 
however, to go to see my brothers and stay with them very often. I have even my 
own houses at such places. This way I  have to live at four to five places at different 
times. I do not know at which of the places my name has been included in the list o f  
voters. But even an error of this type renders me punishable. It is only after the 
preparation of the electoral rolls that I can give my preference of the place for voting 
purposes. There should be some arrangements to overcome this difficulty.

Now I  have no wish to draw your attention to other things. For me it will suffice 
to quote what Lord Krishan has sfiid in Gita in regard to the ‘atma* or the eternal 
soul. This is what he says :

Aahcharyavai pashycUi kaahehid anem'*

menjiing that some people view this ahna or the eternal soul as an article or tlmig « f  
wond^. Similar is the case with this Bill which, to be ^ o rt is a thing of wonder.

#  *TRT I ^  w  (houfio) ^
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t t  ^  t ar$ft̂ 5F ^ e l e c t o r a l  

rolls) ^  f , ^  ^  ^  ijfefeiig: (validate) fw  ^  i w  ^ ^ r̂r
<̂*11 g ^  3prt ^  ^  t  ^  ciw*(^w ^  ^  ^  ^

Iftr ̂  ^  ^ Hm«f.N f̂l fwrf^(reliable)
% q g r = ^ t

^  (voters) fI ^  t?
ftrp m%\ ^  ^ ^  q w  (per cent) an^
5̂T (Voters List) ^ i A ar^ & 3 r ? f 3 n # 5 ^

^  assurance) jt 5 snft ̂  ̂  wr^t^ Tt^ (Electoral RoUs)
^ I  ^3^ [<m\̂  (revise)fw ŝnwafk ^ q r  (objection)
^  ^  f^rr5RT^ ^ ^
^  9«T^ ^  v̂CFCTT ^  ^  ^ 'Sn̂ TTT ^  f+^ ^  •̂H5il'*̂ n
f % ^  fjRT q r ^ t   ̂W ^
2fft H sr^ t  3tj*5PW % ̂ ( c a t e g o r i c a l  assur
ance)  ̂̂  t  ^3^ ffT?:% ^ ^ f w ^  3ftT

^  3fk (realistic) ?r̂  ^  i

(qualifying date) fftr «ftf^ (qualifying period) ^
JHTT1 ^  ^  Tt̂  (electoral roU) ^  (realistic)
3RK ^  ^  ^  f
f̂ F gm^^^ftsnr \\\\ ^ ^  |3tt, fwpt ^  ^  (doubt)
wrm ^ I ^ n̂m?TT f  ^  \X (winter 51) %
^  irft ^nfip^ TT̂T t  ?̂TT | I SFTT fer*T ÎT K? #  |3TT ^
^  fifT g F i ^  t  ^  ? w  =f^TF5te^ t ?  3 T ^

3TT5^^^#^qj^Tn^ «n f% fkWRT%3i^

^  3fk5r^^^i% I ?if ^  # 3RR qf sn^t
^  ^  Rl 3frc ^

g ^ ^ f ^ q r  5Rf^ T^^rr^i ^̂ r̂ ytqjrfw q̂ fror (qualifying 
period) ^  i  ^  ift ^  ^  ^  | tsr?

^  W  qf ^  (rules) ^
qr 3ftT̂ 5T ^  p̂PT ^  ^  r<T»fwfeqr ^  ^

(basis) qr ^  «ftf^ f̂t w  t» ^  ^  ^
q ^  ^  t  ‘ ^  qrm ^T ^  t  ^  t  •

5TW, %ft5?r ?TTf*T \0 7U ^  ^  \o
(qualifying) fer (constitution) ^nfw
J3TT, 3fk fkqwR$v (republic) ^  ^  ts ^  » ifV̂



^  3 fi 2PW ?FiT % ^  ^  ^  ^  ^

ŝnî hBiPnr Wca? ^  ^  ^  di<!̂ ]ti ^  «iif̂ *0 
f e > ^ T O F ^ ( d i s p l a c e d p e T 8 o n 8 ) % ^ W T ^ ^ t »  ^

;yfr ^  ^  ^

%̂RTT W% ^  ̂  ^  Mit! »̂T f̂ Mi '̂ KT I
{English Tr<xn^t4on o f the above speech.)

Pandit Thakm Das Bfaazgava (Punjab) : Sir, I  want to draw your attention t® 
several important issues. I am aware of the feeliz^s of h.on. Members not to pass 
this Bill in its present form. The Bill in question has been brought before the 
House on the last day o f the present session, I  wiU not, therefore, take much time 
o f  the House and I  will co n ^ e  my submission to two points only. ,

Firstly, we have been asked to validate the electoral rolls which have been 
compiled so far. In this connection I will like to submit that taking into con
sideration the atmosphere and the circumstances under which these electoral rolls 
have been prepared, one feels that they are incorrect and incomplete. As for 
Punjab, I possess reliable information and I  am, therefore, in a position to say that 
only three lac6» of voters have been enlisted at places with a pojwlation of twelve 
lacs. In mohallas where 45,000 voters inhabit, only 7,000 haVt) been registered 
as such. Not even fifty pet cent, of the people have, therefore, been included in the 
voters’ list. Respectfully I may submit that, unless an assurance is forthcoming 
from the hon. Dr. Am be^ar promising the undertaking of a proper revision of the 
el32toral rolls prepared so far, to give necessary permission and to provide fuU 
facilities to raise objections as also that the names of all those who have bw n jl^ t 
out shall henceforth be included therein, I  cannot teU how great will be the difltt- 
culty in the way of persons like myself to convince the people that a particuto 
election is being contested on basis o f an absolute correct electoral rolls. I, 
therefore, respectfully call upon hon. Dr, Ambedkar to give a ca te g o r ic^  assurance 
as to a thorough revision of the electoral rolls and the necessary facUities to hekr 
all objections. Failing that I feel constrained to say that the election will be nothing 
but dishonest and in no way realistic in character.

Secondly, under clause 19, the provision in respect of the qualifying date a ^  
qualifying period have been made in such manner as to render these e^ tora l rcm  
as unrealistic. In this Bill, the 1st day of January, 1949 has been fixed as the 
qualifying date. In the first place, I  doubt very much if  we can hold 
tions in the spring o f 1951. In my humble opinion it is impossible to hold them 
before the winter of 1951. Conceding even that they will be held sometmie in the 
spring or winter of 1951̂  the proposal to fix 1st January, 1949 as the ^ a lify u ^  
date wUl be opposed to any principle. The hon. Doctor had himself said that m 
England, electoral rolls are prepared afresh every three months so that the elec
tions niay be conducted on as accurate a basis as possible. The proposed qualify
ing date will create a gap of two and a half years which^s rather too much. A 
person aged 19 wiU be 21 by the time these elections are held. This way aJl such 
persike wiH be bereft o f  the right of a vote on this basis. Agam, the qualifying 
peri^liB proposed to be the year ending the 31st Ifcrch 1948. Re^>ectM y I 
to sitiimit that this wiU mean an interval of nearly three y e m  which fact clearly 
shows that the elaetions held in accordance with such rules and under suon
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'OireuiMtwicos will be far from being realiatic in character for the rerj reason that the 
qnalifying period wiD in this case be three years behind. I  may cabmit tliat the 
work in q u ^ ion  ie o f  a colossal magnitude and involves as many as 17 crores o f 
voters. I can see the justification in not fixing 1st January 1951 as the date in 
question. But 26th Januar}’ , 1950 or 1st March 1950 must, at least, be fixed as the 

^qualifying date. The day our Constitution was adopted finally and the republicaiifc 
status of our countory declared, should have been commemorated this way here in 
this BiU. I, therefoi«, suggest that 26th January, 1950 may at least be fixed as the 
qualifying date. As for the qualifying period, there is no reason, why the 26^  
o f  Jufy 1949—the final date fixed in case of displaced persons, should not be the 
date for all others. Everybody including the Government want these particular 
elections to be conducted on the basis of as fair and accurate electoral rolls as poe- 
sible. Unless the t̂ n o snggestions made by me are accepted, there can be no hope 
o f realistic elections. I want the hon. Dr, Ambedkar to accept my two suggostiona 
before he c<Hnes forward to ask us t«  pass this Bill.

Shrimati Bennka B a j (West Bengal) : While I agree with the hon. Minister o f  
Law that this Bill on the Representation of the People should go through this ses
sion on account of the fact that the electoral roDs have to be got ready, at the same 
time I must acknowledge the fact that it is a pity that this Bill on which many hon. 
Members have much to say should have beeto brought on the last day of this seseiooi.
I  do think that even now, if it is possible, it would be better to extend the session 
by a day or two so as to give time for discussion of the amendments that have been 
brought before the House. In that case it would not be necessary for the Bill 
to  go to a Select Committee which would involve delay in the preparation of the 
electoral rolls. "

Sir, I do not want to take up the time o f the House. I have only on© point 
to make on which I  would like to have some elucidation from the hon. the Law 
Minister. According to sub-clause (6) of clause 20 of this Bill “  for the purpose 
of the electoral rolls first prepared under this Act, a person who is a citizen of India 
and has migrated from the territory of Pakistan into the territorj’ o f India before 
the 25th day of July 1949 ”  shall be included. But as the House is well aware 
there ix ve a large number o f migrants who have come over after July 1949. In the re
cent agreement that has taken place between India and Pakistan migrants can go 
back, if  they so choose to, up to the end of December 1950. Sir, I am on© of those 
wrho believe that mosfc o f those who have come over from Eastern Pakistan are not 
going back^ I  also believe that many of those who are waiting to come are not like
ly  to go back to Pakistan. But whatever that may be, we cannot estimate as yet 
what the total numbers of displaced persons vriio will remain as citizens o f India 
is going to be. I therefore feel that an avenue must be left open so that if by Janu^ 
ary 1951 it is found necessary to increase the number of seats suid include a numbw 
o f people who have a right to citizenship qualifications, it may be done.

Sir, article 387 o f  the Constitution says :
“  For the purposes of eleotiooB held under any o f the provisional of this Constitution during a 

period o f three years from the oommeneement of this Constitution, the population of India or 
-any pari thereof m ay, notwithslandmg anjrthing in this Constitution, be detemiinod in such mazk- 
ner as the President m ay b y  order direct, and different provisions may be made for |jdi£tooat 
States and for different purposes b y  such order.”

I  hope that this will be taken into consideration and that the hon. the Law 
Minister will give us an assurance now. that these persons who have come over 
from Pakistan aft )r July 1949 and who will not be going back by December 1950 
will become citizens with the right to vote in the next eleotion. The increased 
numbers must be taken into consideration and seats in West Bengal and Assam 
Allocated on the basis of the population before the elections take place.

I have done. I do not want to take up mere time except to plead with the 
iion. the Law Minister-  ̂again that in view of the fact that so many Hon. Members 
have so many points of view to put forward, i f  it U- possible to extend the session 

one day. I hope he will ask the Government to do so.
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Dr. Tek Chand : Sir, I  ha^e no intentiou to take muoh time o f this Hoxiso a l 
this stage. Many Members have already voiced their feejings that it was most in
appropriate that a Bill o f this importance should have been brought at the fag end 
o f the session and rushed through in the manner in which it is being done. It is not 
necessary to emphasiise this fact : it is self-evident from the manner in which tho 
whole thing has been and is being done. Of course it is no wonder that this is so, 
because we have of late been specialising in legislating in haste and repenting at 
leisure. This is only one instance of that formula v/hich Are have adopted.

Yesterday when the hon. Minister was speaking he referred to certain figure 
giving the population o f the various Provinces. I asked him a question at that 
time, Were these the figures o f 1941 or have they been calculated later ? ”  He 
said they were not the figures of 1941 but they were figm*es compiled later. I 
asked “ When ? ”  He said “  I do not know when they were compiled and how 
they were compiled. It is sufficient for my purpose that the figures have been sup
plied by the Census Commissioner and accepted by the President ” . Now I ask 
is that a proper answer to give with regard to a provision of a Bill which has been 
introduced in this manner at this stage and in this hot haste and about w*hich either 
the hon. the Law Minister has got no information or he does not wish to give ii 
{An Hon. Member : Shame). No doubt under the article of the Constitution
which Was enacted at a very late stage in the Constituent Assembly the President 
was given the power to issue a notification, which notification also, it appears, the 
Law Ministry or the Government forgot to have issued at the time of the introduc
tion o f the BiU and later on light dawned upon them and they thought, “ Well, 
there is this lacuna which wiD make the whole thing illegal and unconstitution
al ”  and then in hot haste got a nc^ification issued which was circulated only 
yesterday...........................

fihri Tyasi i They have given retrospective effect to the notification.
Dr. Chand : ...........to which Mr. Bharati has already drawn the attention

o f  the House.
It is said that the President has accepted those figures and that it is sufficient* 

But we were told all along that the President, of course, is a constitutional Presi
dent, he has no power of his own, no will of his own and it is the Prime Minister 
or the Government who have to advise him with regard to these matters and on 
that he has to issue the notification in his own name. Now, who is to inform ns 
as to when and how these figures have been compiled ? The Prime Minister 
whose duty it was to advise the President is not present here, and he has not spoken 
one word during the whole of the debate. Well, he is busy with other important 
matters. The Law Minister, the only Member of the Government who is here and 
who is in charge of the Bill, says “  I do not care, I  do not know how these figures 
have been compiled I ask you, is that the way in which a matter o f this im
portance, on which the whole elections are to take place— t̂he first elections in Free 
India— îs to be rushed through and is this the manner in which information is to ba 
supplied to the House ?

Shri Haamnanthaiya : That has become the fashion, as you said.
Dr. Tdk CSiand : I will not dilate upon that matter because the time is ver j  

short.
I will refer only to two matters, to one of which reference was made by Pandit 

Thakur Bas Bhargava. That is a matter of veiy great importance. In some Pro- 
Tinces pectoral rolls were prepared in 1948 and they were prepared in a manner 
w l^ht io  say the least, was most careless, unbusinesslike and slipshod a i^  in an 
atli#qihere that the whole electorate there is now grumbling. Take the instanca  ̂
of Bnnjab. The preparation of the elect<»al roll was done in 1948 and about 
six months ago these lists were published. I  and some other persons had the lists
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examined. People came and said “  The liets are so -wrong and yon are having elec
tions on these” . I  told them “ I cannot depend on that ”  and thoae gentlemen 
spent about Rs. 4,000 in buying the electoral roll—they are eo costly and heavy—  
and they have sent me the resulte. I have not got the figures here, but I  may give 
some idea of the figures* In a district of T^^ch the total population is about*
11,80,000 persons, where normally 3̂ ou have an adult fmnchise of about 55 to 60 
per cent, who ought to be the voW s and therefore the number of voters should 
over 6 lakhs, the electoral roll shows three lakhs and a few thousand persons. The 
effect of that will be that in that district, if this electoral roU goes through, then 
nearly half o f the qualified persons will not have the vote. That is one thing*

Then, in a particular town there is a very prosperous flourishing Christian^ 
community, all ^ucated, not unknown persons, not refugees who have come from 
West Pakistan, but who have been living there for generations. In one particular 
mohalla the number of qualified persons—they have counted and they have sent m© 
the names, parentage, profession and every thing—ought to be 325, but only 79 or' 
98 of those persons have be?n covered. Thej.’ arc not unknown pepgonfl. Many 
of them had votes in the pre-partition dâ ŝ and in the old elections.

In another mohalla, a very prosperous mohalla which my friend Mr. Sondhir 
knows, the number o f voters ought to be 4,500, w'hereas only 820 or 830 have been 
roistered. What are you going to do with this electoral roll ?

Apart from this inherent defect, the qualifying period has been fixed, 194& 
and so on and so forth. You are holding the elections in 1951—the first elections- 
in Free India— and you are going to have them with such electoral rolls o f persons 
who had the qualifications three years ago. Why are you sticking to that 1 Whal^ 
is the charm in that ? What is the magic in it and why should that date be there ? 
Why can you not wait, as Shrimati Ray said, for two or three days and give us some 
information ? But no information is being given. They say We must do it 
You did the same thing with regaird to the Hindu Code. Last year you introduced-' 
it. Two years have passed and where are we ? Similarly with r^ard to many 
other matters. I will not go on multipljdng instances. But that is the position 
now.

In regard to another mohalla I have been given the figures. It is quite a prosi- 
perous mohalla and a large number o f Scheduled Caste people are there. But 
m that eJectoral roll not a single one has been entered. With regard to those people 
what are you going to do ? They say “  There is a rule going to be made that persons 
whose names have been omitted can appty” . There are two lakhs or three lakhs o f  
them. How will they apply ? And what time will be given? Then they will 
say ** We want immediate elections. We give one week or a fortnight’ s time. 
Please come and apply” . Technically they may be following the letter of the 
law. But is that the way of doing thing? ?

This is only one instance. I have got numerous other instances o f this type 
and I will ask you to consider this seriously. You can pass anything you like with 
your party whips and all that where people will not be aUo^^ to speak. But I  
ask you is this the way of conducting the first elections under a Constitution which- 
has been prepared with so much care and which has been applauded all through. 
I  will ask you to consider these matters seriously and not to rush through these 
things.

Shrimati Bennk* Bay : I  would like to point to the hon. Member that the' 
Hindu Code BiU has been seven years on the anvil o f this Legislature.

Dr. Peshmnkh (Madhya Pradesh ): At this fag end o f the aeasion, Sir, thit» im
portant Bill is being rushed, rushed is hardly the word, it is being flashed at  ̂
atomic speed, at the speed of a hydrogen bomb as my friends say. I f  the hon^ 
l>r. Ambedkar is in a position or in a mood to listen, I would appeal to him^ 
I hope, hon. Dr. Ambedkar.. . . .  .(/nfeiTMp^ion).
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An. Hon. Mwalier : Let it go to the Select Committee.
Br. DedannMi : I  shall be very glad i f  some decision acqeptable to the Honae 

is  arrived at. I  hope hcoi. Dr. Ambedkar will at least once pay some attration 
-to the way in w h ^  the Bill is received in this House and what impression it has 
<^eated on the minds of the Membws of this House. I  Iuk>w , Sir, that he is very 
xmxious that the election should be held at a very early date and that we should not 
be open to any accusation that we are prolonging our own existence unduly. I  
am absolutely one with him, but there are so many things in connection with this 
Bill about which we have insufficient information and then there are so many 
iten)s to which we are going to be irretrievably committed, which are going to impede 
the procedure of the election and which is going to be unfortunately very unpopular 
not only with the Members of this House, but throughout the country.

Sir, wo have already listened to the speeches which dwelt upon the way in 
which the population figures have been arrived at. My hon. friend Dr. Tek Chand 
has already stated that there is hardly any basis on wMch the fibres had been pre
pared. Secondly, my hon. friend, Mr. Bharati has stated that in many places the 
number of voters is larger than the population residing there according to the 
Oensus figures. I  submit all these things disclose a vory fundamental defect in the 
whole procedure.

Mr. Speaker : Order, order. I  find that we are unable to hear anything o f 
the hon, Member’s speech.

Dr. Deahmnlrh! Then, Sir, I would also like to invite the attention of the hon. 
Dr. Ambedkar whether it is really in the spirit of the Constitution that this Bill 
has been framed. Now a good many of ray friends have already analysed the popu
lation per seat in the various states. According to the Constitution 75,000 is the 
minimum for which there should be one seat. Does it not mean that for one seat 
the population should be somewhere near about 75,000 ? Does it mean that we 
can put even 5 lakhs, if the House or more so the Government wants it ? Would 
it be fulfilling the Constitution either in the spirit or in the letter to have an ab
normally large number for each seat in the Legislative Assembly ? For instance, 
we find Madras is having 1,80,000 and this comes to near about times at least 
o f  the minimum number, that has been stated in the Constitution. I do not know 
if  anybody would like to take the case to the Supreme Court, but 1 am sure it is not 
imagining too much that the Supreme Court would be inclined probably to hold 
that the number is unreasonably large. Then there are also certain other technical 
diffioulfcies which have been pointed out and then, Sir, since we have House 
o f  the Peoples arranged on a definite ratio of population, why not do the same so 
far as the States are concerned ? That would have been something reasonable 
and that would not have created so much heart burning in the minds of the 
Members o f this House. Of course, I know that there are two difficulties we have 
got to face. On the one hand we have to have 60 as the minimum and we 
cannot have a lessor numb?*r than that and We have the difficulty of not 
exceeding the maximum provided viz., 500. I can see that there is this difficulty 
but there are states in which this difficulty does not arise and if it is possible 
to give one seat for one lakh of population, to Rajasthan, Orissa and Punjab, 
I  do not see any reason why Madhya Pradesh, West Bengal and some of these 
other States could not have seats according to the very same ratio. My hon. 
fidend; Dr. Ambedkar stated that he has tried to work upon an “  integrated 
multiple ” , as he caUed it. I do not see what particular advantage there is in that. 
I  do nob S33 why instead of havin'? 203 which is the number which would be 
calculated according to the multiple, we should not have 210 or 220. I  
do not think that there is any great advantage secured by having recourse to or 
basii^ oo^fisions on the so-called ‘'integrated multiple” . After all mathematics 
is a l^^ng whi(^ is a matter of calculation and if only it is to be worked to 1 or 2 
decimal places, I  do not think anybody’s interests will be harmed. It is only for 

•̂ he sake of saving something on the calculations that my learned friend has done
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sway with the nnifOTm bodies brought in the “ intejgrated multiple'*. Resorting ta  
the “ integrated multiple”  looks to me like cnUing off the head for saving cox 
shaving it. So, Sir, I  snbmit and I  hope if the Bill is likely at all to be proceeded 
with that he will accept my very earnest submission so far as Madhya Pradesh is 
concerned and give us 203 seats! The argument I have heard being advanced is 
that it is the State Governments which have approved these figures. With all 
respect, Sir, I  would like to suggest that the less we depend upon the governments 
o f the States, the better it would be. What is the position of the Members of Parlia
ment ? Are they to be ruled by the State Governments even so far as the Parlia
mentary representation is concerned, without any consultation with them whatso
ever ? I think that this is a ridiculous position which, I am sure, no self-respecting 
Member of this House is prepared to tolerate. I f  he thinks that the suggestions 
made by any State Govermnent are unacceptable to him and if  every Member 
o f  that particular State sitting in this House is o f the opinion that the number given 
is inadequate, I hope, Sir, the Leader of the House would be pleased to accept that 
amendment and kindly agree to the suggestion made. Otherwise, it would mean 
that the State Governments not only rule in the States but they are indirectly 
capable of ruling even this Parliament because Members o f this Parliament have no 
wisdom to put forward or consider any proposal and it is the State Governments and 
their secret communicationB to the Government of India which ought to be res
pected more than the views of the hon. Members o f this House. I think this 
would not be a tolerable or an acceptable state of affairs.

Then, Sir, this BiU has so many important features that to rush it through in 
this way would be really most unpopular and gainst the wishes of so many Mem
bers of this House. The procedure for the delimitation o f Constituencies is a very 
vital matter. Nobody would like this to be determined in a haphazard way. As 
I have said in my amendment, there should be a Delimitation Commission on which 
you may, if you like, have the members of the Election Commission but also, p ve  
some representation to some representatives from the States so far as the delimita
tion of constituencies of that particular State is concerned. I f  you do it from 
Delhi or in some other way, there will be a lot o f dissatisfaction and I  think it 
would be wise to avoid this avoidable dissatisfaction. I think, so far as the 
delimitation of constituencies is concerned, it should not be left only to the Presidfflit 
which is virtually leaving it to the Election Commission itself b^ause, there is no 
possible contact with the real representatives of the States, except the present 
GovOTnments of States. We know what popularity the present State Governments 
©njoy everywhere. They are very popular in some places they are equally 
unpopular in the rest. Their views do not necessarily represent the popular views. 
From that point of view, I suggest that delimitation of constituencies or fixing the 
n u m b e r s  o n  their recommwidations would not at all be proper or correct. We have 
also to find out what the Scheduled Caste population is going to be. In fsict, I  
do not think that we can base any conclusions on the population figures which you 
have got. I respectfuUy submit that we will have to wait till we have a proper 
census. Then alone it would be possible fcH* us to know, because we know we are 
not living in normal conditions. There have been tremendous convulsions on two 
fronts and this has affected the population not only in the States which have had 
these troubles, but in the rest of India also. There are so many problems which 
have come to the forefront. I do not wish to take up more of the time of the House. 
There are many things that I would have liked to say. Apart from the question o f 

' delimitation of constituencies, only some o f  the qualifications have been stated here, 
and it is stated that they are not exhaustive- . I f  we look at the disqualifications and 
compare them with the disqualifications provided under the Govt, of India Act o f 
1935 you will find that there are important omissions. Are you for instance going 
to permit a man who is imder a death-sMitence or a sentence of transportation to 
vote, supposing his name is included in the voters’ list 1 There is nothing to show 
that he will be disqualified from voting. Of course, we have got a spacious pro- 
vitton for rule making. I f  we want to provide for the disqualifications, all the
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p>r. Deshmukh]
.^squalifications ought to be stated. This should not be left in the unsatisfactory way 
in which it has been done. Moreover, we have not got to wait for long so far as 
the census is concerned. We are already in 1950, and if try to expe^te the censns 
. a little bit, it may be possible to hold the census in the latter part o f this year or in the 
earlier part of 1951.

Shri Bharati : It will take three years to get the lists published accordi ig to 
'the Constitution, it will have to be published.

Dr. Deshmukh : All that wo want is the population figures. I feel sure it would 
not take such a long time as that. I submit there should not be any hurry in regard 
to  this Bill. I respectfully suggest it should be referred to a Select Committw. 
This House has always been most responsible to anything that comes from Govern
ment and I do not think so many Members of this House should be rubbed on the 
wrong side by pressing that this Bill must be passed today.

Shri Hossian Imam (Bihar) : Sir, my task has beenT greatly lightenv^d by the 
speeches of my hoa. friends Pandit Thakur Das Bhargava and Dr. Tek Chand. It 
has been rightly pointed out that when we are fra.ning rules, in this Bill we should 
not live so much in the past as to fix the qualifvnng period at 31st March 1943. 
Elections are not likely to be held before 1951. That period might have been 

-quitd appropriate when it was considered that elections will be held early in 1950. 
But, now that we know the realities o f the situation, I tliink the hon. Minister 
should consider and change the dates to a more recent date. I would personally 
suggest 31st December 1949 as the qualifying period and the qualifying date sliould 
be 30th June 1950.

I  have only two more complaints to make. In this Bill no provision has been 
made as to how the constituencies are to be delimited. Do we want to have single 
seated constituencies or multi-seated constituencies ? Nor has it been mentioned 
liere whether we are going to have proportional representation or the distributive 
voting or cumulative voting. All these essential factors which we, as a legislature, 

. are entitled to consider, have not been brought forward before us. We are fram
ing at the moment a system for our elections. What is the desire of the House ? 
D o we wish to have that anomaly of the British electoral system by means of whrdi 
minorities in a three-cornered contest can get a larger number of seats in the House 
than the voting recorded at the elections ? As you know, in France, they have a 
system of second baUot. Unless a man is able to get the majority of votes of the 
Sectors, he is not declared elected. I t  is not the case here. In a single seat consti
tuency, what happens is this. A  man may get forty per cent o f the votes ; another 
may get 35 per cent and another 25 per cent of the votes. A man getting 40 per cent 
gets elected. For this reason, I wish that there should be a Select Committee to 
ascertain the wishes of the House as to how we wish to be represented. Even in 
the rule making powers under clause 28 ; no mention has been made about the 
basis on which constituencies would be delimited. This, Sir, is one of the glaring 
examples of delegated le g a t io n  to which I and other Members of this House 
liave been drawing attention. It is the tendency of the Executive to arrogate 
powers to themselves and leave the legislature to carry the blame. I refer to clause 
16. It is one of the beauties o f drafting. I refer to sub-clause (c). No mention 
is m ^ e  as to what Acts have been saved or cancelled. It is stated as follows :

.if?-'
‘ , ia for the time being disqualified from voting under the provitions of any law relating to 

practicee and other offencee in connection vfith §Uctiong,**

Would be possible for the Law Minister to make a specific mention of the Laws 
-w toh  h i wants to apply so that the Houro may know what we are entering into. 
We are kept in the dark. We do not know what the disqualifications are going to 
be. They are not specifically mentioned. There are two courses open to the hon, 
Minister, either specify' them or to specify the Act or the Rules. But, 1 do not

.;3 0 4 6  PARLIAMENrARY DEBATES [1 9 tH  A p L. 195 0



think Rules will apply, because the wording is “ law relatmg to ----- ”  Thwefor©
Rules and Regulations framed under any law will not apply. It is stated that 
any law relating to oorrapt practices etc. will apply. I  do not know whether in 
Part B States there are any laws in existence for this purpose.

I also mention the fact, Sir, that as far as I know in fixing the number of seats 
for the State Assemblies, Provincial Governments’ views have not been taken into 
account. At least my State, I know, was against such a small House as has been, 
provided by the Law Minister.

Here is one point o f omission which I am sure the hon. Law Minister will clari^ 
There are IS Ministers in the Cabinet to-day—^Ministers, Deputy Ministers and 
. Ministers o f State— and they all reside in Oelhi. Under the rules they will not 

‘ ■ be qualified to be voters in their own States—as they have been living in Delhi
during the qualifying period. How are they to stand in their constituencies ? It is 
possible that a man con be an elector for one constituency but still he can stand in 
another constituency but a man who has been living outside the State, how can he 
heoome qualified for being an elector and being voted for in his ot t̂i constituency ?

Shri Eamath : He may have a dwelling house in that State.
Shri Hossain Imam ; That must be in their personal names. The wording is 

**Has been ordinary resident in a Constituency for not less than 180 days during the 
qualifying period” .

Shii Syanmaiidan Sahaya (Bihar) : They will be treated as patients residing in 
a mental hospital.

Shii Hossain Imam : I mention this as an argument that this Bill should be 
referred to a Select Committee or at least two days’ time be given to the house to go 
through it so that we may sit round a table and decide it. It is not a thing to be 
hurri^. Then the system adopted for bringing the census figures nptodate may not 
work properly because you can not have this system apph^ to each constituency 
and part of the constituency. You have to divide up the State into a number o f  
<K>nstituencies o f as equal a number of voters living in it as possible. This over aJl 
picture that the Census Commissioner has given you cannot be projected because 
Hie circumstances in «dl the places are not similar. There are places where displaced 
persons have gone and urban areas have increcwed enormously and rural areas have 
•decreased. All these make it imperative that the system o f adopting Article 387 
instead o f 327 of the Constitution is not very good and I would much rather have 
gone on with Article 3i:7 where we could rely on the last published census figures; 
modify it for certain purposes if you wish but you must have a kind o f  integral num> 
ber that it is to be increased by 8 or 10 or 15% but to give a block figure for the whole 
State does not help. It does not make the work of redistribution o f that population 
to the different constituencies easy. No method is available to us to find out whether 
this figure is correct. I would have preferred that we should have waited for the 
next census rather than be in a hurry; if possible expedite the census in India, make 
it  January and get the figure rather than do this.

The Prime Minister (Shri Jawaharlal Mehru) : My colleague, the LawMinis- 
i« r  will deal with the various points that have bwn raised in this debate but I would 
just like to say a few words on behalf o f Government to remove some misunder
standings in regard to this Bill. It is not our desire in regard to this measure or any 
other measure that there should be an appearance o f hurry or being pushed through 
without sufficient debate. The facts are rather hard and the facts are these. If 
we are to stand by our repeated commitment that the election should take place 
at the latest by the spring o f next year, i.e., within a year from now, then there is 
no alternative for us but to take some measures, some preparatory measures, in 
regard to the coming elections and those measures cannot be begun properly unless 
such a measure is passed now. This measure is by no means a complete measure,
. and many of the critidsms that hon. Members have advanced are perfectly justified 
^r would have been justified if it was a complete measure. A fuller measure will
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[Shri Jawi^arlal Nebra]
eome up dnzing the next session before the Members, for them to consider and com
plete it but those things that appear essential to decide, so that the election machi
nery could function— that elections might be held within the time which we had 
■toted previously— compelled ns to bring this measra^ in this form at this stage* 
A fuller measure will come later. The House has therefore to choose—  it is an un

* comfortable choice—between doing something which might delay the whole election 
procedure and the election to the end o f 1951. For my part I  think it would be 
exceedingly unfortunate if those elections were delayed so long. Government stands 
com m itt^ and it might rightly be said that Government have sought a way out of 
their commitment and an excuse to delay matters or even it m i^ t  be said that this 
House wants to carry on longer than it need do when it can have earlier elections. 
The sooner we have elections under the new Constitution, the sooner we get going 
fully. Therefore it does seem very important that the elections should be held at 
the very latest by, let us say, April next year and not later.

Now hon. Members have mentioned the census repeatedly and said it might 
be expedited. Census is an exceedingly complicated affair and you cannot push it 
about this way or that way. Even if you have it a month earlier, it cannot affect 
the elections unless it is held long after it. For my part, I attach so much impor
tance to our holding our elections in the spring of next year that I am prepared to 
postpone the census and not elections. It would be a hard thing to postpone a thing 
which always takes place at a fixed time— every 10th year. It will rather upset the 
statistical arrangements and many things which take place at periodical intervals. 
Nevertheless it is preferable to postpone the census or not have the census at the 
fixed lime. Because from the political, economical and from the point of view o f a 
healthy development of our lives generally I consider it o f the g ^ te s t  importance 
that elections should be held by April next. I f  that position is accepted by the 
House, then certain consequences follow and the consequences are that we must 
go aheaui with the preparations for these elections from now on. We have done a 
good deal o f course. The State Governments have done a lot and we have done a 
lot but certain barriers come up and those can only be removed by some such legis
lation and if my argument is correct, some such le^slation —  not a complete legis
lation, which can be completed later— has to pass through now.

In regard to some points raised by hon. Members there can certainly be two or 
more opinions and to suit the conveniences of the House, for a little further consi
deration to be given, we shall sit to-morrow and give that consideration.

Shri Hanrananthaiya : Sir, the feeling in the House is, not for the postponement 
o f  this measure. They want a Select Committee so that the various amendment 
that have been given notice o f and various proposals made may be coolly thought 
out.

Shri Honain Imam : Sir as we did in the case o f other Bills, we might have a 
meeting—  of all those Members who are interested in this matter—at 9-30 in the 
morning to go through the amendments; and the House might sit in the afternoon 
at 2-30 and conclude the Bill. That is possible.

Stari l^swanstti Das (Orissa) : To spring a surpriae at this hour o f the day is 
ewrtainly difficult. We have requested the Gbair to give us an indication o f the "tim& 
jthat it is necessary for legislation and we were told that nineteenth is the date. 
ISierafore we had made our own arrangements till the 19th. Speaking for myself, 
I  am starting this night and I  have made arrangement for myself because I have 
been here for nearly 3 months. Nonetheless I must frankly confess that the people 
outside or perhaps even in this House would feel that we are opposed to an earlier 

♦lection. We are as keen as the Government and the hon. Prime Minister for a 
Y erj early elwtion. W « do not want to make any delay in this regard. My 
appr^*hension is that the persons responsible for this work will put all tho spokes
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in the wheel thus force the haads o f the Prime Minister, the L av  linmster and 
the Government to brii^g such measurss at the fag end o f the session every time. 
Speaidng for myself, I  strongly feel that these things could have been foreseen by  
the ofi^cials in charge o f the elections. I  do not know how the Prime Minist^r*^ 
annonnoements could be fulfilled at the pace that is being followed by the officials. 
As regards delimitation o f constituencies anyone with experience of elections 
Would have known that it should have been undertaken at th3 earliest possible 
date. I  have a claim to know from. Government why they should not take 
to tftslr the who are in charge for not having brought these things to their
notice. I  have been asking Dr. Ambedkar how he can carry on these elections 
without any idea of the delimitation of constituencies. That is beii^ done in the 
Buropean countries. We are putting the cart b'^fore the horse. That is how we are 
proceeding. What should have been done a year ago is thou^t o f now. 1 know 
the Ijfinisters are sincere to their professions. We are all anxious to th^t the 
eloctions are conducted. But why is it that the elections are being withheld 
definite all this anxiety ? It is because of official indiflfOTence. I  make bold to say 
that they do not know their own mind, they do not chalk out their progra i^ e  
o f  work. When alections in Bengal were announced I thought it was not possible.
I  said so openly and plainly............

Shri Hanmnaaihai^ : Why blame the officials, when the Minister concemod 
can command their services ?

Shri Biswanath Das : The Ministers have got their avocations. They are 
busy people: they have no rest. Therefore the persons responsible for it have to 
shoulder the responsibility. The hon. Prime Minister will forgive us if  we say that 
while having full confidence in them we are unwilling to extend that confidence to 
the advisers who surround them, because we feel that they should have seen these 
difficulties, experienced as they are. They have conducted so many elections ^ o r e  
now. I f  you look into the past records you will find that delimitation o f constituen
cies is the first and preliminary work. How on earth can you have an electoral roll 
prepared without the delimitation o f constituencies ? As regards electoral rolls 
you have seen how difficult is the situation to be faced. There are so many diffi
culties which I hope have been taken note of.

Shli Bharati ; Is it not necessary that you must know the number o f persona t

Shri Biswanath Das : Every thing is essential. No one disputes that. I 
acknowledge that and I  agree with it. There are so many difficuha^.; there are so 
many objections but where is the time ? Therefore t-ake aJ the power necessary. . .

' Bfc. Deputy-Speaker : We are still unable to know the hon. Member’s mind • 
The hon. Member cannot stay beyond today. Does ho want to go away or no  ̂
and what does he want the House to do1

Shri Biswanath Das : A Bill o f this iiui>oi*tanco .should go before a Select Colri- 
mittee. I for mvself do not see any difficulty or how the work will bt- impeded if the 
parsing of this Bill is put off for a month cr two. The whole thing conkl go cn b y  
executive action or you can issue an Ordinance which is provided under the law. 
Let the work go on for two months and thele will be no difficulty. We will l>e 
committing the gravest blunder of our lives if we rush through such an iniportant 
legislation without due dohberation in spite of having all the convcnienecs that are 
available to us under the Constitution.

The Minister tor Parliamentary Aftairs (Shri Satya Narayan Sinha): So far as 
Government is concerned we are prepared to extend the session till tomorrow.

Hon. Members : No, no. That is not what we want.
Mr. Daputy-Spsaker : I have got a list. Ten Members have spoken. At the,, 

rate at which hon. Members have been speaking in one hour another ten Members 
can speak. Therefore we w ill practically  exhaust ail the Members who have so far
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[Mr. D*pwty..Bpe*ker)

n fin  to speak. Assuming that this Bill is reierred to a Select Committee w^at l 
you are going to do. I f  the session is extended till tomoiTow (Some horn 

: No, no.y and the hon. Law Minister is more aoccuumodating, thfiy f»a  
rbuBd a table tomorrow morning. We can assemble here at 1 o ’clock ajid finush 

^  bufiinese, Wcmld that not b6 better?

Afl regards delimitation of cbmrtituencies some Commission may be appoiht*?d. 
Aftor idl it is left to the President to do so by order. As regards addttioOB to the 
«^elor^TollBit cmti always be done............

Sbri dlMlttiaii«m : ClAiiae 25 providea for that.
Ifc. Depllty-ftpeiflttiP : This Bill gives the power. We are not likely to m<»et for 

fttltiitbef three or Idtir months but meantime the Government should go on with the 
Virfod6 Ste^. It is not as if the moment this Bill is passed every thing will be done 

A fla.t mjm the Centre. That is not the object of the Bill. Let us sit till 6 or 7 
tO ^y. Let Members make their suggestions for improving the Bill and to- 

ffibitow we wfll meet again.

Silri S o n ^  : liBt it go to a Select Committee with the request that their report 
lie given within one month. After that an Ordinance can be issued.

[Mb. Sivakj&b in the Chair],

: !fhe best thing is to meet iti a special sesgion.
Htei Tlnmnuitttha^ : Sir, Mr. Deputy-S^akor was j^eased to make a suggestion 

tliit tb»M oi»e miby sit to^monow so tlmt M ^bers who are interested in the provisions 
o f the Bill d^uss maitters with the Law Minist^. This morning such a pro* 
0«dilr« took i^aoe emd the Law M in i^ r was not able to devote his time and attention 
to all the ol^eetions which were raised* In true demooratie fashkm let this impor- 
tiiit BMi be referred to a Select Committee as is usually the ease-----

Some Hon. Memhets : Yes, yes.
Shri Hanumanthaiya : There we will be able to thrash out matters fully. There 

is coHipeTlihg nece«ttty to do so and I beg of you, Sir, as the custodian of the rights 
o f the House to help us in sending the Bill to a Select Committee,

fihli M. A. A m n S tt (Madras) : Sir, let me speak in my other capacity. It is the 
^ m l  desire o f  tl^  Hoiase that we should make this Bill as fool-proof as pc^bkj, 
because the future elections will depend to a very large extent on the delimitation 
<rf coilBtituencleB and on proper enrolment not only in the States but also for the 
Centre. It also depends on the number of seats to be allotted to the various State 
Assemblies so that it may be workable and a handful of the Members there may not 
join together and run the show— because as a majority or as a party sub-majority 
and 80 on, ten members or so can rule. Sir, all t^ese objections have been raiaed 
when you were not here. Hon. Members have contributed richly to the debate. 
Thfltto are other Members also who have their own suggestions to make. What I 
suggest is that as between a reference to a Select Committee and thrashing out these 
matters informally by sittii^ togeth<«*, as the hon. Member Mr. Hanumanthaiya said
that the hon. Law Minister was not accommodating............

Shri Hanomanttiaiya : I did not uso the word accommodate but I said it 
ymB {lot poaiible for Law JVtinister to meet and talk to everybody and to go into 
e v «^

Sbri M. A. Ayyangar : I withdraw the words not accommodating ” , but I 
tmderttood that ho w m  not satisfied with the way in which the hon. Law Minister 

agreeabie to accept his amendment.
t t l i  HtoiW yitiiabA : l^ a t ia right.
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Shri M. A. Ayyangar : But, after the speech'of a number of  hon. Members
here, I am sure the hon. Law^inister has hari time to consider the various matters. 
We can sit together toraorrow. . . .  Hon. Members : No, no.) That is my
suggestion. The hon. Prime Minister said that we will be stultifying ouwelves In 
view of the various assurances already given. (Non. Members : No, no.) “ No, a c”  hUB 
to come from tiie public outside. {Interruption.) Therefore, we do not wunt to 
create an impression that we are trying to stick on here wiliout a &e6h election. 
At the same time we do not want to rush through this Bill without taking n c^  o f  
those amendments that may, likely, made. K  we adjourn and sit at a Srfect 
Committee, I am sure we may not be able to spend more than one hour or two in 
the Select Committee. What I suggest, therefore, is t^at though formally a moiaon 
for reference to Select Committee has not been moved, we may sit around a table 
and consider whatever amendments have been suggested ^  liiear metits and incor
porate them if necessary. We may adjourn and contiswe the proeeediiigs tomoffow.

The Minister of Law (Dr. Ambedkar) : May I explain a fsw things, Sir ? May I
intervene in the debate to deal with this point about the Select Committee t

M r.S p ea to : Yes, 1 am not in touch with what happened during my absesice 
from the Chair, but I have got a sufficiently fair idea of it from what the hon. Be^ifty- 
Speaker has said and from the reception of what he said just now.

As regards the ui;gency o f the matter, I  myself do not feel competent to  eipeeiss 
any opinion, because Z am not in touch with the preparations o f 
and their estiaiates as to the time ttey may require for holding the next eteetions. 
It will all depend upon the estimates which one makes as to whra the next eleetions 
are hkely to be held at the eariiest possible time. I f  it is an estimate that the eiec. 
tions are g (^ g  t/o be held, say, in March-April 1951, liien of course one would be 
inclined to think that thwe is justification for having this measioe enacted as eariy 
as possible. But if it is the estimate that that is impossible as stated by some fieople 
thOT apparently there would be no hurry about it. {Hear  ̂ hear,) 1 am not ^zppes* 
sing any final opinion. Of that the Qovemment is really the best judge, w  far as, 
at least I am concerned. Perhaps hon. Members are better in the know of the situa
tion than I am. So, one could appreciate the demand for a Select Committee which 
means only an earnest and a pressing request for a quiet consideration o f all ths va« 
rious provisions. That is what it really comes to.

Dr. Amiedkar : There is no moton for a Select Committee.
Shri Bharati : There is a motion.
BIr. Speaker : I f  a motion î  required, a motion can be immediately allowed. 

That is not really the objection. We are here for putting through aa best work as 
possible, and if there be any technical difficulty we shall see that we remove that 
difficulty, but we will not allow the case of justice and equity to be defeated.

But my mind was considering it this way. It seems hon. Members are anxious 
not to sit tomorrow. {Hon, Members: Yes, yes.) I was myself thinking that, i f  ws
can sit tomorrow and even the day after.......... {Hon, Members: No, ao.) That is a
matter for the Members to decide. Then, the better procedure woidd be to the 
discussion now and take advantage o f the time at our disposal, meet this evening 
and tomorrow morning informally; and tomorrow, instead o f  the House masting 
at 10-45 we may sit later at 1 *30 or 2 30. I am sure, if  the matter is thrashed out 
in an informal atmosphere whieh is as good as a committee atmosphere, veiy pro
bably the actual passage of the Bill in the House need not take long. It would be 
that instead of a formal Stile<;t Committee, practically the whole House would be 
going into committee and each Member would be having an oj^Kirtunity to aatiafy 
himself that he has placed his viewpoint before the Government.

flhri Santiiatoam : May I suggest that the Select Committee may he i^ofaited 
jast now with itisfcruotions to report by 12 o ’dock tomorrow ?
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Some Hob. Members : No, no.
19m Santhanam : The Select Committee may consist o f a fairly large number 

thirty or forty, o f those people who are very keenly interested and who want to presa 
certain amendir^ents. Tomorrow we can discuss the Select Committee proposals.

Hr. Speaker : Whether it is a fonnal, technical, Select Committee or an informal 
meeting of thirty, forty or fifty Members who want to have their full say in the 
matter, all that I  am keen about is that, everybody should as far as possible be given 
an opportunity to express his own views and the difficulties he might be feeling. I f  
that is done I think our object will be served. I think we may adjourn just now and 
meet tomorrow at about 2 ■ 30.

Br. Ambedkar :  Sir, I think it is desirable that I  should state to the House 
exactly what a Select Committee will be able to do and what ifc will not be able 
to do. I  think it wiQ be wrong on my part to agree to any such motion leaving the 
House in darkness as to what is possible to be done by a Select Conmiittee and what 
is not possible. I  think my remarks might also enable the House to decide whether 
in view of the points that may remain open for discussion it is desirable to have a 
Select Committee.

The first thing I  am quite certain about is that the Select Committee will not 
be able to alter the provisions regarding qualifying period and qualifying date. I 
am quite certain in my mind that however desirable it may be, it would not be pos
sible to do so, for the simple reason that we had taken a decision in the Constituent 
Assembly, as every Member o f this House will remember, that the elections will take 
place at a certain time, and under that Resolution directions were issued to various 
States to prepafe their electoral rolls. Most Members o f the House must have noticed 
a statement which wels recently published in the SicUeaman or the Hindustan Times 
<^ting the progress which the various States have made in the matter of the pre
paration of the electoral rolls. Now, those electoral rolls prepared by the various 
States were made on the basis of the qualifying period and the qualifying date.

Obviously, unless the House comes to the conclusion that the labours which 
. have been devoted by the various States to the preparation o f the electoral roll 

ought to be thrown overboard {Shri Sondhi; Who says that.?) and that we should 
in this Bill fix a qualifying date and a qualifying peiiod which would be much nearer 
the preparation o f  the electoral roll than the existing ones have been, it aeems 
to me absolutely clear that it would not be possible for the Select Committee or 
or me to accept a new qualifying date and a new qualiiying period.

Shri Sondhi : Can we not have supplementary lists ?
Dr. Ambedkar : This question was put to me in the mdming. I was asked as 

to what would happen to those who come o f age, that is to say, who become twenty, 
one, after the present qualifying date.

Shri Sondhi : What about those who have been left out ?
Or. Ambedkar : I  am conscious of all that I have been saying. Please let me 

go <HL<
I  had the matter examined by the Election Commissioner and my Ministry* 

The question is as to how much labour would be involved in the preparation of this 
supplementary electoral roll which would contain the names of persons who have 
«ome of age after the qualifying date tlmt we have fixed. I  am told that the number 
would be quite enormous. It would involve new work. We would have to have 
hew machinery in addition to the one that would be necessary to revise the rolls

• th ^  feave already been prepared. This additional burden would certainly have ihe 
e f f ^  of postponing the target dates for certain stages that we have fixed. Therefore, 
;nu\em this House is prepared to accept the ^oposition that there need be no eleci 
tion on the date mentioned by the Prime Minister, it would not be ppssible to under- 
take^this piece of work. I want to make that point quite clear. Û nless the Select
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Committee is prepared to take the responsibility of recommending to Government 
that the work that has akeady been done be thrownjoverboard and be deemed to 
be o f no value and that additional work ^be taken"'up notwithstanding the cost and 
the impossibility of providing additional material, my submission to the House is 
tha-t the Select Committee cannot alter these provisions. *

What are the other provisions in this Bill ? Tlie other provisions are only two. 
They are urgent matters and I have not seen any hon. Member making any kind of 
reference to them. One clause which is important and about which I myself feel 
that the Bill might do something more is with regard to delimitation of constitiienciet*. 
Except one hon. Member, nobody had rea lis t........

Some Hem. Members : We have not siK)ken as yet.
Dr. Am)>edkftr : N’otwith^tanding th^ fact that so much heat and so much 

vehemenoe have been introduced in this debate-----
Shri Sondfai : You will have more of it.
Shri ITfttnftih ; You are adding to it.

Me. Speaker ; Order, order. Let him go on.
Dr. Ambedkar : In the Constitution, there is a provision that delimitation shall 

be midertaken by Parliament. That is there. In this Bill, what we have proposed 
is that this power which belongs to Parliament may be delegated to the President, 
and the President may, by order, prescribe what the constituencies are. It may be 
contended— and very rightly too— that this matter ought not to be left to the Pt«- 
sident but that this Parliament should engage itself in looking into every constituen
cy that may be framed for the purpose of both the elections to the Parliament and 
to the State Legislatures. I  do not deny the right, but the question is whether Par
liament can and will be able to find the enormous time that will be necessarv for 
scrutinising every constituency both for the Parliament and for the State Legisla
tures.

Dr. Desbmiikh : That is not> the only course.
Dr. Ambedkar : Please lot me go on.
Therefore, in this particular clause 13, the provision is made that although the 

President may, by order, p ^ cr ib e  and delimit constituencies he shall be bound to 
place the order o f delimitation before the House. I  may frankly stat^ that even I 
am not satisfied with this provision, because I want Parliament to have a look into 
it. But nobody has su^ested this. {IrUerrv^twn.) This is one point which the Select
Committee may look into, I agree. But why go to the Select Committee for this
kind o f thing? I  have a solution. I have two alternatives. One is that clause 12 
may be so amended that we can add that the order of delimitation made by the 
P rudent should be placed before Parliament and if  Parliament does not make any 
alteration in it, then within a prescribed period it should become final. That is on© 
alternative. The other alternative which I  am prepared to propose is that when 
delimitation is undertaken, whoever delimits, there shall be associated with him a 
Committee composed o f Members o f this House or o f the local State Legi^ture 
who are concerned with that particular constituency, so that they 
may be in a position to give their advice and their judgment to the officer who is 
engaged in delimitation. {Shri Tyagi: That is a good idea.) I f  the House is agreeable 
to that, there is no need to refer this Bill to a Select Committee at all.

Then, Sir, the other point that remains in the Bill is this. I do not think that 
I am accusing anybody in saying what I do, namely, that a large part o f the heat and 
vehemence and the general plausible argument that have been engendered have 

, been intended merely to cover a very small point, namely, that most hon. Members 
a» intwsted in having the number o f seats in t^e State Legislatures increased, but 
they have not had the courage to say so, except one or two. I f  hon. Members ar
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[Dr. Ambedkar]
only interested in this little point that the number for the U.P. should be inOTeased 
by 15 or that the one for Mysore should be increased by 1 or that the one for Delhi 
should be increased by 2 ,1 want to ask whether it is not a matter which we can deal 
\̂ 4th in this House ? Why bother with a Select Committee ?

Shri Bhatt : You cannot deal with all the details.
Dr. AmMkar : There are no details. I  am mysrff moving certain amendment 

changing the figures in the total representatkm o f the various States. I f  my iion. 
friends think that I am very miser and uwagre and tlHrt̂  I  am not meeting l^eir 
demands, well, they can move then* amendments right here and the House may 
decide whether the figure that I suggest is the right figure or whether the figure that 
t ^ y  suggest is the right figure. Why send it to the Select Oomraffttee ? Where is 
any other thing in this BiU, I  waoet to kiK>w, the SekMst Committee can deal
wiiii ? This is a routine Bill.

My hon. friend Mr. Hossain Imam said that there were certain matters which 
were not included in this Bill. I think iM t ^  fo^ot T^at I had stated when I 
made my observations on the introduction of this Bill. I  had stated then ihat this 
Bill deals with only one aspect of the election. The conduct of election as such is 
quite a different mattes: and will be dealt with by another BiU. O^iBOqttttttly, all 
thoae matters whi<^ appe^* to be absent here ste  not going to remain absent, be
cause the elections cannot be completed and canied on ubSbbs the complemantftry 
part of the l^slation  is also put through. Thwdfare, my submission is that al
though there is no motion—and you said Ijhat a motion oaii very weH be manufactured 
if one is wanted ;— quite true that it can be —  but is there any neceauty ? That is 
tiie p M t which I want the House to eonsidbr. These are the three points aiKi I 
have the amendments ready tdth me.

Mr. Speaker : Let us not proceed with this discussion any more. What I  was 
thinking of was this. To my mind, substantially it will not make much difierence 
whether you call it informal consultation or a Select Committee, but I definitely did 
not have a formal Select Committee in Band when I  made that BU||;BBtion. I f  this 
measure is to be put through, in view of the urgency which has been explained 
by the hon. Minister, on the basis o f the Prime Min&ter’s statement about the date 
of the elections, then the better course would be, inatead o f  taking up these ques
tions of increasing the numbers or curtailing the powers to be given to the I^MklBnt 
under certMn conditions,—instead oi  that all these points oould be discuosod with 
advantage in an informal meeting.

Dr. DedunnMi: The hou. Mlntstef have himself made out a case for a Sekot 
Committee.

Ur. Speakier: I  do not aee any dtarm m hon. Members stJoUng toik&t prooedure. 
If the Members of the House get a chance of a free and i^ l  disotis£^ at an Isfermal 
meeting, there is no point in tnsistfaigHiat the BiM shoiM f o  to a Select Oonmilttee. 
On the contrary, a Select Committee may, perhaps, Wnd theliandg of hon. Members 
much more than an mformai discusston where an agreed soiiilaoii oouM be evolved. 
A reference to a Select Committee may, on the other hand, raise some points as to 
whether certain amendments which the hon. the Law Minister may otherwise accept, 
can be permitted or not.

One l^ing is evident from this discussion — that there is Bomething which re
quires to be discussed, so that hon. Members may be satisfied that they have had 
t h ^  ^  aay to their cdlleâ gueB and to the M im ^ .

Shri Tyagi : We have to effect a (^ n g e  in t ^  Bill.
Mr. Speitor : It t^tnains to be seen wiietliBr, after having had their and iiiear- 

iaa him. the Law Mjbutftor m m  oool brnt. Members
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would inaist on the (^ange. M yhow, let ug not be so dogmatic as ^ a t. The only 
point »  that hon. Members should have an opportunity of discussing this subject 
fi^tnkly. Therefore, I was suggesting that we may adjourn now and meet tomorrow 
afternoon. That will leave hon. Members time this evening and tomorrow morning 
to think over and discuss the matter.

Shri Sondhi : But we have a meeting of the Standing Finance Committee 
tomorrow morning.

EETBBStalTAttON P«O PI^ BILL 3 (^ 6

______ : That meeting may be post{K>ned. I have for that matter, fixed
a meeting of the Inter-Parlii^entary Union, which I am going to postpone. There
fore, there is no question of other meetings coming in our way—after all we should 
have priorities.

If that is the general wish of the House we should not mind sitting for a day 
more : there is no sanctity in closing the session today.

Shri Syaouiaildan Sah^ya : Sir, 1 want to bring one important point about the 
Bill to your notice. Apart from other rules and regulations that it lays do^Ti, it 
specifies the numbers to be allotted to different provinces. What we feel is that 
the provinces should at le»st have beMi consulted In this matter.

Dr. Anibedkar : I am sorry I forgot to mention that point. It is an absolutely 
incorrect statement. We have dcme nothing without consulting the Pro\^ncial 

' <»oveniraents. I should like to point out to my hon. friend that I have got with 
me here the figures we originally proposed; the figures which the provinces wanioti 
and the figures we finally agreed to. It is quite wrong to say that we have done 
anything without consulting the provinces.

BIr. SpeiUcer : It illustrates how some remarks are made and the whole dis
cussion goevs on.

But before we adjourn there is one small Bill— I believe it is Shri Mohanlal 
Saksena’s Bill— which has got to be put through. Is there any idea of taking that 
BiU up, or will it go to the next session ?

Some H<HL Memben : But there are many amendments to it.
9Ir. Speaker : So, if we meet tomorrow at 2-30 hon. Members can meet and 

discuss the matter informally tomorrow morning.
Shri Tyagi ; But no committee has been formed.
Mr. Speaker : Such hon. Members who feel interested in this Bill may meet 

together and discuss the matter.

Shri Tyagi : We came together in the morning, but the Doctor does not agree 
to an3rthing.

Kr. Speak(» : What I heard from Mr. Hanumathaiya was that there was not 
sufficient time in the morning. I am sure that if hon. Members are put together in 
the Council of State Chamber for about four or five hours, they wiU be able to evolve 
an agreement.

Shri ttAiwfl.lmgft.ni Oiettiar (Madras) : Is it possible for us to go into a Com
mittee—as is the case with the House o f Commons— and meet tomorrow morning? 
I do not know whether our rules provide for it,

Mr. Speaker : Let us not constitute ourselves into a committee.
The Minister bl Works, Mines and Power (Shri Gadgil) : Those who are 

interested in this Bill will gather informally tomorrow motning and come to an 
tmdecstaAding. Then the Hoiico will meet at 2*30.
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Mr. speaker : What I, therefore, suggest is that let hon. Members meet here or 
in the Council o f State Chamber and come to an agreem^t. I f  they are not able 
to "come to an agreement the Bill will be placed before the House as it is at 2-30 E. M. 
Does the House agree to that ?

Sk»ne Hon. Members ; Yes.
Mr. Speaker : So it is substantially agreed that all hon. Members who wish to 

participate in the informal discussion of this Bill will meet in the Council o f State 
Chamber tomorrow at 9 o ’clock sharp. Then w'e will meet as the House at 2-30 
P.M. tomorrow and all agreed amendments, whatever they may be, will be taken 
up.

An Hon. Member : What about amendments that are not agreed to ?

Mr. Speaker : They will not be taken up.
Dr. Tek C9iand : The hon. Law Minister referred to the resolution of the Cons

tituent Assembly passed last year. Will he kindly give us the reference, or read the 
Resolution ?

Dr. Ambedkar : I will ask my office to supply a copy.
Pandit Thakor Das Kiargava : That Resolution is not binding on this House? 

The Constitution cannot be changed, but the Resolution can be.
Mr. Speaker : The House stands adjourned till 2-30 p .m . tomorrow.
The Home then adjourned tiU Half Past Two of the Clock on Thursday, the 

20th April 1950.
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